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THE FIRST PARLIAMENT

Leader of the House, Leaders of the 
various Groups, and Members of Parlia
ment! Today’s is the last sitting of the 

Fifteenth Session of the First Parliament 
under tlie Republican Constitution. This 
Parliament which is drawing to a close was 
elected on the basis of universal adult fran
chise and came into being on 13th May, 
1952. As many as 173 millions of our 
population were enfranchised and nearly 88 
million people went to the polls last time 
and there was not a single unhappy inci 
dent. This in itself is a proof that demo
cracy has taken deep roots in our soil. The 
working of the first Parliament has reassured 
our faith in democracy further.

The working of our First Parliament has 
earned unanimous acclaim from experienced 
Indian and foreign observers  who have 
watched it function. They have held that 
this Parliament deliberates and legislates on 
questions of national importance in a 
manner which should characterise a much 
more mature body than the one which was 
just five years old.  Every Parliament has 
its parties and is divided into groups. The 
Op̂sition usually functions through criti
cising and opposing proposals of the majori
ty party and it is normal to all Parliaments. 
But, it is given only to few Parliaments to 
rise above party considerations in dealing 
with great issues of national interest and 
foreign policy. It is a matter of gratification 
that the parties in the first Parliament of 
India have on many occasions subordinated 
their party considerations to the interest of

o» Shri M.

the nation at large, particularly while 
debating questions of Parliamentaiy proce
dure,  foreign policy and constitutional 
amendments. It is a good augury for the 
future of democracy and for the preservation 
of the liberty of individual citizens in this 
country that in our Parliament, respect for 
the Constitution has not been con bned to 
any one party, but is shared by all the 
parties and groups.

Among the Members of the first Parlia
ment were men distinguished in law, in 
science, in  Constitutional  procedure,  in 
politics, in economics, in agriculture, in 
social welfare; in short, all subjects that the 
Parliament of a country may be called 
to consider, deliberate and legislate upon. 
There were about twenty women Members 
of the House who have played a prominent 
role in the activities of the First Parliament, 
by taking active part not only when social 
problems were before the House, but also 
contributing in no small measure to debatei 
on serious political and economic subjects.

The First Parliament has been particular
ly fortunate in luving had a distinguished 
pilot in the late Speaker, Shri G. V. 
Mavalankar,  who was  an  outstapding 
personality and a great  Speaker acknow
ledged not only in this country but by 
experienced parliamentarians in many other 
countries.  He has laid the foundation of 
many valuable conventions and traditions 
which are bound to ensure the working of 
Parliament in which  both majority and 
opposition parties can function wuth pepper

Ananthasayanara Ayyangar, Speaker, in the Lok Sabl̂
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safeguards and impartial treatment for all. 
The most distinguished feature of the Fiist 
Parliament in India has been the expression 
of a singularly tolerant and sporting spirit 
based on the temperament and tradition of 
the Indian people. Despite heated debates 
and even during the bitterest attacks on 
pany lines, excellent friendly relations have 
always existed between the Members of 
various parties.

Altliough we were faced with natural 
calamities like famine in South India, floods 
in Bengal and earthquake in Assam and 
near-war conditions in Kashmir, the Parlia 
ment has successfully overcome all  these 
difficulties and has worked the Constitution 
in a highly democratic manner.

The activities of the Parliament have been 
diverse and varied.  In fact, there has not 
been any field which has not been touched 
upon by the Parliament, be  it economic, 
political or social. When the present Parlia
ment came into being, the First Five Year 
Plan had already been launched about a 
year before. The primary objective of the 
Plan was to overcome certain urgent prob
lems such as shortage of food and raw 
materials and persistent inflationary pres
sure. A great number of river valley pro
jects and dams were constructed during this 
period and nearly completed. Millions of 
acres of land have  been  brought under 
plough and there had been signihcant 
increase in agricultural  production.  I'he 
yield per acre had also increased consider
ably, by the use of artificial manures. To 
meet the needs of artificial manure in the 
country, fertilizer factories were set up in 
different parts of the country. A reserve 
stock of food was also built  up to meet 
future emergent conditions.

Having achieved substantial success in the 
agricultural sector, attention was turned to 
the industrial field.  A number of indus
trial plants, both in the public and private 
sectors, had been set up. Mention may be 
made of the Chittaranjan l̂ocomotive 
Works, Integral Coach Factory, Hindustan 
Machine Tools, Oil Refineries etc. The

froduction of the Hindustan Shipbuilding ard and the Hindustan Aircraft Ltd. was 
stepped up. ,

The first Parliament discussed in  deuil 
both the Plans and has always been keeping 
a watch over the successful working of the 
Plan from year to year.  I am sure the 
Second Five Year Plan, like the First Five 
Year Plan, would be successfully executed 
and India would be placed on the industrial 
map of the world.

During its term, this Parliament inaugu
rated the socialist pattern of society and 
imporunt pieces of legislation have been 
directed towards this end.  The  Imperial 
Bank of India, the largest banking institu
tion in India, was nationalised. Nationali
sation of airlines and nationalisation of life 
insurance business took place during this 
period.  The enactment of the new Com
pany Law and the introduction of decimal 
system of coinage and metric system of 
weights and measures were some of the im
portant legislative measures. All these were 
steps towards economic reconstruction which 
were undertaken by Parliament during this 
period.

The most momentous decision of this 
Parliament is the States Reorganisation Act. 
By passing this measure together with the 
Constitution  (Seventh Amendment)  Act, 
Parliament has effected a re drawing of the 
political map of India.

On the social  plane, by far the most 
imporunt achievement has been the reform 
of the Hindu Law effected under this Par
liament, which now grants women the rights 
that had been denied to them for ages and 
recognises for the  first time equality of 
status between the two sexes. The introduc
tion of monogamy among Hindus, the right 
to divorce, claim to a share in her father’s 
property, equality of right in the matter of 
adoption,—these are some of the highlights 
of the reforms for which Parliament  can 
uke a pride of place. While realising the 
significant role which legislation can play in 
achieving the ends of social and economic 
justice. Parliament has been wary of the 
new grounds it was treading, and in adopting 
measures it has taken care to see' that legis
lation in its zeal does not outrun social 
urges.
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In the international field, our foreign 
policy has been successful.  We can justly 
be proud ot having contributed to the 
maintenance of world peace in the face of 
military pacts and alliances.

Among Private Members’ Bills, mention 
can be made of the Parliamentary Proceed
ings (Protection of Publication) Bill which 
was enacted into law. In view of the fact 
that the advantage of publicity to the com
munity outweighs any private injury result
ing from the publication of * reports of 
proceedings of Parliament, the Bill was 
introduced to define by law the privilege 
available to such publication made in good 
faith.

In the field of national consolidation, we 
have been taking active steps ameng others, 
to biing into existence an Indian  Parlia 
mentary Association to which all the Legis- 
latuies in India will be affiliated. The idea 
was first mooted some years ago at a Con
ference of Presiding Officers of Legislative 
Bodies in India. There is now a proposal, 
which has reached an advanced stage, that 
an Indian Parliamentary Association should 
be formed.  The Indian Parliamentary 
Group has been sending delegations to the 
Annual  Conferences of the Inter-Parlia
mentary Union since 1949. We have invited 
the Commonwealth Parliamentary Associa
tion to hold its Conference in Delhi in 
December this year.

The record of work transacted by the Lok 
Sabha is indeed impressive. The cyclostyled 
debates of the Lok Sabha covered more than 
two lakh foolscap pages, containing as many 
as  crore words. The typed proceedings of 
Committees covered about 54,000 foolscap 
pages, containing as many as H crore words. 
If these pages were pasted one below the 
other, they will be 54 miles long. Notices 
of 87,675 questions were received in the Lok 
Sabha during the 14 sessions held since the 
present Parliament came into being in May,
1952, and of them 43,562 were asked and 
answered in Lok Sabha.  In the year tliat 
has just ended the number of questions 
reached the peak figure of 22,651. These 
figures are impressive enough to indicate the 
significant place that the Question Hour has

come to occupy in our Parliamentary pro
ceedings.

In order to keep the Members fully in
formed of the latest developments in all 
matters coming before  Parliament, the 
Research and Reference Services have been 
enlarged. Created as a small cell in 1950, 
the Research and Reference Branch has 
grown beyond recognition.  The  achieve
ments of the Branch have been considerable. 
The work comprises the preparation of 
bibliographies  on  important  legislative 
measures, brochures on certain subjects of 
topical interest. Monthly List of Selected 
Articles, Abstracting Service, Digest of Cen
tral Acts and the Juridical Digests.

Before I conclude I express my grateful 
thanks to our beloved Prime Minister and 
Leader of the House for his kind co-opera
tion and goodwill towards the late Speaker 
and me throughout the period of the life of 
this House. He is not only the greatest son 
of India, but I am sure, everyone will 
avcept that he is the greatest statesman and 
politician of the world today. His great 
regard for parliamentary conventions and 
procedures had been really a source of 
strength for me and contributed in no small 
measure to the successful working of parlia
mentary democracy in this country. I would 
also like to express my heart felt thanks to 
the leaders of the various groups and to all 
the Members of this House for their kind co- 
of>eration in so ungrudging and generous a 
manner. But for their co-operation and 
goodwill, it would not have been possible 
to conduct and guide the deliberations of 
this House in a manner befitting the reputa
tion of this country. Some Members may 
not be coming back to this House,  some 
have gone to the other House, some have 
gone to the State legislatures and some have 
not stood for election. There are, however, 
many fields ot work in which they can serve 
the country, not necessarily in Parliament. 
I am quite confident that their experience 
in Parliament and talents wrll  be amply 
availed of in such fields.

I wish you all good-bye and Godspeed. 
Jai Hindi ^
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Mr. Speaker, Sir, you have been pleased to 
say many generous things about the Mem
bers of this House and, to my great 
embarrassment, about me. You have spoken 
in generosity but, anyhow, so far as I am 
concerned, I should like to offer you my 
grateful thanks, and I am sure I speak on 
behalf of the House also, when I offer you 
their thanks for your kind words.

It is befitting that on this occasion, when 
this Parliament stands at the edge of its own 
dissolution, there should be some valedictory 
references to our f>ast. Since you have been 
good enougli to make a reference to the 
work of this Parliament, I am taking the 
liberty of saying also a few words on this 
occasion, certainly on my own behalf and 
possibly reflecting the views and ideas of 
other Members also here.

We have gone through, during these five 
years, a tremendous amount of work and, as 
you have said, sf>eeches have covered, 1 do 
not know how many millions of pages; ques> 
tions have also been asked and, altogether a 
yast quantity of paper has been consumed. 
Yet, the historian of the future will probab
ly not pay too much attention to the number 
of spccchcs or the hours which the speeches 
have taken or to the number of questions, 
but rather to the deeper things that go 
towards the making of a nation.

Here, we have sat in this Parliament, the 
sovereign authority of India, responsible for 
the governance of India. Surely, there can 
be no higher responsibility or greater pri
vilege than to be a Member of this sovereign 
body which is responsible for the fate of 
the vast number of human beings who live 
in this country. All of us, if not always, at 
any rate from time to time, must have felt 
this high sense of responsibility and destiny 
to which we have been called. Whether we 
were worthy of it or not is another matter.

We have functioned, therefore, during these 
five years not only on the edge of history 
but sometimes plunging into the processes 
of making history.

We have lived here,  as indeed  people 
have lived all over the world, at a moment 
of great change, transition, and sometimes of 
vast upsets and revolutionary processes. We 
have not only been part of that world drama 
but we have had our own drama also. And 
it would be interesting for someone to uke 
a rather distant view of this drama of these 
five years and more so as not to be lost in 
the innumerable details which confuse, but 
rather to see this broad current of history 
in motion in this country, how far has it 
moved, what changes has it wrought, how 
far has it laid stable the foundations of this 
republic of India which we created, which 
the people of India created, a few years 
back. That is the important question; not 
so much how many speeches we have 
delivered or how many questions we have 
asked, imporunt, no doubt, though speeches 
and questions are as bringing out the 
method of our working the parliamenury 
process to which we are addic ted.

We chose this system of parliamenury 
democracy deliberately; we chose it not only 
because, to some extent, we had always 
thought on those lines previously, but 
because we thought it was m keeping with 
our own old traditions also; naturally, Uie 
old traditions, not as they were, but adjusted 
to the new conditions and new surroundings. 
We chose it also—let us give credit where 
credit is due—because we approved of its 
functioning in other countries, more especi
ally the United Kingdom.

So, this Parliament, the Lok Sabha, 
became, to some extent not entirely, but to 
a large extent-rather like the British Parlia

•Tott of the speech delivered in the Lok Sabha by  the Prime Ministtr on the 28th March, 1957.
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ment or the British House of Commons 
whether it is in regard to our questions or 
our rules o£ procedure or methods of work.

Now, parliamentary democracy demands 
many things—demands, of course, ability. 
It demands a certain devotion to work as 
every work does.  But it demands also a 
large measure of  co-operation, of self
discipline, of restraint. It is obvious that a 
House like this cannot perform any func
tions without the spirit of co-operation, 
without a lirge measure of restraint and 
self-discipline in each Member and in each 
group.  Parliamentary democracy is not 
something which can l>e transplanted in a 
country by some wand or by some quick 
process. We talk about it but we know very 
well that there are not many countries in 
the world where it functions successfully. I 
think it may be said without any partiality 
that it has functioned with a  very  large 
measure of success in this country.  Why? 
Not so much because we, the Members of 
this House, are exemplars of wisdom, but, 
I do think, because of the background in 
our country, and because our people have 
the spirit of democracy in them.

We have to remember then what parlia
mentary democracy means.  In this world 
of change and tremendous ferment, more so 
than in ordinary times, change is essential; 
change and adaptation to new order. Even 
when the old order was good, it has to yield 
place to new lest one good custom should 
corrupt the world.  It has to change.  So 
change there must be, change there has to 
be, in a country like India which was more 
or less changeless for a long time, changeless 
not only because of the country being a 
subject-country  under  the  imperialist 
powers,—I do not mean to say that there was 
no change then, but basically the dynamic 
aspect of the country was limited, restricted, 
cabinned and confined by foreign domina
tion-changeless also because we had fallen 
into the ruts of our own making, in mind, 
in social framework and the rest.  So we 
I souls out both from the ruts

and from the disabilities and restrictions 
caused by alien rule. We had to make rapid 
changes in order to catch up.  So, chance 
was necessary even for survival and,  of 
course, for progress.

But, while change is necessary, there is 
another thing that is also necessary; that is, 
a measure of continuity. There is always a 
balancing of change and continuity.  Not 
one day is like another.  We grow older 
each day.  Yet, there is  continuity in us, 
unrestrained continuity  in the life of a 
nation. It is in the measure that these pro
cesses of change and continuity are balanc
ing that a country grows on solid founda
tions. If there is no change and only conti
nuity, there is stagnation and d̂ y. If 
there is change only and no continuity, that 
means uprooting, and no country and no 
people can survive for long if they are up
rooted from the soil  which has nurture 
them and given them birth.

Now, this system of parliamentary demo
cracy, therefore, embodies, I think,  these 
principles of change and continuity, both. 
And it is up to those who function in this 
system. Parliament, Members of the House 
and the numerous others who are part of 
this system, to increase the pace of change, 
to make it as fast as they like, subject to 
the principle of continuity, because,  the 
moment that continuity is broken wc 
become rootless and the system of parlia
mentary democracy breaks  down.  Parlia
mentary democracy is a delicate plant and 
it is a measure of our own success that this 
plant has become sturdier during these last 
few years. We have faced grave problems, 
difficult problems, and solved many of them; 
but, many remain to be solved. Indeed, 
there is going to be no end of the problems 
that will come to us, because problems are 
inevitable when you grow. It is only those 
who arc stagnant that have few problems, 
and if there are no problems, that is a sign 
of death.. Only the dead have no problems; 
the living have problems and they grow with 
problems, fighting with problems and over
coming them. It is a sign of the growth o£ 
this nation that not only we solve problems, 
but we create new problems to solve.

So, these five years have passed and we 
are at the end of this chapter of our history; 
and, the very end suddenly merges into a 
beginning and we begin  afresh,  because 
ends and beginnings are only of our own 
conception.  There is only continuous life 
of a nation. We may  pass out of this
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House or pass out of our lives,  but the 
nation goes on. Therefore, here when we 
stand at this end, which is also a beginning, 
we indulge in retrospect and we indulge in 
prospect. Again, standing on this edge of 
the present, we look back on the past, but 
we look forward even more to die future. 
We may think of many things that we have 
to do to carry on the great work that we 
have undertaken  and  undertake  new 
labours; but, above all, we have to remember 
how stable, how deep, are the foundations 
of this democracy that we have sought to 
serve and to build  up in  this country, 
because ultimately it is on the strength and 
depths of those roots that we will prosper, 
not by the number of laws we pass, not by 
our external activities, but on the strength 
of character and grit and the capacity of 
service that we develop in this country.

Parliamenury: democracy involves natur
ally peaceful methods  of action, peaceful 
acceptance of decisions uken and attempts 
to change them through peaceful ways agam; 
it is no parliamentary democracy otherwise.

It is essential that we, who talk and who 
believe in the quest of peace so much, 
should remember that the quest of peace and 
die quest of democracy can only be made 
dirough methods of peace and not through 
any other. We have a great united country, 
a country which is dear to us, and of which 
we are proud. But being proud of it does 
not mean that we should close our eyes to 
the grave problems we often have to face in 
the country and the disruptive  tendencies 
that raise their heads ana challenge die 
democratic process which this Parliament 
represents. It is in the measure that we put 
an end even in our thinking to these dis
ruptive tendencies which divide us and 
which tend to break up the unity of India 
that we will have strengthened our country 
and laid sound foundations for the future. 
So, Sir, I would like to thank you, again.

May I, as Leader of the House, express 
my respectful thanks to all the Members of 
this House for the great courtesy and consi
deration which they have shown me during 
these past five yean.

What is our Lok Sab ha? It is o symbol of India's glory where the 
elected representatives of the people come and deliberate on all issues. 
The decisions taken here are the law of India and the people in India 
and the world have to accept them as the law of the land,

Jawaharlal Nehru in his speech on 15th August,
1956 at Red Fort, Delhi to celebrate the Ninth 
Anniversary of India’s Independence.
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PORTRAIT OF LALA LAJPAT RAI UNVEILED

(The portrait of Lala Laipat Rai was unveiled 
in the Central Hall of Parliament House at 
New Delhi  on the  17th  November,  1956 
by  the  Prime  Minister,  Shri  Jawahar- 
lal Nehru.  The portrait  was the  work of 
Satish Gujral, a young artist of Punjab, and 
was  presented  to  Parliament  by  Shri 
Purushottamdas Tandon, M.P., on  behalf  of 
the Lok Sevak  Mandal.  The  ceremony  co
incided with the 28th death anniversary  of 
Lala Lajpat Rai.  Rraroduced below are the 
speeches made by the Speaker, Shri Tandon and 
me Prime Minister on the occasion—Ed.J

Mr. Speaker (Shri M. A. Ayyangar): 
Panditji, Tandonji and Friends, the Servants 
of the People Society have kindly presented 
to Parliament a portrait of Lala Lajpat Rai. 
They have done a good job of it, Lala 
Lajpat Rai was one of the corner-stones—the 
foundation-stones of the country and it is un
fortunate that he did not live after we won 
freedom.

One after the other, we have here the 
portraits of Dadabhai Naoroji and Lokaman- 
ya Tilak. Now we have received the portrait 
of Lala Lajpat Rai also. I am sure the por
traits of these ̂ eat people will inspire the 
present generation—the Members of Parlia
ment who come here with the spirit of ser
vice to which these great people were highly 
devoted. I now request Shri Tandon to 
present the portrait formally to Parliament.

Shri Tandon*: Mr. Speaker, on behalf of 
the Lok Sevak Mandal (known as the Ser
vants of the People Society in English), 1 
present to you this portrait of Lala Lajpat 
Rai. The idea of having this portrait 
occurred to the Lok Sevak Mandal and the 
workers associated with it. A small commit
tee was formed in which Shri Bakshi Tek 
Ghand, Lala Thakurdas, Shri Purushottam 
Lai Sondhi, Lala Yodh Raj and two or three 
other friends played a prominent part. For
tunately the committee happened to meet a 
young painter, who had faith in Lalaji 'and

who undertook to paint and present this 
trait.  His nam? is Shri Satish Gujral. The 
portrait which is before you today is the pro
duct of his craftsmanship. He has received 
training in India and abroad and his works 
have been exhibited and appreciated in 
London, New York and Mexico. We all 
have some idea about the place of Lalaji in 
the history of our country. Many of us have 
seen and heard him and many of us have 
seen his name in the pages of history and 
have read his writings.  I was closely asso
ciated with him. My admiration for him 
dates back from my childhood days. Later, 
I worked in close co-operation with him and 
due to his kindness I succeeded him as the 
President of the Lok Sevak Mandal. Many 
ofxhis observations have left a deep impres
sion on my mind. It is not possible to re
count or write all of them. Today I can 
clearly recall one of his observations which 
relates to the days of my youth. In this por
trait, an attempt has been made to capture 
to some extent that spirit which I noticed in 
him in 1905. The scene was the Banaras 
Confess Session of which Gokhaleji was the 
President. Gokhale was a close  friend of 
Lala Lajpat Rai. The Prince of Wales was 
coming to India at that time, and large-scale 
preparations were being made to accord him 
a reception. In 1905, India was in the grip 
of a famine. When the Congress assembled 
in Banaras, this question came up before the 
Committee—the Committee which accord
ing to the Congress constitution consideis 
the resolutions etc. At the sitting of the 
Committee, Lalaji raised the question as to 
whether it was proper to invite and accord a 
reception to the Prince of Wales at a time 
wlien there was a famine in the country. 
Tilakji supported him. Both of them raised 
this question. I can say tliat in my life I 
have rarely heard a speech ôf the same 
quality as was delivered by Lalaji in the

•The spccch was dclivcrrd in Hindi and has been translated.

3 LS-2.
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Committee. He put up a vehement opposi
tion and said that tliat was not the time to 
welcome him in this country. I can clearly 
recall that scene to-day. Lalaji declared that 
he would move his resolution in the plenary 
session of the Congress and that he would 
oppose the proposal if it was not witlidrawn. 
This created great ner\ousness. Tilakji also 
supported him.

This incident has recalled to my mind the 
stuff of which Lalaji was made. He  was 
mortal just as we all are mortal. But 1 came 
to know of what calibre he was, during my 
stay at Lahore, when he had received an in
jury on his chest in the lathi-charge made on 
the demonstrators opposing the Simon Com
mission. It was night. Lalaji was lying 
down and groaning with pain. 1 was near 
him and could see him as he lay. A meeting 
was to be held at night. Lalaji had been re
quested to deliver ̂ speech and he had 
agreed. At that time 1 asked him whether 
in view of his condition he would be able 
to go to the meeting. He said that he would 
go. We all went together to the meeting. 
That evening he had received the injury and 
at night he made a brave speech, the follow
ing words of which are famous:

“Every blow aimed at me shall be a nail 
in the coffin of the British Empire.”

He spoke in Hindi but the above words he 
said m English. This injury is said to have 
resulted in his death after a month. It is 
perhaps difficult to be definite about the 
cause, but it is said that that injuVy had its 
effect on him.

Today it is a "matter of pride for us that 
the Lok Sevak Mandal, the Society which 
Lalaji founded during his lifetime for the 
service of the country, has -the privilege to 
present to you this portrait which is the re
sult of the labours of its friends, well-wishers 
and supporters.

Mr. Speaker, through you 1 present this 
portrait to our Parliament. I am glad that 
the, unveiling of this portrait is to be done 
by my old friend and colleague, the Prime 
Minister of India. It is a matter of pride 
for ail of us. I present this to you.

Mr. Speaker: On behalf of both Houses
of Parliament, I have very great pleasure in 
accepting this portrait of Lala Lajpat Rai, 
which has been so kindly presented to us by 
the Servants of the People Society, through 
our friend and revered leader, Shri Tandon. 
Parliament itself appointed a Committee of 
artists for the purpose of advising it for deco
rating the Houses of Parliament. Certainly 
Lalaji was one of our great heroes, who work
ed for the freedom of our country and his 
portrait deserves a prominent place among 
the portraits that Jiave been installed. We 
gladly welcome such a presentation, but it 
ought not to be thought that we were not 
interested in putting it ourselves. They arr 
all intended for the great heroes who dedi
cated their lives for our freedom.

It has been said that this portrait has been 
drawn by one of the eminent artists of India, 
and who is a well-known artist in the whole 
world. I am told that in the portrait we will 
find a glow and vigour, which is not usual 
in the other portraits.

So far as Lalaji is concerned, I may say 
Jiat he was born in 1855, two years bcfoie 
the War of Independence started. This por
trait has been presented to us, without much 
of notice to Members of Parliament. 1 am 
glad to have the opiX)rtunity of requesting 
our Prime Minister to unveil this portrait, 
because this happens to be the death anniver
sary of Lalaji who passed away on the 17tli 
November, 1928. He advocated the boycott 
of the Simon Commission, he himself stood 
there and received a lathi charge in his 
chest and as a result of the injuries, he passed 
away after 3 or 4 months.  He said: “Every 
blow on my body will be a nail in the coffin 
of the British Empire.'’ His words have 
come true today. Had it not been for his 
heroic deeds and great efforts, our  Prime 
Minister would not be here today to perform 
the unveiling ceremony of his plortrait. Our 
Prime Minister is the connecting link 
l>etween the past and the present, and is the 
hero of all heroes today. I have no doubt 
in my mind that he will rise to unknown 
heights. I hope and trust that he will per
form the unveiling ceremony of the various 
portraits that will be insulled from time to 
time. Such portraits should be unveiled so 
that they may be lessons for us. I hope and 
trust that the living persons who are here
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today as Members of Parliament will be
come as great heroes as the heroes who had 
sacrificed their lives in the cause of the 
country.  Let us carry on the constructive 
programme now, and it is necessary for us 
always to keep Lalaji’s picture before us, so 
that his life’s work may be a beacon light 
for us.

I have great pleasure in requesting Shri 
Jawaharlal Nehru to perform the unveiling 
ceremony of the portrait.

The Prime  Minister (Shri Jawaharlal 
Nehru); Mr. Speaker, Tandonji and friends! 
Day before yesterday I was invited to take 
part in this function. I was rather hesitant 
and I told the Speaker that I did not very 
much like that he should propose my name 
every time for taking part in such functions. 
But his insistence almost amounted to an 
order and as you know, we are bound to 
carry out his orders.  I was hesitating for 
another reason also, namely, that Lalaji was 
very much older in age than ourselves and 
he belonged to another era or another gen
eration. Still, to some extent, he belonged 
to our generation, because, as you know, 
the generation to which Tandonji and I 
belong has also become a little old. More
over, it is rather difficult to say something 
about a person with whom one has been 
closely associated.

These were the difficulties in my way. But 
there was also the desire that one should be 
present and take part in such functions.

Gradually, this Hall of Parliament is bein̂ 
adorned with portraits. It is a slow process 
not because of the paucity of famous persona
lities, but because there is paucity of artists 
for painting their portraits. It is but right 
that this Hall should have more portraits 
gradually. We have to be specially careful 
that the portraits to be hung in this Hall 
should be of a good quality and not merely 
of good persons. At other places in our 
country, any portrait is deemed to be good 
enough, provided it is of a good person. The 
result is that we come across portraits and 
portrait-bearing calendars, which are disgust
ing to look at. A famous Greek—it was pro
bably Pericles—said in one of his famous 
speeches that the history of the world was the

picture gallery of great men. Today the his
tory of the world is not considered to be just 
the history of its great men, rather it is a 
mirror of the hopes and aspirations, woes and 
sorrows and efforts and labours of the masses 
for advancement and progress. But  their 
aspirations and sorrows are represented be
fore the world by somebody who emerges as 
a leader. He voices the feelings of the 
f>eople as a whole and in this manner, such 
people achieve greatness. They do not be 
come great, merely because of their wisdom 
or other qualities, but because they represent 
the sum total of the ideas and feelings of the 
people. The greatest of them all in our time 
was Gandhiji.  Lalaji was also one of the 
leaders of this kind. Althouqrh a large num
ber of those present here might not have met 
Lalaji, some of you perhaps had occasion to 
sec or hear him.  He emerged at a time when 
our politics and our political campaign was 
taking a turn. He helped it a lot in taking 
that turn. Today, 60 to 70 years after the 
birth of Congress,  we,  particularly  our 
youngmen may, after reading the speeches 
made and resolutions, etc., passed at that 
time, remark that the people were very mo
derate in those days and that compared to 
onr vehement and forceful  soeeches,  the 
speeches in those days were lifeless. But it 
is not possible to judge those things correctly, 
when removed from context. Hurling abuse 
may seem very forceful, but the man who 
hurls abuse is not taken to be a strong man. 
Throwing a bomb may seem a very forceful 
method, but the man throwing a bomb would 
not be called a revolutionary in the  true 
sense of the term, although people may say 
so. That man may be a man of courage— 
that is a different matter—but he can also 
produce just the opposite effect.

We have to see how the leader who emerc; 
ed at a particular time, viewed the conditiom 
around him and how he changed them. In 
the history of India or of the Congress nr 
of the struggle for Independence, the begin . 
ning of this century—the period of 1905, lOOfi 
and 1907—was a time when the thinking in 
our country and our compaign were taking a 
turn. You will recall that many internal 
difTeretices appeared in the  Congress also. 
That time is now past and more than fifty 
years have elapsed and now we can view and
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think about those days dispassionately. In 
those days, we, who were young and enthii- 
siastic» took sides passionately and because 
angry with those who held views different 
from our ôvn or whom we receded as be 
longing to tjic opposition party.  But that 
phase was tiecemry. because only in this 
manner can a couiitry make progress. Today 
we honour those leaders—leaders of both 
sides who led the ̂untry at that time. They 
were  l6adeî who served India and
built India.

In those days, Lalaji  was a ’ prominent 
leader of what is called the extremist group. 
The foremost among them was, of course. 
Lokamanya. You know the great work he 
did and the fame he achieved. I would like 
to draw your attention to two thinro, which 
in my opiniô we special to Lalaji-special 
in the sense tnatlib ĵve new orientation to 
our general jiubli| life. This  orientation 
was new not  no one else had thought
of it, but b̂ usc iio great man had taken it 
up before that Aiilong the Congress leaders 
of those day»,   ̂by Congress leaders I 
mean the leaders of the country, w'hoever 
they might be at that time so far as I know, 
he ŵ the first who gave a glimpse of socia
lism in our work. In other words, hb aim 
was not merely independence, which of 
course he desired, but he also gave thought 
to the inner structure, the inner content, the 
social contelit 1̂. mdependence. I do not 
say—and I ha:ve height to say—whether he 
considered himseUfo be a full-fledged socia
list or not. I do iilit know and also no such 
questions arose in Ihose days. Btit he was 
certainly inclinê towards socialism. In

those early days he was inclined towards 
labour and trade unionism. In short, he 
was one of the first prominent leaders of the 
Congress who looked beyond the purely 
political field and kept in view tliis social 
field also.

The other thing—which is linked with the 
first—was that he worked for the emancipa
tion of women. This is also a social objec
tive. In other words, the objective before 
Lalaji was not merely political, it was social 
also. I cannot say—because I have not made 
any detailed study of the matter—who among 
the other great leaders looked beyond the 
political objective. Later on, other people 
also began to work in the social field and 
Gandhiji particularly gave a great impetus 
to social work. The work of tlie pioneer, 
even if he lakes only a few steps forward, is 
always difficult, as compared to the work ot 
others, who coming after him and treading 
the beaten track, advance more rapidly. 
These two things about Lalaji which are the 
qualities of a pioneer have always stood out 
before me. Great man that he was. he also 
led the country to a new path. To-day we 
all call ourselves socialists and we have made 
socialism our goal.  I regard Lalaji as a 
pioneer of socialism in India.

Putting up of this jjcjrtrait in this Parlia 
ment Hall is a token of our remembranct* 
and respect for him.  It will serve to remind 
us of the difficulties experienced and the 
sacrifice made in the path which we are try
ing to tread and if such reminders are before 
us we will realize how this path was made 
easier for us.
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Portrait of Pandit Motilal Nehru Unveiled*
[The portrait of Pandit Motilal  Nehru was 

unveiled in the Central  Hall  of  Parliament 
House at New Delhi on the 30th March, 1957, 
by the President, Dr. Rajendra Pnasad.  The 
portrait was the work of Shri Kulkarni,  an 
eminent artist, and was pre3ented to Parlia
ment by Shri Jaspat Rai Kapoor, M.P.,  on 
behalf of the citizens of Agra.  The speeches 
made on that occasion by Shri  Jaspat  Rai 
Kapoor, the Vice President, the President and 
the Speaker are reproduced below—Ed.]

Shri Jaspat Rai Kapoor: Sir, I feel myself 
highly honoured in presenting this portrait 
on behalf of the residents of Agra. Pandit 
Motilal was born at Agra on the Oth May, 
1861, and received his primary education 
also there. The life of Pandit Motilal was 
very inspiring. In the college he was  a 
leader of the rebel students and an abscon
der from the University examinations. He 
was a wrestler, an advcx:ate reaching the 
summits of his profession and a person, who 
at the call of the country left his royal 
pomp and show, and courted imprisonment 
while leading the Independence movement 
in the legislatures. He twice became the 
President of the Indian National Congress— 
the highest honour that the people of this 
country could confer upon him. In H’»29 
he handed over the charge of this eminent 
post to his  well-known son, Jawaharlal 
Nehru, and on the 6th February, 1931, de
parted to his heavenly abode.

Pandit Motilal started his political career 
as a liberal, but after he came under the in
fluence of Mahatma Gandhi, he became a 
revolutionary consequent to the Jallianwala 
Bagh incident.

Although he was an ardent follower of 
Mahatma Gandhi, he kept an independent 
viewpoint, and when the Non-Co-operation 
movement was postponed after the bloody 
incident of Chauri Chaura and the country 
relapsed into political lethargy, he,  along 
with Deshbandhu Chittaranjan Das, found
ed the Swaraj Party within the  Congress 
and took the Independence movement inside

the legislatures, though Mahatmaji and 
others, like our present President and 
Jawaharlalji, did not change.

And then, Sir, the Swaraj Party  under 
Motilalji’s  dynamic leadership foi:iissed 
public attention and achieved spectacular 
success by throwing out finance bills  in 
successive years and by downright criticism 
of Government’s anti-Indian policies. The 
tact and ability with which he led the 
Opposition and the classical and devastating 
speeches he delivered will ever remain  a 
glorious chapter in the parliamentary history 
of the country.

Audacious  and aristocratic,  Afotilalji 
was highly assertive, both in his public and 
private life. A man of violent likes  and 
dislikes, he had a tremendotis zest for life. 
His lively conversation would keep people 
amused and his peals of laughter would shed 
life and happiness all round. His hospitality 
was royal. Motilalji had a terrible temper, 
but at the same time he was extremely 
affectionate, even though (—well, shall  I 
say that, perhaps I may—) he once gave  a 
severe beating to Jawaharlal. His affection 
for his grand daughter Indira was intense, 
and he never forgot to bring her a doll when 
returning to Allahabad from outstations.

The mâificence, the grand manner, and 
the splendid strength that was his chief 
characteristic were peculiarly his own. He 
was a prince among men.

Motilalji’s services to the nation and his 
sacri6ce for the country’s freedom are tre
mendous.  He gave to the country his 
worldly possessions and the best in him. 
but his greatest gift to the nation is Jawahar
lal Nehru.

Agra is proud of being the birthplace of 
such a great and illustrious son. and respect
fully presents his portrait to the Parliament 
where, in the days of the Central Legisla-

•The specch was delivered in Hindi and has been translated.
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live Assembly, as the leader of  the first 
organised  opposition  party, he was the 
most popular and dominant figure.

We are grateful to the President for hav
ing kindly consented to unveil the portrait

I request you Mr. Vice-President and Mr. 
Speaker to kindly accept this portrait for 
the Parliament.

The Vice-President (Dr. Radhakrishnan):
Mr. President, I have the great honour to re
quest you to be so kind as to unveil the 
portrait of Pandit Motilal Nehru.

I had the pleasure of meeting  him in 
1928 when he came to preside over the 
Indian National Congress at Calcutta. That 
was the year also when he submitted what 
is called the Nehru Report, which was our 
first effort at Constitution-making.

1 saw him again a number of times when 
He was the leader of the Swaraj Party in 
the Central Assembly. A few days before 
his death, when he was undergoing treat
ment in Calcutta, I visited him off and on. 
All his thoughts towards the end of his life 
were concentrated on the independence of 
his country.  On his death bed practically, 
when Gandhi]i’s arrival was awaited and 
when Gandhi)i came, Gandhiji said:  “We
will win Sivaraj if you survive this crisis”. 
To that statement of Gandhiji’s  Motilal 
replied: “You have won Swaraj for us, and
1 have no doubt it will soon come. But T 
will not live to see that day.”

Our greatest sorrow is that he was not 
there to see that life ambition.of his—the 
cause which he served with such devotion 
and fervour, with such complete dedication 
and self-abnegation—the advent of indepen
dence.

Motilal’s name will be permanently in
scribed in the annals of our country,  not 
only by his individual contribution, but, as 
has already been remarked, by his noblest 
pift to this nation and the world, his son, 
Jawaharlal Nehru.

Inspired by his example and influenced 
by the teachings of Gandhiji, his family has

become a part of the national movement. 
Motilal had a regal presence and a lordly 
manner. He reminded me of the  old 
Roman Consuls. There was no taint  of 
commonness about him. There was a dis
tinction in his manner. He was completely 
enfranchised in his mind, free from all pre
judices, hospitable to all values from  the 
East or the West, from Hindu, Muslim or 
Western sources. There was a happy blend 
of what we might call, is likely to be  the 
future of a kind of a world culture. That 
is what he actually represented. We may 
well apply the words which Horatio said of 
Hamlets father:  “He was a man.  Take
him for all in all. You will not see  the 
like of him again”.

Mr. President, I have no doubt that the 
portrait which you will presently unveil will 
remind generations of our countrymen of 
that great life, a life of noble renunciation, 
service, sacrifice and above all, patriotism.

The President (Dr. Rajendra Prasad):*
Friends, I consider it my greatest honour and 
privilege that I have been given the oppor 
tunity of unveiling this portrait today.  I 
had occasion to see and study at close 
quarters the life of Pandit Motilal during 
the last ten years of his life. During these 
ten years, I also saw those phases of his lifr 
which were most distinguished in the better 
part of his life. He was the life and soul 
of an edifice and his life abounded  with 
glory and splendour. I saw that day also, 
when he, all of a sudden, so to say overnight, 
transformed his life altogether, and  joined 
the band of those patriots, who, under  his 
leadership and under the leadership  of 
Mahatma Gandhi, had decided to sacrifice 
their all for the independence of the country. 
I remember that Panditji had gone to Bihar 
to appear in a big law-suit and that law
suit dragged on for some ten months.  I 
worked as a junior in that law-suit. I also 
had some experience of the Bar and I got 
an opportunity to study the method of his 
work. Besides this, I also saw the life  of 
comfort and luxury that he used to have, 
because in those ten months I worked with 
him day and night.
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From Bihar he went to Calcutta to parti
cipate in that meeting of the Congress where
in  tlie resolution regarding  Non-Co
operation was first passed. In those days 
Panditji not only travelled in the first class 
but was getting the entire first class com
partment reserved for himself although he 
used to occupy only one seat. This pertains 
to the days before he joined the Congress. 
A few days after Panditji returned from the 
Congress session, a meeting of the All-India 
Congress Committee was held at Bombay. 
The work relating to that law-suit pending 
at Arrah  (Bihar) had by then  fmished. 
Panditji started from Allahabad to attend 
the meeting of the All-India Congress Com
mittee and I also started from Patna to 
attend the same meeting. We both met at 
the Cheoki Railway  Station.  Panditji 
laughingly asked me in which class I was 
travelling. I informed him that I  was 
travelling in the Inter class as the journey 
was pretty long. He told me, “Well, I have 
come down from first class to second class; 
you get yourself promoted from the inter to 
the second class and travel with me”.  I 
obeyed his orders. I saw how he bade fare
well overnight to the comfortable life he 
was leading at that time and how he later 
on changed his mode of life, which served 
as an example not only to the members of 
liis family but also to the entire country, the 
fruits of which we are enjoying to-day.

Just now, Shii Radhakrishnan told you 
that Panditji had said that he would not live 
to see Swaraj.  Those were his last days. 
But prior to that, even though the Non-Co
operation movement was at its zenith and 
had gained a tremendous momentum, we 
could not comprehend that we would attain 
Swaraj so soon. But Panditji’s determina
tion was so strong that he once told me 
“Look, you are still young; I will certainly 
become the first President of India when 
India attains independence and becomes a 
Republic.” But such an occasion did not 
come. He did not live to see that day, but 
India did see her President and her Inde- 
n̂dence. His vow was to become Presi
dent and he devoted himself to this end widi 
such a zeal that from the day the movement 
started, he associated himself with it to the 
very last days of his life.

I had also the opportunity to see the last 
days of his life. In 1930, it so happened 
that the Go>ernment had arrested, one by 
one, all of our leaders. All of them Were 
put behind the bars, and the Government 
released Panditji for some unknown reason. 
I had not gone to jail. At that time Panditji 
used to direct the entire movement from 
his place at Allahabad and I had to  stay 
with him very often, because he used to send 
me out on many errands and consult me on 
various matters. Thus, until June,  1930, 
when he was rearrested, I stayed with him 
for most of the time at Allahabad, and after 
a few days of his arrest I was also arrested. 
It so happened that Panditji fell ill in the 
jail and was released after some time. 1 was 
also released in December, after the expiry 
of my six-months’ imprisonment, and lived 
with Panditji at Allahabad, during Decem
ber and January. At that time our move
ment was gradually losing its intensity and 
Panditji  was very  anxious and very 
sick.  He went to Calcutta for treat
ment,  but  even  during  that illness 
he did not stop exerting himself, in 
spite of the doctors’ prescriptions and  our 
entreaties, and worked upto eleven or twelve 
o’clock in the night, while  we,  younger 
people, used to get tired very soon. His last 
illness, in my opinion, was a result of this 
heavy exertion and his long-standing illness 
was considerably aggravated by this  and 
resulted in his death.  The day  he  left 
Allahabad for Lucknow, I was with him. 
Pandit Jawaharlal  accompanied  him  to 
Lucknow and I remained at Allahabad. I 
then went away to Patna. Unfortunately he 
died just after reaching Lucknow. We had 
to rush again to Allahabad, not to meet him 
but to mourn him.

The life of Panditji was such that not only 
the Indians of his generation derived in
spiration from him, but also that his 
memory will remain green, and at the top 
of the list of patriots, so long as stories 
about the sacrifices and hard work of  our 
leaders for the sake of India’s freedom are 
being told. It is a great legacy he has left 
us and we should preserve it so that  the 
coming generations may benefit thereby. 
As has just now been said, he sacrificed his 
all for the service of the country and  the
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best thing that he gave was that he dedicated 
Jawaharlal  not  only  to  this  country 
but to the whole world.

VVe only wish that we should not only 
perpetuate his memory, but also benefit ttom 
his life and work, so that we may  have 
that spirit of sacrifice which is required of us 
in the present day circumstances. With these 
words, I unveil this portrait.

[The portrait ivas then unveiled and there
after Shri Kulkarni, the artist, was intro
duced to the audience and presented with a 
bouquet by the Speaker.]

Mr. Speaker: It is now my pleasant duty 
and privilege. Sir, to thank you for having 
so kindly consented at very short notice to 
unveil the portrait of the first Leader of the 
Opposition  in  the  previous Assembly. 
Though Motilalji did not live to see free
dom at work and the first Parliament, he ha«

now presented to us, as has been rightly 
said, his son, to whom everybody in  this 
country and in the world looks for guidance. 
Motilalji is not dead; he is living hundred
fold in his son.

The portrait was drawn at short notice. 
We wanted to have the portrait as early as 
possible.  It shows Motilalji at an earlier 
age. Those who saw him towards the end 
of his life would like to have his portrait at 
that age. I thank the artist for the manner 
in which he has done it exceedingly well. I 
also thank Shri Jaspat Rai Kapoor and the 
presentation committee for having presented 
it to this Parliament. This is one of the rare 
gifts that should adorn the House of Parlia
ment, as he was the first Leader of a stout 
Opposition. And this Opposition worked 
for freedom both outside Parliament and 
inside it.

I thank you once again for the kindness 
with which you have unveiled the portrait 
in our presence.
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Presiding Officers

Election of Speaker—Felicitations by  the 
Prime Minister and Home Minister

Shri M. Ananthasayanam Ayyangar was 
unanimously elected Speaker of the  Lok 
Sabha on the 11th May, 1957, when  the 
House met after the second General Elec
tions. His name was proposed by the Prime 
Minister and seconded by the Minister of 
Parliamentary Affairs.  On the unanimous 
adoption of the motion, Shri Ayyangar was 
conducted to the Chair by the Prime Minis
ter, Shri S. A. Dange (Communist  Party) 
and Shri Jaipal Singh (Jharkhand Party).

Congratulating the Speaker on his elec
tion, the Prime Minister said:

“You are not new to this oflice. Sir, and 
in electing you, the House has not, 
if I may say so, taken a risk.  We 
have some of us, who were also 
Members of the previous Parlia
ment, come into intimate contact 
with you in your capacity as Speak
er and previously as Deputy-Speak- 
er of this House.

“I'he Speaker occupies a  vê  high 
position in accordance with  our 
Constitution. But, if I may say so, 
the office of Speaker of the Lok 
Sabha has become by convention, 
by practice, something even higher 
perhaps than what the  Constitu
tion says..........

“It is well-known that under the system 
of  Parliamentary  Government, 
while the Constitution has neces
sarily great force and while  we 
have bound ourselves by oath and 
otherwise to abide by the terms of 
.̂^̂stitution, the Constitution 

by itself is not qnough.  Conven
tions have to grow up and a cer
tain tolerance of each other has to 
grow up-a certain  attempt  to

S LS-I

understand, to adapt oneself;  in 
■ other words, a House like this, Sir, 
has in effect to become an exem
plar to the nation at large. As we 
are representative of the nation, re
presenting various  parts of  the 
country,  various  ideas,  various 
parties, so also in our behaviour in 
this House we have to set an exam
ple of mutual  forbearance  and 
tolerance and an attempt to pull 
together, to the nation at large.”

The Prime Minister added that the Speak
er with his considerable experience of this 
office in the past would give good leader
ship to Parliament so that it could under
take the "joyful adventure" of building up 
the nation.

Felicitations were also offered  to  the 
Speaker on behalf of all the other parties 
and groups in the House by Shri S.A. Dange, 
Acharya Kripalani, Shri Kami Singh, Shri 
Raja Mahendra Pratap,  Shri  Vijayarama 
Raju and Shri Pratap Keshari Deo.

Replying to the felicitations, the Speaker 
said:

“I thank you for having so kindly elect
ed me unanimously to the exalted 
oflice of the Speaker of Lok Sabha. 
I am grateful to the Leader of the 
House and the Leaders of various 
groups for the kind words  that 
they have spoken about me.

I came to this House in 1934 which 
was then the Central  Legislative 
Assembly and ever since, I  have 
been continuously a member  of 
this House, and I have seen through 
all its vicissitudes  and  changes. 
During the previous regime, I had 
many opportunities of working in 
the OppK)sition under great leaders 
who fought for freedom both inside 
and ouuide the House.  I know 
the difficulties of the Opposition
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benches. I should do my best to 
protect the interests of the various 
groups and the liberties and privi
leges of the House as a whole.

Since 1947, I have had many opportu
nities of studying at close quarters 
the working of the Government.
I was elected Deputy-Speaker  of

*  the House in 1948 and again  in
1952 and was elected Speaker  in
March 1956. I had therefore am
ple opportunities to study first hand 
the working of parliamentary de
mocracy.  I can assure the House 
that nothing shall be wanting on my 
part to strengthen the foundations 
of democracy and to uphold  the 
traditions and  conventions  of 
Parliament.

Ours is the biggest democracy in  the 
world.  I hope that this  Parlia
ment will develop traditions which 
may be welcome and acceptable not 
only to our Parliament but also to 
other Parliaments in the world. As 
an instrument of the peoples’ voice 
in the matter of legislation and in 
the governance of the country  I 
shall with your co-operation try to 
make it as effective as possible.

The necessary existence of parties  in 
a parliamentary democracy  does 
not necessarily imply  that  they 
should be fighting in all matters. 
There can be a large measure of 
agreement amongst the parties.  I 
hppe and trust that there will be 
co-operation amongst alf parties and 
if ever they fight, they will do so 
without rancour and take  defeat 
without bitterness. This kind of 
spirit will conduce to the growth 
of democracy in an ever-increasing 
manner.

We have done well during the  First 
Parliament.  I expect many  far- 
reaching issues will come up for 
discussion  during  this  Second 
Parliament which coincides  with 
the period of the Second Five-Year 
Plan.  I hope and trust that  all 
Parties and Groups in this House 
will develop a spirit of cordiality

and accommodation and work uni
tedly in the best interests of the 
country and the community as a 
whole.

I once again thank you for having con
ferred upon me this high office and 
I assure you that I shall do my best 
to uphold the traditions of  our 
Parliamentary democracy and see 
that your expectations' in me arc 
fulfilled”.

The Speaker was also congratulated on 
17th May, 1957 by the Home Minister, 
Pandit G. B. Pant, who said:

“I would, with your permission,  Mr. 
Speaker, offer you my hearty con
gratulations on your  unopposed 
return to this august office.  The 
fact of your being elected without 
any opposition from any quarter is 
a conclusive proof of satisfaction 
that you have given to every Mem
ber of the House during your pre
vious term.'

Election of Deputy-Speaker—Felicitations by 
the Minister of Education and the 
Speaker

Sardar Hukam Singh was  unanimously 
elected Deputy-Speaker of the Lok Sabha 
on 17th May, 1957. His name was proposed 
by the Minister of Education and Scientific 
Reasearch, Maulana Abul Kalam Azad, and 
seconded by the Minister of Parliamentary
Affairs, Shri Satyanarain  Sinha. Congratu
lating Sardar Hukam Singh on his election, 
Maulana Azad said:

“Ours is a new Parliament and this is 
the first phase of its life. We have 
to establish very many new conven
tions and also preserve some old 
ones.  The responsibility cast on 
those who are entrusted with the 
task of guiding  the deliberations
of the House is very great. It is
their duty to establish new tradi
tions in the House. I am confident 
that Sardar Hukam Singh would
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carry this responsibility very well. 
His personality will go down as an 
example for the coming generation 
of Members.*’

Felicitations were also offered  to  the 
Dcputy-Speaker on his election by Shri S. A. 
Dange, Mr. Frank Anthony, Acharya Kripa- 
lani, and Shri B. R. Singh on behalf of the 
various parties and groups in the House.

Congratulating the  Deputy-Speaker on 
‘ his election, the Speaker observed:

“I am personally delighted that Sardar 
Hukam Singh, who was my deputy 
last time, has been  once  again 
returned this time  unanimously. 
Though he officiates only in  the 
House, his responsibilities are  as 
great as that of the Speaker himself. 
Those who occupy the Chair here 
on the spur of the moment will 
have to decide very far-reaching 
issues, hold the balance amongst 
all the parties, be absolutely impar
tial and never lose one’s temper.

“Sardarji is eminently fitted  to  dis
charge the duties of the Speaker in 
his absence as his deputy. I once 
again congratulate him on the un
animous vote of the House for hav
ing him as the Deputy-Speaker of 
the House. I am confident that he 
will relieve me very often and thus 
assist me.”

Replying to the felicitations, the Deputy- 
Speaker said:

“Mr. Speaker, Sir, I am extremely oblig
ed to the spopsor of the motion, 
and the members of the Govern
ment who have  initiated  this 
motion and proposed me.  I am 
equally obliged to my friends here 
of the Opposition, who have said 
so many sweet words for myself.

“Sir, I am immensely grateful to the 
Members, all sections equally, for 
reposing confidence in me for the 
second time. I am taking up this 
responsibility with confidence be
cause I have full faith in the genero

sity and large-heartedness of  the 
members of this House ̂  also in 
their keen anxiety to assist in the 
successful working of  democracy 
and to uphold the nobie tradition̂ 
of this august House. From what 
I have seen of the hon. Member* 
during the last 5 days I feel con
vinced that every one in this House 
has come with a burning desire to 
serve his countrymen and to help 
promote our parliamentai7 system. 
When I look back to the past year 
my confidence increases  all  the 
more, as I recollect that I received 
full co-operation  and  assistance 
from all quarters of the House. 1 
am obliged for that generosity and 
crave similar indulgence from the 
Members in future.

i do assure all sections here that 1 
would try to discharge my duties 
with impartiality and even-handed 
justice. I thank the House again.'*

. Members' Salaries and Allowances 

Rise in Members’ Salaries (Australia)

According to the Parliamentary Allowances 
Act, 1956, which was passed by the Australian 
Parliament on May 29, 1956, the Members 
of the House of Representatives and the 
Senators in the Australian  Parliament are 
given the following allowances and amenities 
as from 1st July, 1956 :—

(a)(a) A sum of £ A 2350 per annum as 
Parliamentary allowance to each 
Senator and Member of the House 
of Representatives. The allowance
* hitherto paid was £, A 1750 per 
annum ;

(b) An  Electorate  Allowance (i.e. 
allowance  for reimbursement of 
Parliamentary expenses) of £ A GOO 
per annum to each City Member, 
of £ A 800 per annum to each 
country Member and £ A 700 per 
annum to each Senator. This 
allowance was  hitherto  paid to 
Members divided into six catego
ries and ranged from £, A 400 to
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£, A 900.  The  allowance has,
however, been now made subject to 
income tax,  whereas it  was pre
viously tax free;

(c) A Living Allowance of £ A 2.10sh.
per day to each Member  of the 
House  of  Representatives and
Senator while at Canberra for Par
liamentary sittings. This allowan
ce remains the same as before;

(d) The Gold Pass allowing free travel 
for M.Ps. on Government railways 
and tramways has been abolished 
and all country railway travel on 
parliamenury business  is  now 
allowed for the Member on pro
duction of a warrant.

(e) The ̂ir travel allowance ranging 
from £ A 50 to  £ A 150 per 
annum, hitherto  paid, has  been 
abolished and all air travel on par
liamentary business is now allowed 
on production of a warrant;

(f) The Stamp Allowance of £, A 6 
per month, hitherto paid, has been 
abolished and is now provided for 
in the electorate allowance ;

(g) There was previously no allowance 
paid for official telephone expenses 
and the present electorate allowance 
is intended to include a provision 
for this expense as well;

(h) The services of a typist-secretary 
previftusly allowed to each Member 
and Senator continue as before ;

(i) Free return travel to the Australian 
Territories for each Member and 
Senator once in each  Parliament 
but not more than once in any 
year. This is in addition to the 
previous travel  facility  given to 
two parties of Members each year;

(j) The following special  allowances 
are also payable ; To Ministers and 
the Leader of the Opposition— 
£, A 1,000; to the Speaker, Presi
dent, Leader of the Opposition in 
Senate and the Deputy Leader of 
the Opposition in the House of 
Representatives—£ A 250.  Pre

viously these special allowances 
were tax-free.

The Prime Minister receives £ A 
jO-lOsh. per day as Travelling Al
lowance—other than in Canberra 
or home base—on official business. 
All  other  Ministers,  President, 
Speaker and Leader of Opposition 
receive £ A 7-7sh. per day.

These changes in allowances and amenities 
are the result of the recommendations of a 
committee of three businessmen headed by 
Sir Frank Richardson appointed by the 
Australian Government in August,  1955. 
The Committee  submitted its  report on 
April 18, 1956. The reason for the revision 
of the allowances paid to M.Ps. was explain
ed by the Australian Prime Minister, Mr. 
Menzies in the Australian House of Repre
sentatives on May 24, 1956 as due to the 
fact that the salaries and allowances of the 
M.Ps. had been fixed more than four years 
âo since when there had been a sharp rise 
in prices and most wages and salaries in the 
country had increased.

Unveiling of Portraits

West Bengal Legislative Assembly: Portraits 
of National Leaders Unveiled

On November 10, 1956, the Prime Minis
ter unveiled the portraits of eighteen 
national leaders in the lobbies of the West 
Bengal Legislative Assembly, Calcutta, at a 
brief ceremony held for the purpose. The 
portraits are the first instalment of forty such 
paintings approved by the West Bengal 
Government for adorning the lobbies of the 
Assembly at a cost of Rs. 60,000. They in
clude, among others,  those of  Mahatma 
Gandhi, Rabindra Nath Tagore, Raja Ram 
Mohan Roy, Swami Vivekananda and Moti- 
lal Nehru. Unveiling  the  portraits, the 
Prime Minister said;

“It is right that we should remember our
selves and make other people—the generations 
to come—remember the great people who hav« 
moulded our destiny not only in the political
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teld which atUhis usually a great deal  of 
prominence—whether it is in newspapers  or 
otherwise—but in the other and, in the  final 
analysis, more important fields—the fields of
the  mind,  of science, of  culture___It  is
necessary, not only desirable  but  necessary, 
that they (the younger generation)  should 
have a more intimate and emotional memory 
of past events and past great figures.  Thus 
the history and the life of a country becomes 
an integrated whole, growing  from one step 
to another.”

Secretaries Meetings

Meeting of the Standing Committee of the 
Secretaries of Legislative Bodies in India

A meeting of the Committee of Secretaries 
of the Legislative Bodies in India was held 
on the 5th and 6th March, 1957 at Hydera
bad under the Chairmanship of Shri M. N. 
Kaul, Secretary, Lok Sabha. The meeting 
was attended by the following

Shri S. L. Shakdher, Joint  Secretary, 
Lok Sabha.

Shri G.  V.  Chowdhury, Secretary, 
Andhra Pradesh Legislative Assem
bly.

Shri A. R. Mukherjee, Secretary, West 
Bengal Legislature.

Shri S. H. Belavadi, Secretary, Bombay 
Legislature.

Shri K. K. Rangole, Secretary, Madhya 
Pradesh Legislative Assembly.

Shri T. Hanumanthappa,  Secretary, 
Madras Legislature.

Shri G. S. Venkataramana Iyer, Secre
tary, Mysore Legislature.

Shri D. N. Mithal,  Secretary,  Uttar 
Pradesh Legislative Assembly.

The Committee, in their two-day session, 
besides considering administrative and pro
cedural matters of common interest to all 
legislatures in the country, also held detail
ed discussions as to the arrangements to be 
made by the Central and State Legislatures 
concerned, in connection with the Confer
ence of Commonwealth Parliamentary Asso
ciation to be held in New Delhi in Decem
ber this year.

(luestions

Questions asked during First Parliament

The increasing interest shown by Mem
bers of Parliament in asking questions of 
the Government is revealed by the statistics 
of questions asked in the Lok Sabha during 
the period 1952 to 1956, i.e. up to the end 
of the 14th Session.* The number of ques
tions asked during this period steadily in
creased from 5636 in 1952 to 11,849 in 1956. 
The number of questions received (exclud
ing withdrawn or lapsed questions) also re
gistered a steady increase from 1952, when 
it was 10845. to 22496 in 1956. the pro
portion of questions admitted to questions 
received being 48% in 1952  (5215) and
54% in 1956 (12109). The number of 
questions orally answered was 1633 in 1952 
as compared to 3088 in 1956, the number 
of supplementaries answered  during these 
years being respectively 8624 and 12795.

Among the several Ministries of the Gov
ernment, those which came in for the largest 
number of questions were respectively: the 
Ministry of Railways, the Ministry of Com
merce and Industry (later split up into Com- 
meK:e and Consumer Industries and Heavy 
Industries) and the Ministry of Food and 
Apiculture. Those  which  received the 
minimum number of questions for answer 
during this period were the Ministry of Law, 
the Ministry of Information  and  Broad
casting, the Ministry of Works, Housing and 
Supply and the Ministry of Rehabilitation.

Detention of Members

Information about a Member under Deten
tion: Practice in U.K. and India

It is a long-established right of Parliament 
of the United Kingdom to receive immediate 
information about the arrest of a Member, 
whenever any of its  Members has  been 
arrested by the Government on criminal 
charges. The House of Commons has al
ways maintained this right and  it is the 
duty of the committing magistrate to com

♦During the Fifteenth Session held in 1957, the number of questions received was 207 nur nf 
were admitted and answered. The niSiber of suppIemeSary S?st!Si ad;eT̂^̂  ̂ ^
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municate the fact and cause of the arrest 
of a Member to the Speaker by letter. The 
Speaker is also to be informed of the offence 
and conviction, if any, of the Member after 
trial.

In addition, the Member, who is arrested 
and detained, may  communicate  to the 
Mouse through the Speaker the fact of his 
detention. Tlie House may also obtain 
information about the  condition of  the 
Member under  detention, the  treatment 
meted out to him and other facilities afford
ed to him, by putting questions to the Gov
ernment. There is, however, no regular 
practice whereby the House would be con
stantly  informed of the  position  of an 
arrested Member, the condition of his health 
etc., as this would more or less amount to 
claiming a new privilege, which is not ad
missible, under a resolution of the  Lords 
assented to by the Commons in 1704.*

As regards the position in India, Article 
105 (5) of the Constitution states that tlie 
powers, privileges and immunities of Parlia
ment shall be those of the British House of 
Commons until defined by law. Parliament 
has therefore the right to be informed of 
the arrest, detention and  conviction of a 
Member and the Member may  also com
municate tlie matter to the House through 
the Speaker. According to Rule 261 of the 
Rules of Procedure of the Lok Sabha, when
ever a Member is arrested on a criminal 
charge, or sentenced or detained, the com
mitting judge or magistrate should inform 
the Speaker of the arrest, !r reason as well 
as the place of detention.

Further, a detenu member has also the 
right to correspond with the legislature of 
which he is the Member and this right has 
been acknowledged  and upheld  by the 
Courts. The House can also obtain infor
mation about the condition of health of the 
arrested Member or any other relevant 
matter by putting questions to the Govern
ment, as was recently done in the case of 
Shri A. K. Gopalan, a Member of the Lok

Sabha, who was arrested and  detained in 
Ahmedabad in August, 1956.

It is not, however, open to Parliament, 
to adopt a practice, whereby ft would receive 
constant and regular information about the 
position and health of an arrested Member, 
as this right is not enjoyed by the British 
House of Commons.

Standing Committees

Standing Committees of the House of 
Commons (U.K.)

It is the practice in the British House of 
Commons to appoint a number of Standing 
Committees at the commencement of every 
session for considering Bills and other public 
business committed to them**. According to 
May, all Bills, except those for  imposing 
taxes, or Consolidated Fund or Appropria
tion Bills, those for confirming provisional 
orders and those which have been approved 
for reference to a Select or Joint Committee 
or Committee ol the Whole House, stand 
committed or referred to Standing Com
mittees, as soon as they are read a second 
time in the Housef.

Composition :

Each Standing Committee lias a prrmanent 
nucleus of twenty members nominated for 
the duration of the session by a Committee 
of Selection “which is directed in nominat
ing those members to have regard to the 
composition of the House” (May, p. 627). 
The Committee of Selection has  also the 
power to add not more than thirty members 
to each of the Standing Committees, in res
pect of any Bill referred to it, to serve on the 
Committee during the consideration of such 
bill. In adding such members, the Com
mittee of Selection is to have regard to their 
special qualifications as well as the party com

♦“Thit  neither House of Parliamant  have power, by any vote of dcdantion, to create to themielTes new 
privileges, not warranted by the known laws and customs  of Parliament.

♦•Standing Order No. 57 provides for the appointment of Standing Committees, vide pp.  6?̂ and 1031 of May*i 
Parliamoitary  Practice  (15th  Ed.), 

p. 5x2.
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position of the House. Every Standing 
Committee is thus a microcosm of the 
House.

Chairman :

The Chairman of each Standing Commit
tee is appointed by the Speaker from a panel 
consisting of not less than ten  members 
nominated by him at the commencement of 
every session. The Speaker may also change 
the Chairman so appointed, from time to

Procedure :

The Bills committed to Standing Commit
tees are distributed among the Committees 
by tlie Speaker who may change their allo
cation from time to time, if occasion should 
arise. In all but one of the Standing Com
mittees, precedence is given to Government 
Bills, and these Bills are considered by the 
Standing Committees in such order as the 
Government may, from time to time, deter
mine. “The Committee in which preceden
ce is given to Private Bills is designated by 
the Committee of Selection”f and the Bills 
committed to it are considered in the order 
of their allotment.

Notices of amendments to Bills referred 
to a Standing Committee may be given by 
Members who are not members of the Com
mittee but those amendments cannot be con
sidered by the Committee unless they are 
moved by a îember of  the  Committee. 
These amendments are however printed and 
circulated to the Committee. Petitions are 
not received by a Standing Committee.

A clause creating a charge on the people 
or public revenue, known as “money clause” 
cannot be considered by a Standing Com
mittee, unless a resolution of a Committee 
of the Whole House sanctioning the charge 
(known as a ‘money resolution’) has been 
agreed to by the House.

Sittings: '

The first meeting of the  Committee is 
fixed by the Chairman of the Committee and

subsequent meetings by the Committee it
self as it meets from time to time. A Stand
ing Committee may sit on any day on which 
the House is .fitting, before,  during and 
after the sitting of the House. When a divi
sion is called in the House, the Chairman 
will suspend the Committee’s proceedings 
for such time as will enal)le the members 
to vote in the division. Except when a 
(luoruni is not present, the Chairman cannot 
adjourn the Committee without the consent 
of the members present. The quorum of the 
Committee is fifteen. The Press and mem
bers of the public are admitted to the meet
ing, except when the Committee may order 
them to withdraw.

Minutes of Proceedings :

The minutes of proceedings of the Com
mittee and a verbatim report are taken and 
printed for circulation to members of the 
Committee and for the information of the 
House. ,

Address to Members

Earl Attlee’s Speech at the Madras Branch 
of the Commonwealth Parliamentary 

Association

During his recent  visit to India,  Earl 
Attlee, the former Labour Prime Minister of 
Great Britain, paid a visit to  the Madras 
Legislature and was accorded a reception by 
the local branch of the Commonwealth Par
liamentary Association on the 16th October, 
1956. Replying to the address of welcome 
by Dr. P. V. Cherian, Chairman, Madras 
Legislative Council, Earl Attlee made the 
following observations about Parliaments in 
general:

“It is very interesting to compare the 
kind of things that is happening in 
different Houses,  because  every 
- House has its own character. Some 
of them, I think, are awfully grave,

•MEy*8 ParUamentary Practice (15th  Ed.)  p.f6i8. 

p.
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some of them go in for what may 
be called a good number of jokes. 
We all like, partft ularly when the 
sitting is prolonged, to hear a good 
number of jokes and jests. I have 
known various Legislatures where 
in the middle of the debate they 
speak as from the pulpit and noth
ing happens. The way we work in 
Westminster is oftentimes to talk 
across the Table to the opponents 
amidst prolonged interruptions. I 
have known some  the best things 
brought about  fn the  House of 
Commons simply by an interjection, 
. often a rude oneJ”

Earl Attlee also paid a warm tribute to the 
Indian people tor having ‘managed to catch 
the spirit of Parliamentary institutions’— 
not only the letter but also the spirit.

Constitutional Changes

Independence of Ghana: Felicitations by the 
Prime Minister and Shri Krishna Menon

On the 6th March, 1957, the West African 
territory of Ghana, hitherto known as Gold 
Coast, became an independent member of 
the Commonwealth. A meeting was organis
ed in Delhi on the same day, by the 
African Students’ .\ssociation of India to 
celebrate this event. The Prime Minister, 
who addressed this meeting, said that he was 
happy to associate himself with the indepen
dence celebrations of Ghana and would have 
been happier if he were able to be present 
at Accra on that day. He added:

“There are many dark shadows in 
Africa. So it is a pleasure to find 
that out of that darkness, this light 
has come, which I hope will spread. 
Those who are responsible for this 
deserve our congratulations.

“There is something more important 
about the independence of Ghana 
than perhaps of some other coun
tries, as it symbolises so much for 
the whole continent of Africa which 
has had a tragic history for hund
reds of years. To see Africa or a

part of it turn its face towards the 
dawn after a dark night is indeed 
something, the very thought of 
which is exhilarating. This breath 
of dawn is bound to move people 
in India not only intellectually but 
emotionally also.”

The Prime Minister then referred to the 
rich history’ of Africa—rich in cultural ele
ment, in political organization, forms of 
democracy and State socialism—and mention
ed the fact that I bn Batuta who came to 
India  at  the  time  of  Mohammed 
Tughlak was an African traveller. He hoped 
that the people of Ghana would rediscover 
their old roots and adapt them to modern 
conditions. He had no doubt that their 
Prime Minister, Dr. Nkrumah, and the peo
ple of Ghana would face their new responsi
bilities and problems bravely.

Shri V. K. Krishna Menon, Minister with
out Portfolio in the Union Cabinet also 
congratulated Ghana on the attainment of 
her independence, while speaking in the 
Lok Sabha on March 26, 1957. He said:

“I ask your indulgence to join in the 
general expressions of happiness 
that have been uttered in this 
House in connection with the 
emergence of the Gold Coast as an 
independent State. As we did at 
the United Nations, I think it is 
useful to read in the records of this 
House, that this is not a country 
that for the first time emerges into 
civilization but,  like ourselves, 
whose civilization has been overlaid 
by the hand of imperial rule and 
ĥas now come back into its own. 
Speaking  before the Legislative
Assembly on the 18th of May, the
Prime Minister of Gold Coast said:

‘The Government proposes that when 
the Gold Coast attains indepen̂ 
dence, the name of the country 
should be changed from  ‘Gold 
Coast'  to the new name of
‘Ghana’. The  name Ghana is
rooted deeply in ancient African 
history, especially in the history 
of the western portion of Africa



known as the Western Sudan. It 
kindles in the  imagination of 
modern West African youth the 
grandeur and the achievements 
of great mediaeval civilization 
which our ancestors developed 
many centuries before the Euro
pean penetration and subsequent 
domination of Africa began. Ac
cording to tradition the various 
people or tribal groups in the 
Gold Coast were originally mem
bers of the Great Ghana Empire 
that developed in the Western 
Sudan during the  mediaeval 
period.

‘For the one thousand years that the 
Cihana Empire existed, it spread 
over a ̂vide expanse of territory 
in the Western Sudan.  Its influ
ence stretched across the Sudan 
from Lake Chad in ihe East to 
the Fouta Djalon mountains in 
the west, and from the southern 
fringes of the Sahara Desert in 
the north to the Bights of Benin 
and Biafra in the south. Thus 
the Ghana Empire was known to 
have covered what is now the 
greater  part  of West  Africa, 
namely, from  Nigeria in the 
east to Senegambia, in the west. 
While it existed, the Ghana Em
pire carried on extensive com
mercial relations with the outside 
world, extending as far as Spain 
and Portugal.  Gold,  animal 
skin, ivory, kola, nuts, gums, 
honey, corn and cotton were 
among the aticles that writers had 
most frequently named. It is 
reported that Egyptian,  Euro
pean and Africa* students attend
ed the great and famous uni
versities and otlier  institutions 
of higher learning that flourished 
in Ghana during the mediaeval 
period to  learn  philosophy, 
mathematics jand law. A famous 
Arabic writer has stated that 
there was during  this  period 
exchange of professors between 
the University of Santore in

Gham and the University M 
Coraoya in Spain.’

‘Mr. Speaker, I thought I would read 
this because it brings memories to 
our minds and also a feelii\g that 
liie whole world which has been 
overlaid by certain aspects of mo
dern civilization much to its detri
ment is now coming back to its 
0̂ 11- It is also appropriate that, 
while congratulating Ghana and 
expressîng our good wishes to her, 
we should also recall that her inde
pendence in many ways has been 
reached in the âme way as ours 
that is, in the last stages by co-opc- 
ration with the metropolitan power 
in conditions of peace, and I be
lieve a tribute is due to that metro- 
|:>oliun power also in bringing an 
end to tlie ̂rnperial rule in this part 
of West Africa.*'

FaolHilmmln

Automatic Voting Equipment

In order to save the time of the House in 
recording the votes of Members in the ease 
of Division, an Automatic Vote Recording 
Equipment has been installed in both the 
Houses of Parliament. This device consists 
of a push button set and a push switch at 
the desk of every Member, a master key 
Board at the Secretary’s table in the Cham
ber, a Lamp Field Indicator Board on either 
side of the Speaker’s seat and two circular 
Time Indicator Boards in the two comers 
on either side of the Speaker’s chair. There 
are also two Result Indicator Boards near 
the Time Indicator Boards, to indicate the 
tpuls of the ‘AYES’, ‘NOES’ and ‘ABSTEN
TIONS' and, the. total number of Members 
present during a bivision.

The push button set at the desk of each 
Member consists pf three push buttons—a 
green, button for AYES’, a red button for 
;N0Ê’ and a black button for ‘ABSTEN
TION’—together with a pilot light to

3 LS-4.
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Indicate whethei* the vote of the Member has 
been correctly recorded by the Equipment. 
The apparatus is so devised that it can 
record both an ordinary division wherein the 
nature of the vote cast by each Member is 
known and secret voting wherein this is not 
revealed.

When a Division is ordered by the 
Speaker, the Secretary is required to press a 
button on the Key Board installed on his 
table for operating the Equipment, accord
ing as the division is ordinary or secret. 
Immediately, a gong sounds which will be 
the signal for the Members to record their 
votes. On the sounding of the gong, each 
Member present in the Chamber will have 
to press with one hand the push switch and, 
with the other any of the three push buttons 
for AYES’,  NOES’ or ‘ABSTENTION’ 
according to his choice. He has to keep 
both of them pressed for ten seconds until a 
second gong sounds indicating  that  the 
time for recording the votes is over. The 
passage of the time of ten seconds is indi
cated by the movement of light in the two 
circular Time Indicator Boards. If any 
Member has pressed the wrong button on 
his desk and desires to correct his error in 
voting, he may do so by pressing the right 
button before the second gong is sounded. 
The result of eacli Member’s voting is im
mediately reflecCfid; in the Lamp Field Indi
cator Boards on «̂ er side of the Speaker’s 
chair by a green, red or white light accord
ing as his vote is 'AYE’, ‘NO’ or ABSTEN
TION’ in the case of an ordinary Division, 
and by a mere w#iite light in the case of 
secret voting. The small pilot lamp on each 
Member’s desk will also show whether the 
vote of the Member has been correctly 
recorded by the Equipment.

Immediately after the sounding of the 
second gong, the Equipment starts totalling 
up the  AYES’, ‘NOES’ and ‘ABSTEN
TIONS’ and one minute thereafter the totals 
of ‘AYES’, NOES’, and ‘ABSTENTIONS’ 
as well as the total number of Members 
present in the Chamber are flashed in the 
Result Indicator Boards. The total of 
‘AYES’ and ‘NOES’ is also flashed on an 
Indicator Board installed on the Secretary’s 
Uble.

The whole process frohi the time of tĥ 
ringing of the usual Division bells to the 
time of the declaration of the result will not 
take more than four minutes. Members will 
also be able to cast their votes from their 
seats without going to the lobbies. Each 
Member will be assigned a fixed seat in the 
Chamber so that each particular light in the 
Lamp Field Indicator may always indicate 
the same Member. There is also another 
Result Indicator Board in the Lobby which 
will flash the particulars of voting of each 
Member and the final result of each Division 
which will be photographed and kept as a 
permanent record of voting in each Division.

First PmrllmmBni

Parliament Week and Exhibition

VVitli a view to acquainting the  public 
with the activities of the First Parliament, a 
Parliament Week was organised by the Lok 
Sabha Secretariat from March 26 to April 1. 
The chief feature of the Week was an in
teresting exhibition opened by  Shri  M. 
Ananthâftyanam Ayyangar, Speaker of the 
Lok Sabha, on the 26th March, at the Re
ception Hall of Parliament House. The ex
hibition consisted of a number of photo
graphs and charts, graphic illustrations, 
publications and photographic copies  of 
some rare documents showing  the  land
marks in the constitutional  evolution  of 
democracy in India since the middle of the 
nineteenth century.  The working of both 
Houses of Parliament was also graphically 
illustrated by several tables and charts show
ing the outstanding legislation enacted dur
ing the period of the First Parliament, the 
number of questions asked by Members, the 
proportion of questions asked of different 
Ministries, the manner in which the various 
Parliamentary Committees functioned  etc. 
A map of India in which were  inserted 
colour slides of the buildings of Parliament 
and of the various State Legislatures, the 
photographs of the previous Presidents of 
the Indian Legislative Assembly, the group 
photographs of the Members of the previous 
Houses and the teleprinter by which Mem
bers were informed of the latest world devc-
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< <)H(In( Ird )()iin(l tlic l*<n Iku k  IwItihition ii'/ii( li hr ojjcncd in

Ihc }\C( i’j)lion Ildll of Ihc I'ai liaincnl House on Manh  LM>.  P.IjT



Short Notes

lopments hour-by-hour during session time 
were of added popular interest. The exhi
bits also included charts and photographs 
relating to Parliamentary activities in Great 
Britain and the United States.

Besides, colour slides were shown to the 
public every day, depicting the various 
activities inside Parliament House.  Docu* 
mentaries of Parliamentary interest,  both 
Indian and foreign, were also shown at the 
Exhibition.

About 20,000 people visited the Exhibition 
and in view of the wide popular interest it 
evoked, it was extended upto April 4. Among 
the visitors were several M.P.s, Judges of 
the Supreme Court, Advocates and edu
cationists, besides a large number  of stu 
dents  from the educational institutions in 
the Capital. The Prime Minister who visit
ed the exhibition on 29th March, 1956, made 
the following remark in the Visitors’ Book: 
“A good exhibition from which we can all 
learn something/*

I stand for the sovereign freedom of the individual within [the 
laws which freelyelected Parliaments have freely passed. ./ stand 
for the rights of the ordinary man to say what he thinks of the 
Government of the day, however powerful, and to turn them H)ut, 
neck and crop, if he thinks he can better his temper or his home 
thereby, and if he can persuade enough others to vote with him.

WINSTON S. CHURCHILL in his first election 
broadcast on June 4, 1945. {The War Speeches of 
W. S. Churchill, Vol. Ill, 1952).
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III. EXTRA PARLIAMENTARY ACTIVITIES* 

BY

M. N. Kaul,

Secretary, Lok Sab ha

I
n the field of extra parliamentary activi
ties, certain schemes which are under 
consideration or which ought to be 

introduced may be mentioned here.

Inter-Parliamentary Association of Members 
of Parliament and State Legislatures

The Speakers’ Conference has taken a de
cision that there should be an In ter-Parlia
mentary Association of whicli the members 
of Parliament and members of State Legis
latures should' be memliers. This  Inter
parliamentary Associatioii should ipeet once 
a year so that matters of* coniirioh interest are 
discussed. For this purpbse, parliamentary 
groups are being formed in the various States 
under the guidance of  the  Speakm. A 
central body will then be formed' and will 
arrange annual conferences in the various 
parts of the country so that there is better 
understanding of the problems of the coun
try as a whole, there is unity of purpose and 
an exchange of ideas on matters of common 
interest to the various  States. All  State 
Legislatures and Parliament combined form 
the Grand Parliament of India and it is only 
for purposes of convenience or administra 
tive necessity that the administration of the 
country has been divided into various units 
—each called a State—and the total functions 
have been divided between Parliament and 
the States. Nevertheless, the basic princi
ples remain, viz,, that we are one country 
and we have one aim which is the develop
ment of the country arid its  unity. It is 
therefore but natural that in the Parliamen

tary sphere, this should be more in evidence 
than in other spheres, because  ultimately 
power springs from  Parliament or State 
Legislatures and it is on these bodies that 
responsibility for shaping the future of India 
is cast. Every effort should be  made to 
strengthen the idea of a Parliamentary Asso
ciation and to give it Hie and a practical 
meaning.

Exchange  of  Parliamentary  Delegations 
With Foreign Countries

Since Independence, our Parliamentary 
delegations have gone abroad and foreign 
delegations have been received by us. Such 
visits have so far been restricted to one or 
two in a year. The time has now come when 
in keeping with India’s position in world 
affairs the number of such goodwill missions 
or delegations should be increased so that 
more areas are covered in one year. Such 
delegations should consist of  members of 
Parliament as well  as members  of State 
Legislatures. They give a good opportunity 
to members to expand their vision and to 
imbibe ideas and to appreciate the difficul
ties and problems of other people. Further
more such visits help to develop bonds and 
increase goodwill. Similarly, arrangements 
should be made to receive a larger number 
of foreign delegations which come here, in 
order to enable visiting members to carry 
impressions of our country to  their own 
lands and to help in strengthening and de
veloping goodwill throughout the world

•Thii is the third and last insttlmcnt of the  article  written by the author.  The  previous  two install
— • in the issues of April and October, 1956, (Vol.  II, Nos. i and 2) respectively.
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kAiok̂Alricaai Regional Organisation o£ the 
Interparliamentary Union

Our Parliament is already a member of 
the Commonwealih Parliamentary Associâ 
tion and the In ter-Parliamentary Union. We 
have so tar made good contribution in the 
development of both the organisations. But 
the time lias come when we should help in 
developing an Asian-African regional orga
nisation of the Inter-Parliamentary Union.
• Countries of Asia and Africa have common 
points of view and have many problems. As 
in the executive sphere, so in the parliamen
tary field, these countries should meet to
gether, discuss and  arrive at  conclusions 
under the auspices of the Inter-Parliamen
tary Union. A beginning was  made last 
December, when the Executive Committee 
of the Inter-Parliamentary Union and the 
representatives of Asian countries met in 
Delhi and strongly suggested that a regional 
conference of Asian countries should be held 
at regular intervals. It is necessary that this 
idea should be further developed and given 
a more practical shape.

Parliament to Control its own AfEairs

Parliament sliould have control over its 
own affairs. At present some of the matters 
relating to Members’ conveniences or Parlia
mentary activities in which they are vitally 
interested are under the control of officers of 
the Executive Government and Parliament 
has not much say, with the result that there 
is often some friction or some discontent. 
Such matters should, as lar as possible, be 
under the complete control of the Members 
themselves, and  Parliament should be 
completely independent of the  Executive 
Ciovernment in so far as Its own affairs are 
concerned. Matters such as the Parliament 
House building, printing press, provision of 
telephones, Members’ residences and the like 
should be under its own control. Such a 
step would be symbolic of the supremacy of 
Parliament and its sovereignty m its own 
affairs. Similarly, the  Parliament  Estate 
should be earmarked and the thoroughfares 
running through its grounds should be con
trolled under the authority of Parliament. 
There are proposals for putting up collapsi
ble gates at the entrances to  Parliament

House Estate and when this is done it should 
secure a compact area for tlie use and needs 
of Parliament.

Decoration of Parliament House

A scheme for the decoration of the Par
liament House is in progress. A Commit
tee was appointed to formulate a plan for 
the entire building. The Committee have 
made a report and their suggestions are now 
being implemented. An Artists’ Committee 
has been formed and they have distributed 
the work among the artists from tlie various 
parts of the country. This Committee meets 
from time to time and reviews the  work 
done. At present the work is still in preli
minary stages and it is hoped that during the 
Second Five Year Plan considerable progress 
would have been made towards the imple
mentation of the scheme.

Gradual Adoption of Hindi for Parliamen
tary Purposes

IJindi is being gradually adopted in Par
liamentary sphere. We have made consider
able progress in adopting the use of Hindi 
lor various purposes. We are now practi
cally conducting the workTin both the lan
guages—Engl isJi as well as Hindi. I  need 
not catalogue all the various purposes for 
which Hindi is used. BuT we have to be 
very patient in this matter. We  have to 
lake note of the fact that a large number of 
Members do not know Hindi and they are 
not likely to be proficient in it for some time 
to come. In order that (hese Members may 
take jjart effectively and tliere is no disloca
tion in the work of Parliament or a fall in 
its standards, we have necessarily to go slow, 
and continue both the languages until it is 
convenient for everybody to switch over to 
Hindi.

Research and Reference Work to Help 
Members

We are now producing synopsis of debates 
giving in a small booklet the gist of all the 
proceedings and speeches. We are also en
gaged in bringing a digest of cases in the
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Supreme Court and High Courts having 
a bearing on the Constitution and in due 
course we will be bringing out a synopsis of 
Acts passed by Parliament and the various 
State Legislatures. We have also, for tlie 
convenience of Members, been bringing out 
abstracts of reports, list of articles in the 
various  publications,  Portnightly  News 
Digest, brochures on selected  subjects for 
intensive study, etc. Memters aic also helped 
individually in their v̂ork in  Parliament 
with material and referencct.

We also bring out a Journal of Parlia
mentary Information’ in which matters ot

Procedure in Parliament and in other Legis- itures are included and discussed. The 
foundation has thus been firmly laid and we 
liave already passed the first stage.

In the end, let me say that Parliamentary 
influence which at present is felt will beĝ 
to pervade every sphere of activity and will 
give us courage to go forward on the road to 
victory. (Concluded).

I cojisider political experience absolutely necessaiy, because a 
man who understands politics understands free Government. Our 
Government is by the consent of the people, and you have to convince 
a majority of the people that whaL you are trying to do is right and 
in their interest. If you are not a politician, you cannot do it.

HARRY S. TRUMAN in “The Truman Memoirs*’ 
quoted in Life dated November 28, 1955.



States Reorganisation in Inciia
By

s. L. Shakdher
Joint Secretaiy, Lok Sabha Secretarial

Historical Background

The political map of India was redrawn on the 1st November, 1956, with the 
implementation of the States Reorgani

sation Act.

Even before Independence, the question 
of reorganisation of States on a more rational 
basis had been raised on many occasions. 
It was alluded to as early as 1918 in the 
Report on the Indian Constitutional Re- 
formŝ  The  Indian  National  Congress 
formally resolved at its Nagpur Session in 
1920 that the reorganisation of States should 
be undertaken on the principle of linguistic 
homogeneity.2 These aspirations have to be 
appreciated in the context of the conditions 
prevailing under the British  rule, for the 
political map under them had been shaped 
more by the military, political and adminis
trative exigencies of the situation  rather 
than linguistic or cultural affinities of the 
people.

The merger of about 600 ‘Princely’ States, 
after independence, either into the neigh
bouring provinces or their constitution into 
new administrative units, had further com
plicated the picture.

Swn after Partition, the question of reor
ganisation of States was taken  up by the 
Constituent Assembly  of  India which 
appointed in June 1948 a Linguistic Pro
vinces Commission, known as the Dar Com

mission, to enquire into the desirability of 
creating certain linguistic  provinces  like 
Andhra, Karnataka, Kerala and Maharash
tra. While reporting ŝinst any reorgani
sation being undertaken at that stage of 
country's political  development,  the Dar 
Commission laid down that “in forming the 
provinces, the emphasis should be primarily 
on administrative convenience, and homoge
neity of language will enter into considera
tion only as a  matter of  administrative 
convenience and not by its own indepen
dent force.

In order “to review the, position and to 
examine the question in the light of the 
decisions taken by the Congress in the past 
and the requirements of the existing situa
tion, in view of the report of the Linguistic 
Provinces Commission", the Indian National 
Congress at its Jaipur Session in December 
1948, appointed a Committee consisting of 
Shri Jawaharlal Nehru, Shri Vallabhbhai 
Patel and Dr. Pattabhi Siuramayya. * This 
Committee, known as the J.V.P. Committee, 
expressed the view that in considering this 
problem “the primary object should be the 
security, unity and economic prosperity of 
India and every separatist and disruptive 
tendency should be rigorously discouraged".* 
The Committee added that “if public senti
ment was insistent and overwhelming” in 
any area for the creation of a Linguistic 
State, the practicability of satisfying the 
demand should be examined “subject to

'Report on  Indian Constitutional  Reforms,  1918,  para. 246. 

•Pattabhi Sitaramayya—History of the Indian National Congress, Vol.  I. 

•Report  of the  Linguistic  Provinces  Commission, para.  131.

V. P. Report, p. i.

•/Wi, p. 15.
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certain limitations in regard to tlie good of 
India as a whole”. They added:  “Public
sentiment must clearly realise the consequ
ence of any further division so that it may 
iully appreciate what will flow from their 
demand. We feel that the case of Andhra 
Province should be taken first and the ques
tion of its implementation examined before 
we can think of considering the question of 
any other Province.”®

Thus, while the general approach was to 
discourage tlie formation of States purely on 
linguistic grounds, exception was made in 
the case of Andhra which was formed out ol 
the State of Madras on  October 1, 1953. 
This was done partly on the suggestion of the 
J.  P. Committee and partly due to the 
exigencies of the situation. Subsequently, 
similar demands were pressed by the leaders 
of Kannada and Marathi-speaking areas. As 
each such problem was closely inter related 
with other problems, it was felt increasingly 
difficult to consider the issue of formation of 
a new State in isolation.

States Reorgarisation Commission

Consequently, jii the 22nd  December,
1953, the Prime xVlinister made a statement 
in the Lok Sabha :innouncing the Govern
ment’s decision to set up a Commission to 
examine the whole question of the reorgani 
sation of the States of the Indian Union.

rhe States  Reorganisation  Commission 
consisting of Shri S. Fazl All as Chairman and 
Shri H. N. Kunzru and Shri K. M. Panikkar 
as Members was accordingly appointed on 
the 29th December, 1958.

The Commission was asked to examine—

"the reorganisation of the States of the 
Indian Union objectively and dis
passionately, so that the welfare of 
the people of eacK constituent unit 
as well as of the nation as a whole 
is promoted”.

The Commission was required to make re
commendations regarding ‘‘the broad princi
ples which should govern the solution” of 
the problem of reorganisation and to lay 
dôvn “the broad lines on which a particular 
State should be reorganised.”̂

Commission’s Recommendations

The Commission  travelled  extensively, 
visited 104 places and interviewed more than 
9,0()() persons for gathering public opinion 
on the subject. It received, in response to 
a Press note, 1,52,250 documents from indi
viduals, parties and associations for consider
ation, though the number of “well-consider
ed” memoranda did not exceed 2,000.

In its Report*, submitted to the Govern- 
nient on 30th September, 1955, the Commis
sion proposed a scheme of reorganisation in 
which the component units of the Indian 
Union were to comprise two categories, 
namely “States ’ forming primary federating 
units and “Territories” to be Centrally ad
ministered, in place of the hitherto complica
ted categorisation into Part A, B and C 
States and Part D Territories.

The States proposed by the Commission 
were®:

1. Madras

2. Kerala

3. Karnataka

4. Hyderabad

5. Andhra

6. Bombay

7. Vidarbha

8. Madhya Pradesh

9. Rajasthan

10. Punjab

11. Uttar Pradesh

12. Bihar

13. West Bengal

14. Assam

15. Orissa

16. Jammu and Kashmir

• J.V.P. Report, p. i6.

'Report  of the  Sutcs  Reorganisation  Commission, para 2. 

R̂eleued for public information on  10th October, 1935. 

•Ibid., para. 754.
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The three territories, proposed to be Cen
trally-administered, were:

1. Delhi,

2. Manipur, and

3. Andaman and Nicobar Islands.

Disagreeing with his colleagues, the Chair
man, in a separate Note, recommended that 
Himachal Pradesh should not be merged with 
the Punjab but should become a Centrally 
administered territory.*  Shri Panikkar, in 
a Note of Dissent, favoured the creation of a 
new State to be called the State of Agra com
prising parts of Uttar Pradesh,  Madhya 
Bharat and Vindhya Pradesh.̂®

Debate on the Report in Parliament

Since the issues involved were not free 
from controversy, the Government decided 
to refer the Report to the various Legisla
tures for preliminary discussion in advance 
of the formal consultations as required under 
the provisions of the Constitution.̂  ̂ The 
Report was discussed at length by the State 
Legislatures and Parliament. Motion that 
the Report be taken into consideration 
was moved by the Minister of Home Affairs 
in the Lok Sabha on the 14th December,
1955.  In the debate, which lasted 55̂ hours 
in the Lok Sabha and 41 hours in the Rajya 
Sabha, as many as 244 Members participated.

With a view to make the debate fully re
presentative of diverse views, it was suggested 
by the Speaker that  Members,  having a 
common view on certain aspects of reorga
nisation, should hold informal discussion 
among themselves and then apprise him of 
the specific points and the names of their 
spokesmen.̂*

Another suggestion made by the Speaker 
and acĉted by the House was for laying 
on the Table of the House written memo

randa by Members who were not able to get 
a chance to speak. Such memoranda were 
treated as part of the proceedings.*® In 
this way, 145 written memoran(& were 
included in the proceedings.

After the details of the Report had been 
fully discussed both inside and outside Par
liament and certain controversial issues had 
been settled with the general agreement of 
the parties concerned, the Government 
incorporated their decisions in the form of a 
draft Bill, known as the States Reorganisa
tion Bill.

On the 16th March, 1956, the Bill was 
placed before Parliament and referred the 
same day to the State Legislatures under 
Article 3 of the Constitution. The State 
Legislatures were requested to communicate 
their views within 30 days. Though strictly 
according to the provisions only those States 
as were being affected by the Bill need have 
been referred to, the Government extended 
the reference to cover all the Part A and 
Part B States as well as the Legislatures or the 
elertoral colleges of Part C States.

1 he Bill was approved by the Legislature! 
of 11 out of 12 affected States (in Travancore- 
Cochin, the Assembly was not functioning 
and the Legislative powers devolved on Par
liament) , a few of which also offered some 
suggestions.

After the views of the States concerned had 
been ascertained, the Bill was introduced in 
the Lok Sabha on the 18th April. Motion 
for reference of the Bill to a Joint Com
mittee was moved in the House on the 23rd 
April and was, after a lengthy discussion, 
adopted on the 26th April, 1956.

Since the Bill entailed some financial com
mitments and the Government desired to 
refer it to a Joint Committee* of Lok Sabha

•Report of the Sutcs Reorganisation Commisaon, page 238, para. i.

PP*  251-252.

MGomtitutioii of India, art. 3, sec 

L.  S.  Deb.,  di.  9-12-55. 

dt. 19-12-55.

•The Joint Committee, with Pandit O. B. Pant, Ho ne Minister, as the Chairman, consisted of 51 Members—3U| from 
the Lok Sabha and 17 from Rajya Sabha.

8 L&-5.
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and Rajya Sabha, the first proviso to Rule 
92* of the Rules of Procedure and Conduct 
of Business in the House of the People was 
suspended by the House, on a Motion moved 
by the  Home  Minister  under  Rule 
402M

The Committee presented its report to the 
Lok Sabha on the 16th July.**

Ten Members appended their minutes of 
diŝnt to the report and one of the common 
points of their dissent was their objection 
to Bombay City being constituted  into a 
Union Territory.

The Bill as reported by the Committee 
was subjected to another lengthy and inten
sive debate in both the Houses,  the Lok 
Sabha devoting as many as 57 hours and 42 
minutes to it. An important development 
during the course of the debate was the move 
initiated by a private Member in the Lok 
Sabha on August 2, for creating a bigger 
bilingual State  of  Bombay,  comprising 
Maharashtra, Gujarat, Bombay City, Vidar- 
bha, Marathwada, Saurashtra and Kutch. 
The move gained considerable support and 
on the following day a memorandum signed 
by 180 Members, endorsing the new propo
sal, was submitted to the Pritae Minister. 
Acceptance of the proposal was  formally 
announced in the House by the Home Minis
ter on August 7.

The Bill as reported by the Joint Com
mittee and as subsequently amended by the 
House to provide for a bigger bilingual 
Bombay was unanimously passed by the Lok 
Sabha on August 10 and by the Rajya Sabha 
on August 25.

Bihar-West Bengal (Transfer of Tcrritoriei) 
Bill

Though the Sutes Reorganisation Com
mission had recommended the transfer of 
certain areas from Bihar to West Bengal, the 
issue of the re-adjustment of boundaries of 
these two States was excluded from the States 
Reorganisation Bill and left to any possible 
mutual arrangement that could be arrived at 
between the two  States. A  proposal to 
merge the two States was in fact mooted 
but had later to be given up for lack of 
popular support. As the  readjustment of 
x)undary was considered an administrative 
necessity, it was effected through the Bihar 
and West Bengal (Transfer of Territories) 
Act which sought to link the northern and 
southern parts of West Ben̂l by transfer
ring to it certain areas which were within 
the jurisdiction of Bihar State.

The Reorganisation Scheme

With a view to give constitutional effect 
to the reorganisation of States  and terri
torial adjustments envisaged in the S. R. Bill, 
it became necessary to make certain amend
ments to the Constitution also. The full re
organisation scheme, as emerging from Par
liament is, therefore, embodied in the States 
Reorganisation Act, 1956, the Bihar  and 
West Bengal (Transfer of Territories) Act, 
1956, and the Constitution (Seventh Amend
ment) Act, 1956.

As against the hitherto  28  constituent 
units comprising the Indian Union the final 
Reorganisation Scheme makes provision for 
only 20 units—14 States viz., Andhra Pradesh

*92.  When  a Bill is introduced, or on some subsequent  occasion, the member in charge may make one of the 
foliowing motions in regard to his Bill, namely :—

(0 that it be taken into consideration ; or

(m) that it be referred to a Select Conmiittee of the House ; or

(m) that it be referred to a Joint Committee of the Houses with the concurrence of the Council  ;  or

(w) that it be circulated for purpose of eliciting opinion thereon ; .

Provided that no such motion as is referred to in clause (m) shall be made with reference to a BUI making provision 
for any of the matters spedfledin sub-clauses (a) to (/) of clause (i) of Article no of the Constitution :

Provided further that no such motiont shall  be made until after copies of the Bill have been made available for 
the use of members, and that any member may object to any such motion being made unless copies of the Bill have 
been so made available for two days, before the day on which the motion is made, and such objection shall prevail 
unieM the Speaker allows the motion to be made.

L.S. Deb., dt. 23-4-56.

*niie report was laid on the Table in Rajya Sabhi on 30th July, 1956, when the Council met after recett.
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Âsam, Bihar, Bombay, Kerala, Madhya 
Pradesh, Madras, Mysore, Orissa, Punjab, 
Rajasthan, Uttar Pradesh, West Bengal and 
Jammu and Kashmir and 6 centrally adminis
tered territories, namely Delhi, Himachal 
Pradesh, Manipur, Tripura, the Andaman 
and Nicobar Islands and the Laccadive, 
Minicoy and Amindive Islands.

The scheme effects no CPrritorial change 
in the case of Assam, Orissa, Uttar Pradesh 
and Jammu and Kashmir. The boundaries 
of Madras, Bihar and West Ben̂l have been 
adjusted. The broad composition of the re
maining seven States is as under

The previous State of Andhra, with the 
addition of the Telangana area of 
the old State of Hyderabad, has 
been renamed as*̂Andhra Pnîesh ;

The new State of Bombay  has been 
formed by merging the States of 
Kutch and  Saurashtra and  the 
Marathi-speaking areas of Hydera
bad and of MacSiya Pradesh, in the 
old State of Bombay after transfer 
fJierefrom of the Kannada-speaking 
areas to the new State of Mysore 
and a small portion of Rajasthan;

The new State of Kerala comprises the 
territories of the former State of 
Travancore-Cochin, after some ex
change of boundary-territories with 
Madras ;

The new State of Madhya Pradesh has 
been formed by merging the pre
vious State of that name (excepting 
eight districts) with  the  former 
States of Madhya Bharat,  Bhopal 
and Vindhya Pradesh ;

The new State of Mysore brings to
gether the Kannada-speaking people 
and comprises the territories of the 
former States of Mysore and Coorg; 
and certain territories from the 
former States of Bombay, Hydera
bad and Madras;

The new State of Punjab comprises the 
territories of the former States of

Punjab and of Patiala  and £ast
Punab States Union; and

The new State of Rajasthan has been 
formed by merging the territories 
of the former States of Ajmer and 
Rajasthan.

Some of the imporunt features of the 
scheme thus implemented are:

(i) The new pattern of States is main
ly unilingu2tl in character with two 
exceptions—Bombay and Punjab, 
both of which are bilingual.

(ii) The institution of Rajpramukh* 
and classiftcation of Sutes as ‘A’ 
and ‘B’ has been given up. All the 
States are now equally autonomous.

(iii) Safeguards for protection of linguis- 
. tic minorities have been provided.
In addition to certain administra
tive safeguards, the Constitution 
(Seventh Amendment) Act'® also 
calls for the  appointment  of a 
Special Officer to report to the Pre
sident on the working of these safc- 
guards and whose reports are to be 

'  laid before Parliament and sent to 
Governments of States concerned.

(iv) The new States and ‘Territories’
are grouped together in five differ
ent Zonal Councils:  the Punjab,
Rajasthan, Jaifnmu and Kashmir, 
Pelhi and Himachal Pradesh form 
the Northern Zone; Uttar Pradesh 
and Madhya Pradesh, the Central 
Zone; Bihar, West Bengal, Orissa, 
Assam, Manipur and Tripura, the 
Eastern Zone; Bombay and Mysore, 
the Western Zone; and Kerala, 
Andhra Pradesh and Madras form 
the Southern Zone.

The Zonal Councils which are advisory 
bodies would discuss and make recommenda
tions to the Centre with regard to matters 
of common interests in the field of economic 
and social planning, border dieputtt, linguLi- 
tic minorities, inter-State transport and any 
matter connected with and arising out of the 
reorganisation of States. Each Council will 
have a Union Minister as Chairman and

'•Article 350B of the CoDstitutioii of India.
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have as members the Chief Ministers and 
two other Ministers of the component States 
—all nominated  by the  President of the 
Union. In the case of Centrally-adminis
tered areas the President will nominate two 
members.

(v) In addition to the  formation  of 
Zonal Councils, another new feature 
introduced in the  scheme is the 
setting up of Regional  Standing 
Committees in the States of Andhra 
Pradesh and Punjab in  order to 
provide adequate safeguards to the 
Telangana region in the former 
and the Hindi and Punjabi regions 
in the latter. Composed of mem 
bers of the Assembly representing 
these regions, the Committees will 
be consulted regarding legislation

relating to certPtn specific matten. 
Proposals can also be made by the 
regional Committees to  the res
pective State Governments in this 
respect or with regard to questions 
of general policy not involving any 
financial commitments other than 
expenditure of a routine and inci
dental  character.  The  advice 
tendered by the Committee will 
normally be accepted. In case of 
difference of opinion, a reference 
will be made to the Governor con
cerned whose decision will be final 
and binding.

Although the task of redrawing the politi
cal map has been completed, the infinitely 
more exacting task of consolidating and 
stabilising these administrative units remaini.

What is the good of Parliamentary Government? After all, it is 
all talk.  Talk is, after all, a process of passing Acts, The fact fs 
that they are thrashed out, worked out, by discussion with the play of 
mind on mind,

LORD ATTLEE in his address to the Members of 
the U.P. L.egislature at Lucknow on October 22,
1956.  ‘



Development of Parliamentary Procedure in India

II. ORIGIN AND GROWTH OF PARLIAMENTARY BUSINESS

IN INDIA*

BY

Charu C. Chowdhuri,

Special Officer̂ West Bengal Legislative Assemblŷ Calcutta

F
rom 1862 to 1893 was a period of quies
cence  for  Indian Legislatures. An 
attempt of the Indian Legislative Coun

cil to become ‘a petty parliament’ and ‘to 
constitute itself into a body for the redress 
of grievances’ had failed and the Indian 
Councils Act, 1861, expressly provided that 
no business other than legislation should be 
transacted at any meeting of the Legislative 
Council. The rules framed under the Act 
of 1861 carefully avoided the use of any ex
pression which might imply that the Legis
lative Council was by itself a separate and 
independent body. The word ‘session’ and 
other expressions which might give rise to 
any idea of prorogation were omitted alto
gether. Even the term ‘Legislative Council’ 
was not officially used till 1909.

The Legislative Council was,  therefore, 
solely engaged in legislation. Other kinds of 
parliamentary business with which we are 
now familiar, such as, questions, non-official 
resolutions, voting of the budget etc. had no 
place in the programme of business of the 
Indian Legislatures.

After the lapse of thirty years or so, when, 
in the meantime, public opinion had become 
vocal and the Press had sufficiently develop
ed, it was felt that ‘the Government suffered 
from the lack of any means of, or oppor
tunity for, explaining policy, replying  to 
hostile criticism or attack, and giving official 
information to the public.  Press confer
ences were not even thought of in those 
days. The Government of India made re
presentations to the British  Government

and as a consequence, the Indian Councils 
Act, 1892, was passed by the British Parlia
ment which conferred two important rights 
on the Indian Legislatures—the right to dis
cuss the annual budget and to ask questions.

Discussion of Budget

The system of preparing an annual bud
get and laying it before the Legislature was 
mtr®duced in 1860 by James Wilson,  a 
member of Parliament, who was sent out 
to India as Finance Member to straighten 
out the financial difficulties of the Indian 
Government.  The first budget was pre
sented on 18th February, 1860, but no dis
cussion was possible under the rules. Op
portunity for discussion was,  however, 
afforded by presenting the budget in con
nection with some proposal for taxation. 
But the Council had no right of voting on 
the budget. Between the years 1861  and 
1892, there were only sixteen occasions bn 
which the budget was discussed,  because 
the budget was not regularly presented to 
the Council (although it was published in 
the official Gazette) but was presented only 
when tliere was any bill for taxation.

The tules of 1893 prescribed that a finan 
cial statement should be made before the 
Council every year and that the members 
should be at liberty to offer any sugges
tions; the Finance Member would have the 
right of reply and the debate should be 
closed by the President making any obser
vation he might think necessary.

*The first part of this article appeared in Vol. II, No. 3 of this Journal
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The rules which were framed in 1909 
whiJe anticipating the  Morley-Minto  Re
forms enlarged to a certain extent the scope 
of the discussion of the budget. The budget 
was considered in two stages. A preliminary 
budget called the financial statement was pre
sented to the Council. There was a general 
discussion and resolutions  were  moved 
recommending alterations in  the  budget 
proposals. The Government might or might 
not accept any of  the  recommendations. 
Thereafter, a final budget was  presented 
with explanations, if any, of the recommen
dations ofthe ouncil that  bad not been 
accepted. There was again a general discus
sion and the debate closed with the Presi
dent making a statement. Certain items of 
expenditure such as that of the Army were 
excluded from the purview of discussion by 
the Council.

Questions

It was in 1893, as already mentioned, that 
the members of the Legislative Council got 
the right of asking questions. No restricUon 
was put by the rules on the subjects about 
which questions could be asked. But  in 
moving for the adoption of the rules, the 
Governor-General pointed out that there 
were certain matters, e.g., military prepara
tions with regard to which no Government 
could allow itself to be publicly interpellat
ed and the Governor-General reiervea the 
right to disallow any question at his discre
tion, on the ̂ ound that it could not be 
answered consistently with the public inter
est. The first question was asked on the 16th 
February, 1893, by the Maharaja of Bhirga 
about the hardship caused by the system of 
collecting supply of provisions for Govern
ment officers on tour. There was no provi
sion for the asking of supplementary ques
tions. The right to put supplementaries 
was given by the rules of 1909 and then 
also to the members asking the question. 
It was in 1921 that members other than 
the one putting the question got the pri
vilege of asking supplementaries.

Non-Offidal Resolutions

The Morley-Minto Reforms of 1909, be
sides enlarging the scope of the budĝet dis
cussion, and allowing supplementaries to

questions, for the first time allowed the 
Legislature to discuss any matter of general 
public interest and laid the origin of non
official resolutions—a common feature in the 
business of Indian Legislatures.  The rules 
provided that resolutions in the form of re
commendations could be moved on matters 
of general public interest and required the 
President of the Council to allot time for 
the discussions of such resolutions. There 
was some restriction on matters which could 
be discussed, e.g., foreign affairs could not 
be discussed, and the President also had 
the right to disallow any resolution on the 
ground that it could not be discussed con
sistently with the public interest. The reso
lutions were, of course, not binding on the 
Government. The first resolution  under 
the rules was moved on 25th February, 
1910, by Gokhale recommending prohibi
tion of indentured labour for Natal.

Montague-Chelmsford Reforms

It was in 1921, after the Government of 
India Act, 1919, came into effect, that so far 
is procedure was concerned, the structure of 
parliamenury Government came to be es
tablished, although the Governor-General 
had certain overriding powers. The Legis
lature got the right of voting on the budget. 
Under the rules, another important right 
was conferred on the Legislature—that of 
moving an adjournment motion for the 
purpose of discussiî any matter of urgent 
public importance. The Act of 1919 for the 
first time laid down in express terms that 
there should be freedom of speech in the 
Legislature and immunity for the (publica
tion of official proceedings. The Legislature 
also got the right of electing its Presiding 
Officer.

The rules of procedure were divided into 
two classes—rules and standing orders. Rules 
were framed by the Executive Government 
and standing orders by the Legislature. The 
first standing orders were framed by the Go
vernment but could be altered by the 
Legislature with the consent of the Gover
nor-General.

The procedure for the discussion of the 
budget was necessaUrily changed altogether.
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MtcT the presentation of the budget, there 
was a general discussion and then demands 
for grants were made and voting took place. 
It was laid down that no appropriation 
could be made by the Legislature except on 
the recommendation of the Executive Gov
ernment. The Legislature had the right to 
reduce any giMt but not to increase or 
alter the destination of any. Provision was 
made for the presentation of supplementary 
budget and for demands for excess or addi
tional grants.

The rules also provided for the setting 
up of a Public Accounts Committee for 
scrutinising the audited accounts of the 
Government. The Committee was to consist 
of members some of whom were to be elect
ed by the Legislature and some nominated 
by the Government. It was therefore not 
wholly a committee of the House. Later on 
after 1937, the Public Accounts Committee 
came to be entirely elected by the Legisla
ture.

The members were not slow  to  take 
advantage of the new right of moving ad
journment motions. The first motion was 
mcF\%d on September 5, 1921, by T. Ranga- 
chariar to discuss the Moplah Rebellion.

Presiding Officers Vs. Courts and Govern
ment

During this period two incidents occur
red which had a direct bearing on parlia
mentary procedure and are worth relating. 
One was a conflict between the Legislature 
and the Courts and the Government—both 
inv©lving the presiding officer of the Legis
lature.

In 1924, the demands for the salaries of 
Ministers, Mr. Fazlul Haque and Sir A. K. 
Gaznavi, were rejected on a vote on the 
budget by the Bengal Legislative Council. 
The Ministers, however, continued in office 
d̂ a supplementary budget was presented 
for the ŝaries of the same two Ministers. 
The President of the Council, Mr. Cotton, 
having  refused to  rule  the  motion 
for the demand out of order, a suit was 
brought in the Calcutta High Court and

Mr. Justice C. Ghosh issued a  temporaty 
injunction restraining Mr. Cotton from put
ting the motion before the Council.  The 
Governor-General came to the rescue and the 
rule relating to the presentation of a supple
mentary budget was amended providing in
express terms that a supplementary demand 
could be made even though the same de
mand had been refused once by the Coun
cil. There was a controversy over the juris
diction of the Court to interfere. Ultimate
ly, the Government of India Act,  1935, 
made an express provision that the Presid
ing Officer of a Legislature would not be 
subject to the jurisdiction of any Court 
in respect of his powers for reflating the 
procedure and conduct of business of the 
House.

The other incident took place in 1929— 
the famous dispute between President Patel 
of the Central Legislative Assembly and the 
Viceroy, Lord Irwin. A motion to take 
the report of the Select Committee on the 
Public Safety Bill into consideration  was 
ruled out of order by President Patel on the 
ground that no proper debate could take 
place without reference to the Meerut con
spiracy case which was subjudice and that 
he could not put the question of such im
portance without a reasonable debate. The 
consequence was a curtailment of the right 
of the President by an amendment of the 
rules by the Governor-General to the effect 
that the President should not have any 
power to prevent or delay the making of 
any motion relating to a bin made by a 
piember in charge of the bill or to refuse to 
put, or delay the putting of, any such mo
tion. This amendment was made without 
consulting the President or the Legislature 
and there was vehement protest in  the 
House. The Government of the day had at 
last to awee that there should be a con
vention that the Legislature should be con
sulted before any important change is made 
in the rules except m the case of emer
gency. ,

1957 and After

Under the Government of India Act, 
1935, which came into effect in 1937, the
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Legislature got the power of framing its 
own rules of procedure except in regard to 
certain specified matters, such as financial 
business and matters within the individual 
responsibility of the Governor-General or 
the Governor. Rules with regard to these 
were framed by the Governor-General or 
the Governor but in consultation with the 
Presiding Officer, of the Legislature. It was 
after Independence in 1947 that the Legis
lature was given the full right of regulating 
its own procedure.

The rules and standing orders that were 
framed by the Executive Government from 
time to time, in their own sphere and 
within the  limitations imposed by the 
statutes closely followed the practice of the 
House of Commons.  It is for this reason 
that when the Legislature got the right to 
frame its own rules, it was necessary only to 
make minor adaptations tosuit the changed 
circumstances. The rules of procedure even 
now in force substantially follow the old 
rules. (Concluded),

Under the British rule, the Viceroy could issue ordinances for 
making laws and executing them.  There was a hue and cry against 
this combination of executive and the legislative functions. Nothing 
had happened since, to warrant a change in the opinion. There 
should he no ordinance rule. Your Legislative Assemblies should 
be your only lawmakers.

MAHATMA GANDHI addressing the prayer meet
ing on October 7, 1947 at New Delhi. (Mahatma 
—Life of Mohandas Karam Chand Gandhi by 
D. G. Tendulkar, Vol. VIII).



The Chairmen’s Panel*

BY

Graham M. Higgins

Department of Government and Administration, Manchester University

There are a unmber of organs of the 
House of Commons which get very little 
publicity and yet are vital to the work

ing of Parliament. One of these is the Chair
men’s Panel, which was set up when stand
ing committees "upstairs” were invented in 
1882, and which has been the main influence 
determining the forms of procedure in stand
ing (ommittees.

According to existing Standing Orders 
(dating from 1934) the members  of the 
Panel “have power to consider matters of 
procedure relating to standing committees 
and to report their opinion thereupon to 
the House from time to time.”̂ The Panel, 
do meet about the beginning of each session 
and in the course of their proceedings pass 
a number of resolutions which are  auly 
reported to the House. These receive little 
attention̂ probably because, as one chairman 
put it,® they “have whiskers on”. The pro
cedure in standing committee  is by now 
almost settled and only occasionally does any 
new point sufficiently interesting to attract 
attention arise to require some fresh decision.

The role of the Chairmf-n’s Panel in the 
past was much more important: they have 
played a vital part in the development of 
standing committees  throughout  their 
history. In the early stages immediately 
after 1882 they decided on what lines these 
new committees should develop, and what

position the chairman of one of them should 
fill. Since then they have greatly influenced 
further development through a number of 
excellent special  reports  based on their 
experience of procedure in the committees. 
Many of the recommendations contained in 
these reports have since been carried into 
effect.

When standing committees of the House 
of Commons were first established by the 
Resolutions of 1882 a Chairmen’s Panel was 
established consisting of not less than four 
nor more than six persons nominated  by 
the Committee of Selection. The Panel them
selves were given the duty of appointing the 
chairman to each individual committee, a 
practice probably  inherited  from  the 
General Committee on Railway and Canal 
Bills'*.  The Resolutions also  defined the 
procedure to be followed  in the standing 
committees which, it was ordered “shall be 
the same as in a select committee unless the 
House shall otherwise order”.

This was stated again quite clearly by 
C. T. Ritchie in the debate on  the first 
motion to refer a Bill to a standing com
mittee in 1883. “It has been suggested that 
the Panel of Chairmen should  lay down 
rules of procedure; but the Standing Order 
gives them no such authority, and the ques
tion is eminently one for the decision o£ 
the  House”®.  The real position was.

♦Reproduced from “Parliamentary Affairs—Autumn 1955** with the kind permission  of  the author  and  the 
Edhor, “Parliamentarv Affairs.”

‘ S. O. 62(3).

* Since ssssioa 1946-47 they have been recorded only in the Journals and not in Hansard.

® In private c'mvpfsation.

* See O. C WiDvams : History of Private Bill Procedure  Vol. I., pp. 130-33*  H.MS.O.

‘ 3 Pari. Deb,  277 c. 981. See also Mr. Speaker’s ruhng that standing committees may not frame regulatioas 
for their oivn psocedure.  3. Pari. Deb. 276C, 413-14.
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however, betrayed  by Sir Lyon  Playfair, 
Chairman of the Panel 1883-84, during tlie 
same debate: “the Panel of Chairmen has 
had several meetings”, and “they have 
agreed among  themselves”®—words  which 
reveal a very different situation. The General 
Committee on Railway and Canal Bills had 
been established some thirty years previously 
expressly for the purpose of securing uni
formity in the treatment of private legisla
tion. A panel of chairmen had been formed 
so that the chairmen might consuli one 
another to this end̂ Possibly iollo\ving this 
precedent the Panel of Chairmen ot Stand- 
mg Committees met and consulted together 
(they had nine meetings altogether during 
the 1883 session) and once that happened, 
the Panel were in effect formulating rules 
of procedure.

The first modification of standing orders 
effected by the concerted practice of the 
Panel concerned the whole basis of procedure 
in  the new type of committee and  the 
position that should be taken  up by the 
chairman. In a select committee the chair
man takes part in the deliberation of the 
committee, makes his views known, and helps 
the committee to ajrive at a decision.  In 
a committee of the whole House the chair
man takes no part in the debate and con
ducts the proceedings as impartially as they 
are conducted in the House itself by  the 
Speaker. The question was which of these 
two examples should be followed  by the 
new standing committees. Standing orders 
provided that procedure should be similar 
to that which applied in select committees. 
But in the debate already mentioned one 
member of the Panel, Sclater-Booth, made 
his attitude quite clear. “I would not have 
accepted the chairmanship of one of these 
committees if it had been understood that 
the chairman was to be a partisan chairman. 
I made it a sine quo non that there is 
nothing in the standing orders of select com
mittees which should prevent the procedure

• Itid„ c. 958 and c. 959.
 ̂See O. C. WUliams, op. cit.

• Ibid., c. 974-  ^

• Sec The Times, nth April, 1883, p. 4, col. I. 

« Ibid.

« Ibid,

« The  Times, 13th April, 1883, p. 4, col. 1.

 ̂3 PirL Deb. 279 c. 20C3-14.

of Standing committees being assimilated as 
much as possible as regards form and order 
of debate with the proceedings of committees 
of the whole House.”®

The other chairmen seem to have agreed 
with Sclater-Booth. George Goschen, chair
man of the first standing  committee  to 
meet, announced  to the committee  that 
“the proceedings should be conducted with 
as much order, formality, and regularity as 
possible. With that end in view it was sug
gested that members should rise when they 
addressed the committee and also that they 
should as far as possible address the Chair”.® 
Such order and formality was certainly based 
on the example of the committee of the 
whole House. Concerning the role of the 
chairman, Goschen "personally took a strong 
view that the chairman ought to confine his 
action to maintaining order and performing 
analogous functions to the chairman in com
mittee ot the whole House. . . .he proposed 
himself not to intervene in the debate on any 
clause or amendment.”̂® The more fonual 
atmosphere ot the Committee of the Whole 
House was cncouraged in another direction, 
too. Goschen announced that “it would not 
be out of order to refer to members  by 
their names, but at the same time his own 
opinion was that  they should  assimilate 
tlieir proceedings to those of the House**.” 
Two days later when the second standing 
committee met tor the first time  Sclater- 
Bootli took a rather stronger line and sug
gested that it was “desirable that members 
should  not be referred to by name”.̂* 
Sclater-Booth’s verdict on the trend two 
months later was: “If the standing commit
tees have had any success—and I think their 
success has been considerable—it is owing to 
the fact that they have departed as widely 
as possible from the practice of select com
mittees and have conformed as nearly as 
possible to that of the Committee of the 
Whole House”.̂®
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Unfortunately  this left  a number  of 
problems  unsolved. The  perversion  of 
standing orders through the action of the 
Chairmen’s Panel was generally acquiesced 
in; nevertheless, the provision remained as 
part of standing orders until 1948, in spite 
of a number of attempts to get it removed.*̂ 
I.ord Randolph Churchill had tried to alter 
it when it was first introduced in 1882; in 
1906 the chairman of the Panel gave evi
dence to the select committee on procedure 
about the provision and persuaded them to 
 ̂recommend its alteration; and again in 1919 
another chairman of the Panel tried to per
suade the House that the provision was mis
leading and should be left out. The problem 
v̂as put  to the House  quite clearly  by 
Laurence Hardy, a member of the Panel, in 
1906. “The procedure in the standing com
mittees is supposed to follow that in select 
committees. The procedure in grand com
mittees has, however, changed very much of 
late from the procedure of a select  com
mittee and has followed in every detail the 
procedure of the Committee of the Whole 
Mouse; and  the consequence  is that the 
chairmen of the grand committees in making 
a ruling on many points have often found 
themselves  in  considerable  difficulty.”̂® 
The sort of difficulty which might arise was 
explained to the 1906 select committee by 
»he chairman of the Panel. He asked what 
the chairman should do if anyone attempted 
to insist on a standing committee’s hearing 
evidence-recognized as one  of the main 
forms of proceeding in select committee.*® 
Such difficulties were overcome only by the 
exercise of common sense and wise discre
tion on all sides, reinforced from time to 
lime by a formal increase in the powers of 
the chairmen.

The power of the Chairmen’s Panel “to 
consider matters of procedure  relating to 
standing committees  and to report  their 
opinion thereupon to the House from time 
to time,” as has already been mentioned, was 
not included in standing orders until 1934.

In fact, the Panel had been reporting some 
of its decisions to the House in the form 
of resolutions ever since 1901. The power 
of the Panel in this direction, like many of 
the powers now enjoyed by individual chair
men in standing  committee  proceedings, 
was generally recognized long before it was 
accorded  formal recognition  in standing 
orders. This is illustrated, for instance, by 
a letter which the Speaker sent to the Panel 
on 19th March, 1908. At that time, once 
consideration of a particular Bill had begun 
in standing committee, it had to be conclud
ed before any other business could be 
discussed. This was causing a good deal of 
delay and the Speaker was concerned  to 
eliminate the difficulty. He suggested to the 
chairmen that if they would “agree to adopt 
a particular practice in this matter it mînt 
save an amendment of standing orders which 
othcrTvise ̂vould seem to be required.”̂̂

Six lesohuions have been reported to the 
House i)y the Panel at various times. These 
are as follows:

(Ij  Any member  of the  Chairmen’s 
Panel may and lie is hereby empowered to 
ask any other member of the Chairmen’s 
Panel to take his place (temporarily)  in 
rase of necessity.” (Sessions 1901 to 1933-34.)

I'll is flowed from the practice  of “self
appointment” by the Panel. If individual 
chairmen are appointed by the Panel as a 
whole  then it  is only  logical for each 
chairman to be empowered to provide for 
his own  temporary  replacement.  This 
practice T\as changed in 1934 (see below) 
when the Speaker was  given the task of 
appointing the chairman of each standing 
committee. This change in standing orders 
rendered the resolution inoperative and it 
>vas disc:ontinned from that time.  A further 
amendment had to be made  to standing 
orders in 1947 empowering a chairman to 
ask another member of the standing com-

Since 1948 certain aspects only of select  committee  procedure  have  been applied to sundin* committees,

by S. O. 57(5).

4 Pari. Deb. 152 c. 1174- .
When the Eitimates were referred to a standing committee  in  I9i9> the  Leader of the House refused to 
allow Che committee to call officials and other witnesses  before them to fxplam  mdividual items m spite > 

the wording of the sunding order.

” H. C. 112 of 1906.
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mittee to take his place, temporarily, when
ever this became necessary.

(2) “In the absence of the Chairman of 
the Chairmen’s Panel, the Panel may  be 
convened at the request of any two members 
of the Panel.” (Sessions 1910 to 1932-33.)

This can hardly have been of any great 
importance. It was agreed to by the Panel 
in Session 1933-34 but was not reported to 
the House. This omission clearly seems to 
have been intentional, and it appears that 
when the previous resolution was abandon
ed in Session 1934-35, the opportunity was 
taken of allowing this one to be forgotten, 
too.

(3) “Where, on two successive sittings of 
a standing committee called for the conside
ration of a particular bill, the committee has 
to be adjourned by reason of the absence of 
a quorum within the first twenty minutes of 
the time for which the said committee was 
summoned, the chairman  to instruct the 
clerk to place  the particular bill  at the 
bottom of the list of bills then waiting con
sideration of that committee, and that the 
committee shall forthwith be convened to 
consider the other bill or bills then ’vaitinj?.” 
(Sessions 1920 and 1924-25 to dple.)

This was one of many attempts to solve 
the problem created by the difficulty experi
enced in securing the attendance of a 
quorum at a standing committee meeting. 
One of the worst results of the non-attend
ance of a quorum for any particular Bill 
was the delay imposed on other Bills due 
for consideration  by the same committee 
later—for a committee could not ordinarily 
begin discussion of a new Bill until  pro
ceedings on the old one had been concluded. 
The engineering of the absence of a quorum 
thus became a standard method of obstruc
tion, and this resolution  was one of the 
replies decided upon  by the Chairmen’s 
Panel.

(4) “It is the undoubted and established 
right of the chairman who is appointed to 
a st*inding committee for the consideration 
of a particular bill to name the day and 
hour on which the consideration of that bill 
iball begin”.  (Sessions 1924-25 to 1946-47.)

This does not express any new departure 
in the practice of naming the date and time 
of the first meeting of a standing committee, 
but indicates the procedure adhered to since 
1884. In the first session in which standing 
committees were appointed,  1883, the 
Miniscc*r in charge of the Bill seems to have 
decided when the committee should meet. 
In 1884, however, this privilege passed to the 
chairman of the committee. Until the 1920*s 
the chairman also seems to have determined 
th<“ times of subsequent sittings,  but this 
power has since passed  to the committee 
itself. This  resolution  confirmed  the 
pracMce with regard  to the first meeting 
ot the committee just at the time when the 
cooimittee itself was asserting its power to 
determine the time of later meetmgs. Its 
pro\dsions were embodied in standing orders 
in 1947 and the resolution  then  became 
superfluous.

5̂̂ “If during the consideration  of a 
bill before one of the standing committees 
it shall appear that the business would be 
expedited by postponing the further  con- 
sideraiior of the bill in hand until the next 
bill on the list has been reported, and if 
the member in charge of the bill rises and 
makes a motion to that effect, the chairman 
will be in order in proposing such a ques
tion.” (Sessions 1933-34 to date.)

This J.s another attempt  to reduce the 
amount of delay in standing committee 
proceedings.  Its history goes back much 
furrncr iban the date of its first reporting. 
In his letter of 19th March, 1908 to the 
Panel already mentioned, the Speakei  sug
gested that the Panel take some action. The 
Chairmen’s Panel met and decided that a 
chairman would from then on be in order 
in accepting a motion from a member in 
charge of a Bill before a standint; committee 
for the postponement of further considera
tion of that Bill to a day to be named by the 
chairman on the request of the member in 
charge. If such a motion were agreed to, 
the committee would proceed to consider the 
next Bill on the list. This decision is consi
dered to have been superseded by the very 
similar terms of the fifth resolution, decided
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upon in 1924̂® but not reported 
House until 1933.

to the

(6)  “Whenever the chairman of a stand
ing committee adjourns the committee with
out question put, the debate on any 
question then under discussion, or further 
consideration of the bill, shall be resumed 
at the  next sitting of the committee.” 
(Sessions 1945-46 to date.)

This followed automatically on the new 
sessional order agreed to in 1945 concerning 
the adjournment of standing committees at 
1 o’clock without question put.̂® It is really 
only  common sense  formally  expressed. 
When standing committees were adjourned 
in the past without  putting any question
(before 1921)  this  practice was followed
without any dispute being aroused.

Many decisions of the Chairmen’s Panel 
are not reported to the House as resolutions: 
they nevertheless have equal force with those 
which are reported.  One or two of these
have already been mentioned, for instance,
the 1908 decision regarding the postpone
ment of further consideration of a Bill, 
which was, however, acted upon only once, 
in 1919.2« Another such decision concerned 
the time a chairman would wait for a 
quorum to assemble at the beginning of a 
standing committee sitting. No particular 
waiting period was fixed and in the early 
1920’s practice seems to have varied from 
one committee to another. In 1924 a com
plaint was at last received in the House and 
the Chairman of the Panel explained that 
\he customary rule was to wait twenty 
minutes.*̂  Some Chairmen seem to have 
remained unaware of the rule, and after a 
further complaint in the House in 1929, the 
Panel met and agreed that if a quorum were 
not present within twenty minutes from the 
time appointed for the meeting of the com
mittee, the chairman should adjourn the

committee to a future day unless there were 
any special circumstances which in hii 
opinion made it advisable to allow a longer 
period of grace.̂ ̂ This was never reported 
to the House of Commons, but it has regu
larly been acted upon since and no more 
complaints liave been made to the House on 
that score.

Quite recently the Chairmen’s Panel dealt 
with the question of voting while members 
were in the committee room, but not in the 
precincts of the committee itself. During 
tfie proceedings on the Civil Aviation Bill 
on 28th May, 1946, Emrys Hughes voted 
from the “public” part of the committee 
room. When a protest was made the chair
man ruled that in view of the shortâre of 
accommodation he would allow it this once, 
but members would have to be in the body 
of the committee to speak.̂ ̂ A very similar 
event occurred on 15th February, 1951, in 
the committee considering the Sea Fish In
dustry Bill.2'* The matter was raised at the 
next meeting of the Chairmen’s Panel. A 
decision was presumably arrived at, but it 
was not rejx)rted to the House. Whether 
or not it is reported to the House as a resolu
tion, a decision of the Panel is still decisive

The Chairmen’s Panel have on some oc
casions disregarded standing orders systema
tically; on others they have taken the lead 
in amending them. In special reports they 
have made to the House the Panel have re> 
commended a number of changes which have 
later found general favour. In 1905 thn 
Panel felt bound to report on a change in the 
nature of the Bills being referred to standing 
committees. They thought that standing 
committees were not adapted to deal with 
Bills which aroused “strong party or political 
controversy” or excited “acute religious sus
ceptibilities”. Such Bills had, however, re
cently been referred to standing committees 
and if this practice were to continue the

“ According to Erskinc May, p. 631.
»• This sessional order was made a standing order  in 1947 “nd is now SO 63(2). 

w Campjnsation  for  Subsidence  Bill 30th July,  1919. H. G. 153 ot 1919* P* 4- 
« See 5 H. c'Deb. 176 c. 381-84- 

■■ Erskinc May, p. 634- 

«• S. C. Deb. 1945-46. VoL III c. 509-11

M S. C. Deb. 1950-51 c. 1020-22.
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Panel thouglit tliat the chairmen of the com
mittees should be given power to accept a 
motion for the closure. Such a motion 
would l>e carried if twenty members voted in 
majority. The Panel also thought that con
sideration should be given lo the idta of re
stricting the dui*ation of speeches in standing 
committees and limiting the number of them 
any particular member was allowed lo make. 
This has never found favour with Hc'usc ot 
Commons, but the first problem was dealt 
with by amendments to standing orders 
which were approved in 1907. The Select 
Committee, appointed in 1906 as a result of 
tlie Panel’s report, recommended that stand
ing committee chairmen should liave power 
to deal with irrelevance and repetition as 
well as accept closure motions and the Gov
ernment followed their advice.

The other principal recommendation 
contained in the Chairmen’s Panel’s special 
report was "that the distinction of the two 
standing committees between Law and Trade
........ should be abolished, and the bills
should be referred to either of the two com
mittees according lo convenience". In 1907 
this change was also effected when the 
number of standing committees was increas
ed to four. Apart from the Scottish Standing 
Ĉommittee they have since then been distin
guished not by name, but by letters of the 
alphabet.

One of the undesirable results of the 
change in the character of the Bills brought 
before the Standing Committees was the in
creasing reluctance of M.Ps. to attend stand
ing committee meetings. Under the* existing 
standing orders if the number attending the 
committee fell below the (juorinn, proceed
ings were automatically suspended until a 
cjuorum reassembled. The delays caused by 
the operation of this rule had become so 
serious by 1908 that the Panel made a 
further special report dealing with this topic 
alone.  Fhey suggested that standing orders 
should be amended to provide that proceed
ings in a standing committee should not be 
suspended for lack of a quorum unless the 
Chairman’s attention was drawn to the fact 
by a member of the committee, or the 
absence of a quorum was revealed by a

division. No clianges were made to standing 
orders, but on the suggestion of the Sĵeaker* 
the Panel themselves u>ok steps to alleviate 
some of the \vorst effects of the non-attend
ance (jf a quorinn for a particular Bill.

Towards the end of 1919 the Chairmen’s 
Panel made another special report which was 
not published, but was seiu to the Govern
ment and the authorities of the House. In 
this the Panel agreed that the experiment of 
referring the Estimates to a standing com
mittee, tried out ]jy the Government in 1919, 
had been a laihne. They therefore recom
mended that the number of standing com
mittees should be reduced fnmi six to five. A 
lurther point in favour of this step was their 
experience that ‘̂vhen more than three 
standing conniiittees decide to sit on tiie 
same day, diffu til ties always arise as to the 
attendance of a quorum, as to a room to sit 
in, and as to the necessary clerical and 
reporting staff”.

The Panel also reported on their experi
ence that most ol the business of the standing 
committees was taken in hand not by the 
main body, or "nucleus” of the committee, 
but by the members specially added to the 
(onnnittee for thai particular Bill, They 
therefore reconnuended that the numbers in 
the nucleus should be rediued and the 
number of added members or “specialists” 
increased. They hoped that this might im
prove both the attendance and the (juality of 
the work done in standing committee. No 
action was taken by the Government except 
I hat the Estimates ( eased to ]>e referred to 
standing (onnnittee.

I'he Panel were not satisfiefl ̂vith this and 
in 1925 made anotlier special report to the 
House of Commons-"'. In this they quoted 
widi approval the report of 1919 and declar
ed that the succeeding years had served to 
strengthen and support the ideas and re- 
(ommendations contained in it. This time 
the Government was pressed into action by 
members of the House, and changes were 
made  to standing orders in  1926. The 
number of standing committees was reduced 
Irom six to five and their composition was 
altered. The size of the body of the com-

•• H.C. 137 of 1924-25.
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mittec was changed from between forty and  recommendations of the Chairmen’s Pahrf.
•ixty to between thirty and fifty, and the  No further changes were made  in the
number of added members was increased  number and composition of the standing
from between ten and fifteen to between ten  committees till the '"revolutionary”  changet
and thirty-five exactly in accordance with the  of 1947.

The Chairmen's Panel
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Failure of the Constitutional Machinery in the States and Issue 

of Proclamations by the President under Article 356 of the 

Constitution*

S
INCE the commencement of the Consti
tution on the 26th January, 1950, there 
have been four occasions when the Presi

dent had to suspend the Constitution owing 
to the failure of the Constitutional machi
nery in the States. The first Proclamation 
under Article 356 of the Constitution was 
issued in 1951 when the President took over 
the administration of the Punjab, the 
second was in 1953 in respect of the Pepsu, 
the third in 1954 regarding Andhra and the 
latest was on the 23rd March, 1956 when 
the President assumed to himself the gover 
nance of the State of Travancore-Cochin.

Form of the Proclamation

T he form in which the  Proclamations 
were issued was the same in each case. The 
opening paragraph of the  Proclamation 
read as follows:

“WHEREAS I, Rajendra Prasad, Presi
dent of India, received a report 
from the Governor/Rajpramukh of
the State of........and on considering
the report and other information 
received by me, I am satisfied that 
a situation has arisen  in  which 
Government of that State cannot 
be carried on in accordance with 
the provisions of the Constitution 
of India (hereinafter referred  to 
as the Constitution).”

Resolution Approving the Proclamation

These Proclamations were laid before the 
Parliament and Resolutions for approving 
the same were brought up by the Govern
ment at the earliest opportunity in terms of 
clause (3) of Article 356 of the Constitu

tion as will be evident from the table given 
below:—

Date  on  which  the 
Name of the Date  on  Resolution  approv-
State which Pro-  ing the Proclamation

clamation  was adopted by Pro-
was issued  visional  Parliament/

Lok Sabha

I. Punjab 20-6-51 9-8-51  (Provisional
Parliament).

2. l̂cpsu • 4-3-53 12-3-53

3. Andhra .  15-11-54 19-11-54

4. Travancore-
Cochin • 23-3-56 29-3-56

Discussion on Resolutions

When tlie Resolution seeking  approval 
of the Proclamation came before Lok Sabha 
there was a demand from the Opposition 
Members that Government should lay on 
Table, in addition  to  the copy  of 
the Proclamation, a copy of the Report, 
of the Governor  or  Raj pramukh of 
the State. It was argued that the Report 
of the Governor or Rajpramukh of the 
State being a most vital document leading 
to the issnc of the Proclamation, Parliament 
had a right to know its contents not merely 
be«.ause it was concerned directly with Pre
sident’s Rule in the State but because this 
would enable Parliament to come to a cor
rect conclusion regarding  the justification 
for the action taken by the President. Gov
ernment declined to produce the papers on 
the ground that it was a confidential docu
ment and it would not be in the public 
interest to disclose its contents.

P̂repared  by  the  Legislative Branch,  Lok  Sabha Secretariat.

46



Failure of Constitutional Machinery in States

Form of Resolutions

In all the above cases the Resolutions as 
moved were identically  worded. Amend
ments Avere moved to these Resolutions by 
Members.  Some of the amendments were 
declared as out of order by the Chair. Some 
others were moved but negatived. A state
ment showing the Resolution as moved, as 
finally adopted and the various amendments 
moved together with their disposal is given 
in Annexure*.  It will be seen from the 
aforesaid statement that amendments which 
Avere outside the scope of the Resolution or 
vere negative in character were ruled out 
of order by the Chair.

In the case of Andhra and Travancore- 
Cochin States, the Resolution was adopted 
by the House in an amended form.

Delegation of Powers

Soon after the Resolutions were approv
ed by the House, Government brought in 
the State Legislature (Delegation of Powers) 

by which  Parliament delegated the 
legislative powers of the. State exen iseablc 
b) the Parliament to the President under 
sub-clause (a) of clause (1) of Article 357. 
Under these Acts the President was em
powered to make laws for the State.

In the case of Pepsu, Andhra and Travan 
core-Cochin, the Bills provided for ‘a Com
mittee consisting of members of Parliament 
whom the President shall consult,  when
ever he considers practicable to do so, be
fore enacting any Act under the powers con
ferred upon him by the Act’.

In the case of the Punjab State Legisla
ture (Delegation of Powers)  Bill,  1951, 
which was the first Bill of its kind, such a 
provision did not exist.

The Committees in respect of Pepsu and 
Andhra consisted of ten members of Lok 
Sabha nominated by the Speaker and five 
members of Rajya Sfabha nominated by the 
Chairman while the Committee in respect 
of Travancorc-Cochin consisted of fourteen 
n\embers of Lok Sabha and seven members

ol Rajya Sabha. The majority of the Mem
bers nominated to the Committee belonged 
to the States affected. The Committees act 
only in an advisory capacity and are  not 
subject to the Rules pertaining to Commi
ttees of Parliament.

Laws made by the President under these 
(Delegation of Powers) Acts were required 
tu be laid before both the Houses of Parlia
ment and Parliament had the power to 
amend these Acts within the period of seven 
days after which they were so laid. Hither
to in one instance only a President’s Act 
in respect of the Punjab was amended by 
Parliament.

The Provisional Parliament adopted a 
Resolution on the 11th November,  1961 
making certain amendments in the Punjab 
Security of the Sute Act, 1951 (President’s 
Act No. I of 1951). These amendments 
uere later on incorporated in the Punjab 
Security of the State  (Amendment)  Act 
(President’s Act No. Ill of 1951).

Under  the  Punjab State Legislature 
(Delegation of Powers) Act, 1951 passed by 
thcx Provisional  Parliament on  17-8-51, 
twelve President’s Acts were issued—includ
ing Act No. Ill  which  contained the 
amendments made by Parliament to Act 
No. 1.

Under the Pepsu Legislature (Delegation 
of Powers) Act passed by Lok Sabha on the 
."̂Oth April, 1958, fourteen President’s Acts 
were issued.

Under the  Andhra  State  Legislature 
(Delegation of Powers) Act, 1954 passed by 
Lok Sabha on 2-12-54, thirteen President’s 
Acts were issued.

The Travancore-Cochin State Legislature 
(Delegation of Powers) Bill was passed by 
Lok Sabha on the 28th March, 195o and was 
in force till 5th April 1957, when the Presi
dent’s rule was revoked.

Resolutions Approving the Continuance in 
Force of Proclamations

Under clause (4) of Article 356 of the 
Constitution, a Psoclamation approved by

♦Givtn at the end of the article.

LS—7.
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Parliament ceases to operate on the expira
tion of six months from the date of passing 
of the second of the Resolutions approving 
the Proclamation under clause (3). After
a Resolution for  the continuance  of the
Proclamation is passed by both the Houses 
of Parliament before the expiry of these six 
months the Proclamation continues to be 
in force for a further period of six months. 
In the cases of the Punjab and Pepsu only 
which remained under the President’s rule 
for more than six months such Resolutions 
for continuance in force of the Proclamation 
were passed by Parliament. The  Resolu
tion in respect of the Punjab adopted on 
16*2 52 read as follows:—

“That this House approves the conti
nuance in force of the Proclamation 
issued by the President on the 20th 
June, 1951 under Article 356 of 
the Constitution assuming to him
self all the functions of the Gov
ernment of Punjab and approved
by Parliament by  a  Resolution

*  passed on the 9th day of Autrust,
1951.”

The Resolution in respect of the Pepsu 
which was adopted by Lok Sabha on the 
16th September, 1953 was identically word
ed.

In respect of the Pepsu, the Budget for
1953-54 was presented on 25-3-53. The 
Budget  was discussed  on  1-5-1953  and
2-5-1953 and the Demands for Grants were 
voted in full on 2-5-53. The relevant 
Appropriation Bill was passed on the same 
date.  Earlier, on  26-3-53  Granu  on 
Account had been voted by the House and 
the  relevant  Appropriation  Bill  was 
passed on the same  date. Supplementary 
Demands for Grants for 1952-53  and for 
1953-54 were discussed and voted on 26-3-53 
and 19-12-53 respectively and the relevant 
Appropriation Bills were passed by  Lok 
Sabha on the same dates. The Supplement
ary Grants for 1953-54 were voted on 24-2-54 
and an Appropriation Bill was passed on the 
same date. This Bill was passed by Rajya 
Sabha on 1-3-54 but before  the President 
could assent to it, the Proclamation  was 
revoked on 7-3-54. The President, therefore, 
withheld his assent to the Bill.

In the case of Andhra,  Supplementary 
Demands for Grants were voted on 18-12-54 
and the relevant Appropriation Bill  was 
passed on that date. The Budget of Andhra 
was presented to the House on 7-3-55. The 
Budget was, however, not discussed. Grants 
on Account for 1955-56 were voted by the 
House on 11-3-55 and the Andhra Appro
priation (Vote on Account) Bill was passed 
on the same date.

Budget

In the case of all the four States, Parlia
ment was required to vote grants and pass 
Appropriation Bills for the withdrawal of 
moneys from the Consolidated Funds of the 
States. In the case of the Punjab, Supple
mentary Demands for Grants were voted 
by the Provisional Parliament on the 
29-9-51 and â n on 19-2-52 and the rele
vant Appropriation Bills were passed on
1-10-51  and 22-2-52  respectively. The 
Budget of the Punjab was presented on 
15-2-52 and a general discussion on the 
Bi'dget was held on 18-2-1952. The Bud
get was not voted in full, but Demands for 
Grants on Account were voted on 19-24952 
and the relevant Appropriation (Vote on 
Acumnt) Bill wai passed on 22-2*1952.

The Travancore-Cochin Budget was pre
sented to Lok Sabha on the 28th March, 
1956- Demands for Grants on account were 
voted and the connected Appropriation Bill 
passed by the 29th March, 1956. The main 
Demands for Grants for  the year 1956-57 
were discusse 1 on the 14th May, 1956 and 
the Appropriation Bill also was passed the 
same day.

Revocation of Proclamadonfi

The Proclamation in respect of the Punjab 
was revoked by the President on the iyth 
April, 1952 soon after the  first  General 
Elections in the country. The Proclamation 
remained in force for over 10 months.



In the case of the Pejwu a fresh election  lamation was revoked on the 23rd March,
pm ordered by the President and when a  1955.
ttable Ministry was formed as a result of the  In Travancore-Cochin, the Proclamation
election the Resolution was revoked on the  was issued on 23rd March 1956 and was in
7th March, 1954. In Andhra too fresh elec-  force until 5th April 1957.  It was revoked
dons were ordered and soon after the results  on the latter date after the second General
of tĥ election̂ had been declared the Proc-  Elections.

Failure of Constitutional Machinery in States



ANNBXURE

Rtsobaimu Rtgarding Proclamations by th* Prtsident under ArticU 356 of th$ Cemtitiui&H

PUNJAB

(9-8-50 *

Rc8olution as moved Amendments moved Amendments ruled out  Resolution as adopted 
of order*

“That this House approves the 
Pixx;laxnation issued by the Presi
dent on  the 20th June,  195 
under clause (i) of Article 356 of 
the Constitution  assumins to 
himself all the  functions of the 
Government of Punjab.”

1. Add at the end—

“till the general elections have 
taken place and the new 
State Assembly meets.*’

(Sardar B. Mann) 

[Amendment tvithdrawn]

2. Add at the end— •

“but is of the view that the 
Government of India is res
ponsible for creating a situ
ation which took away from 
the people of Punjab the 
right of democratic Govern
ment”.

(Shri  R.  Velayudhan).

[Amendment negatived]

PEPSU

(12-3-53)

I. Add at the end—

“and is of the opinion that the 
Ministers and Members of 
the Legislature suspended, 
against whom there may be 
reasonable grounds for be
lieving that they have been 
guilty of corruption, nepo
tism or other serious miscon
ducts may be proceeded with 
and suitably punished.”

(Sardar Hukam Singh)

[Reason  :  **The  amendment 
does not fall within the scope 
of the Resolution.]

Tlie same Resolution, 
as moved was adopt
ed.

“That this House approves the 
Proclamation issued by the Pre
sident on 4th March, 1953 '“ êr 
Article 356 of the (institution, 
assuming  to himself  all the 
functions of the Government of 
the  Patiala  and  East  Punjab 
States Union”.

I. For the original resolution  i. For the original resolution 
substitute :— substitute :—

“That this House diŝ provcs 
the action of the  Ck>vem- 
ment of India in suspending 
the Cohstitution in Patiala 
and East Punjab States Union 
and looks upon the assump
tion of all the functions of 
the Government of Patiala 
and  East  Punjab  States 
Union by the President as 
unwarranted,  undemocratic 
and unconstitutional.”

(Sardar Bahadur  Singh &
S. Lai Singh.)

2. In the Resolution,—

(0 for  the  word“approvcs” 
the words “takes into con- 
sidexation”  be substituted, 
and

“That this House is of opinion 
that no such situation  has 
arisen in PEPSU in which 
Government of the  Sute 
cannot  be carried on in 
accordance with the provi
sions of the Constitudon, 
and the Proclamation of the 
President is in violation of 
Article 356 of the  Consti
tution.”

(Shri Vallatharas)

2. in the Resolution for  “ap
proves” substitute “disap
proves”.

(Shri Vallatharas)

[Reason  ; Amendments nega
tive in character]

“That this House ap
proves the Procla
mation  issued by 
the President  on 
4th  March,  1953 
under Article  356 
of the Constitution, 
assuming to himself 
all  the  functions 
of the Government 
of the PatiaU and 
East Punjab States 
Union,  declaring 
that  the  powers 
of the  Legislature 
of the  said  Sute 
shall be excrdseable 
by  or  under  the 
authority of Parlia
ment  and  making 
certain  incidental 
and  consequential 

lions  detailed 
e said  Pro

clamation**.

provisions 
in the sai
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Retolution as moved Amendments moved  Amendments ruled out of  Retolution i
order adopted

(fV) It the end, the following 
be added :

“and resolves that the Presi
dent be requested to sus
pend the Rajpramukh of the 
Patiala  and  East  Punjab 
States Union.**

(ShH  H.  N.  Mukerjee).

3. Add at the end,—

“and resolves that it shall not 
be lawful for the President 
to act to any extent throîh 
the  Rajpramukh  of  that 
Sute and that all the func
tions of the Government of 
PEPSU and all the powers 
vested in or exerciseablc by 
the  Rajpramukh  of that 
State  under the Constitu
tion or under any law in 
force in that State  shall, 
subject to the superinten
dence, direction and con
trol of the President, bê 
exercised by the Adviser 
appointed by the President 
in this behalf/’

(Shri Vallatharas)

4. Add at the end,—

“and resolves that the Gene
ral Election for constituting 
the new Assembly for the 
said Sute shall be held be
fore  3i8t  July,  1953, 
irrespective of the final or
der of the  Delimitation 
Commission.”

(Shri Vallatharas)

[These  amendments  were 
negatived,\

5. Add at the end,—

“declaring that the powers of 
the Legislature of the said 
State shall be exerdseable 
by or under the authority 
of Parliament and nuOung 
certain incidental and con
sequential  provisions de- 
tfdled in the said  Procla
mation.’*

(Pandit Thakur Das Bhar- 
gava)

[Amendment  adopted]
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Resolution is moved
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ANDHRA

(19-11-54)

Amendments moved Amendments ruled out of 
order

Resolution as 
Adopted

**That this  House approves the 
Proclamatio.i  issued by the Pre
sident on the 15th November, 
1954, under clause (i) of Article 
356 of the Cl istitution, assuming 
to himself all the functions of the 
Government of Andhra”.

I. Add at the end—

**but W3uld express a feeling 
of disappointment  at  the 
failure of the constitutional 
and conventional formalities 
which  should  precedc the 
assumption of powers under 
Article 356 of the Consti
tution.”

(Shri Raghavachari) 

[Amendment negatived]

2. Add at the end—

**asthat  was  the only  proper 2. 
constitutional  remedy  for 
the crisis that arose on the 
resignation  of the Prakasam 
Ministry.”

1. For the originAl resolution 
substitute—

"This House expresses its dis
appointment at the failure of 
the  Government  to  give 
proper advice to the Presi
dent to direct the Governor 
of  Andhra  to follow the 
democratic  procedure  of 
calling  the Leader  of the 
Opposition to form the Gov
ernment on the overthrow 
of  the Prakasam Ministry 
by a no-confidence motion.’̂

(Dr. Rama Rao)

For the original  resolu
tion  substitute—

(Shri N. Rachiah)

[Amendment adopted]

“That  this  House 
approves  the Pro
clamation issued by 
the  President  on 
the 15 th Novem
ber,  1954, under 
clause (1) ot Arti
cle 356 of the Con
stitution assuming 
to himself all the 
functions  of  the 
Govornment  of 
A.idhra as that was 
the only  proper 
constitutional  re
medy for the crisi s 
that arose on the 
resignation of the 
Prakasam  Minis
try.”

**This House,  after taking 
into oonsideration the Pro
clamation issued by the Pre
sident on the 15th  Novem
ber 1954 under clause (i) of 
Article 356 of the Consri- 
tution, disapproves the ac
tion  of the Governor of 
Andhra in not calling upon 
the Opposition to form a 
Government  as  reauired 
by  convention  of  Parlia- 
menury  democracy  and 
requests  the  President  to 
revoke the said Proclama
tion  under  clause  (2)  of 
Article 156 of the Consti
tution of India and to direct 
the Governor to entrust the 
Opposition with the forma
tion of the Government.”

(Shri A. K. Gopalan)

TRAVANCORE-COCHIN

(29-3-56)

<< That this  House apapproves 
Proclamation issued by the Pre
sident on the 23rd March, 1956, 
under Article 356 of the Consti
tution, assuming to himself all 
the functions of the Government 
of Travancore-Cochin.” J

the  I. In tĥ Resjlucion—

for “approves”— 
substitute “regrets”.

(Shri H. V. Kamath)

[Amendment negatived]

I. For the original resolution 
substitute--*

“That this House disapproves 
the Proclamation issued by 
the  President on the 2̂ d 
MarctL  1956 under Article 
356 of the Constitution as
suming to himself all the 
functions of the  Govern
ment of Travancore-Cochin.

CShri H. V. Kamath)

“That this House ap
proves the Procla
mation  issued  by 
the  President on 
the 23rd  March, 
1956, under Article 
356 of the Consti
tution, in relation to 
the State of Travan
core-Cochin/*
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Failure of Constitutional Machinery in States

Resolution is moved Amendments moved Amendments ruled out of 
order

Resolutioni
adopted

2.  Add at the end—

“as that was the only proper 
course to be adopted for tlie 
situation that arose on the 
resignation of the Congress 
Ministry  headed  by  Sri 
Panampilly  Govinda
Menon.”

(Shri A. M.  Thomas) 

[Ameruiment not fressed]

3. Add at the end—

“and resolves that the Procla
mation shall be revoked be
fore the 30th April, 1956 
and Parliamentary  Govern
ment restored in the State.”

eShri R. Vclayudhan)

[ A mendmen t negatived]

4.  Add at the end—

“and declaring that the powers 
of  the Legislautre of the 
said State shall be exercise- 
able by  or imder the said 
authority of Parliament and 
making  certain  incidental 
and consequential  provi
sions detailed in the said 
Proclanuition.’*

(Shri A. M. Thomas) 

{Amendment not pressed]

5. In the Resolution—

for “assuming to himself all 
the functions of the Govern
ment”—

substitute *‘in relation to the 
State  ot”

(Shri H. V.  Pataskar)

[Amendment adopted]

2. In the resolution—

for “approves” 
“disapproves**.

substitute

(Shri H. V. Kamath)

3. In the resolution— 
for  “approves** substitute 
“urges the revocation or*.

(Shri H. V. Kamath)

[Reason : Amendments negaHn '■ 
in character].
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‘̂Prayer” Procedure on Delegated Legislation in Britain*

PARLIAMENTARY CONTROL OVER DELEGATED LEGLSLATION

Ordcrs-in Council, rules and regulations 
made by Ministers and Government De
partments, which constitute delegated 

or subordinate legislation and which are 
known as statutory Instrumentŝ are subject 
in England to varying degrees of Parliament
ary control, the degree of control depending 
in each case upon the parent statute which 
authorises it̂.  In some cases, the instru
ment has no effect, or no continuing effect, 
tintil Parliament has expressly approved it; 
in some other cases, it can be annulled if, 
within a time limit, either House of Parlia
ment records its disapproval of the instru
ment. In both cases, it has to be laid before 
Parliament and the two procedures by which 
Parliament cxercises its control are known as 
the affirmative and negative methods.

The Affirmative Method

I'he attirinative procedure is usually pro
vided for when matters of principle are dele
gated, in particular where a tax or levy may 
be imposed or where the terms of a statute 
may be modified. Under this method an 
instniment is not allowed to take effect until 
approved by a f>ositive resolution of botli 
Houses of Parliament. In cases where the 
Crown is empowered to act by Order-in- 
Council, the draft Order is laid before Parlia
ment and both Houses have either to present 
addresses to the Crown praying for the Order 
to be made or to agree to resolutions approv
ing the draft Order. In the case of rules 
and regulations made by Ministers or Gov

ernment Departments, a resolution has to be 
passed by both Houses approving them in 
draft, before they can become operative.*

The Negative Method

The commonest method of Parliamentary 
control is, however, the negative method, for 
which a provision is inserted in the parent 
act that the instruments made thereunder, 
though taking effect forthwith or at some 
named future date, shall be subject to 
annulment in pursuance of a resolution of 
either House of Parliament adopted within 
a named time-limit.*  If within the time
limit either House resolves that the instru
ment be not made (or, in the case of an 
Order-in-Council that the draft be not sub
mitted to the Crown) then no further pro
ceedings are to be taken thereon. This does 
not, however, prevent a fresh draft being 
laid before Parliament.

The number of days during which a nega
tive resolution could be moved formerly 
varied from statute to istatute. Since 1948, 
however, the period has been standardised at 
forty days by the Statutory Instruments Act 
of 1946.

Difference between Affirmadye and Negative 
Methods

There is a practical difference between the 
affirmative and the negative types of proce-

*Pr«f>ared by Research and Reference Branch, Lol  Sabha Secreuriat.

. The name “Sututory Inatruments*' was given by the Statutory Instruments  Act, 1946 which was brought into
force on the ist January, 1948.

•. May*s  Parliamentary  Practice 

•. iWrf., p. 826.

• . IHd, f. 827.

Fifteenth  Ed- (1950), P- 823.
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**Prayef* Procedure on Delegated Legislation in Britain

dure. The former involves a motion in the 
House of Commons by the Government 
which has therefore to see that there is a 
sufficient number of members in the House 
to support it in case of a division. The 
negative motion on the other hand is moved 
by any single member of the House. It is 
popularly called a “prayer” because in form 
it is “An Humble Address praying” the 
(Crown to take action for the annulment of 
the instrument. The Member moving the 
motion must find his own opportunity and 
must also see that forty supporters are pre
sent, as otherwise tlie House may be “count
ed out.”  If Members moved negative 
motions against every instrument which is 
subject to annulment, the whole business of 
the House could be brought to a standstill; 
but it may not always occur lo a Member to 
“pray”, and hundreds of instruments thus 
“ride out”  their  forty-day period  un
challenged.

Time-limit to “Prayer” Motion

Under tlie Standing Orders of the House 
of C'̂onmions, motions of both the afFinnative 
and tlie negative type are “exempted busi
ness”, that is, they are not blocked by the 
normal adjournment of the House at 10..‘̂0 
i\M. but may be protracted late into the 
night. Til is proved a sourcc of great incon- 
veniencc to Members, particularly the Gov
ernment supporters, who had to sit late every 
night in the House in order to support the 
Ciovcrnnient against e\cry prayer for annul
ment which was carried far into the night.
A Select Committee, which was appointed in
1952, considered this question and on its re
commendation, the House of Commons 
recently ordered that no prayer for the 
annulment of an instrument should be 
moved after 11.30 p.m. It a prayer is still 
under consideration at that time, the Spea
ker shall put the question to vote unless he 
thinks that owing to the lateness of the hour 
at which the motion is made or the impor
tance of the subject the time for debate has 
been inadequate. If so, he may adjourn the 
debate to the following day.

The “Scrutiny Committee*’

Since 1924, the House of Lords had p<̂ 
sessed a standing “Special Orders Commit
tee” which examined and reported upon all 
the instruments requiring affirmative appro
val. In the session of 1943-44, the House of 
Commons constituted a Committee for the 
rest of that session to scrutinise all draft or 
final instruments laid before the House 
which were exposed to the negative or re
quired the affirmative procedure. The rea
son for setting up this Committee was that 
no individual Member would be able to give 
adequate time for the study of all the nume
rous instruments laid before Parliament 
every year and that therefore it was neces
sary to entrust the task to a Committee which 
would dig into the pile and single out those 
few instruments to which the House needed 
to give attention. This “Scrutiny Com
mittee” was not to concern itself with ques
tions of the policy or merits of an instrument 
nor with the questions of legal validity, but 
was authorised to draw attention to any un
usual or unexpected use of a statutory power, 
'riie Committee, which was thereafter re
appointed every session, has during the past 
eight sessions from 1946-47 to 1953-54 exa
mined over G800 instruments and drawn the 
attention of the House to 66.

The Scrutiny Committee consists of eleven 
Members draun from all the political parties 
in proportion to their strength in the House. 
Its Chairman is by convention a Member of 
the Op|>osition. The meetings are usually 
held once a fortnight. The Committee scru
tinises all instruments, and before deciding 
to bring any instrument to the notice of the 
House, it invites the Minister or Department 
concerned to give an explanation. Since, 
however, the explanation is not usually 
available till the next meeting of the Com
mittee, its report may not reach the House 
before the end of the forty-day p>eriod for 
“praying”. I.ong before this, a Member may 
have tabled his own nêtive motion in the 
House. “Thus the Parliamentary control by 
negative motions is most imperfectly linked 
with the Committee’s scrutiny.®”

“. Sir  Cecil  Carr  ;  Parliamentary  Supervision in  Britain (Îew  Vork  University  Law Revieŵ May 1955,
p. 1054).
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Other meikMi of ParllMnentary control

T(ho iaifirmative wd negative types of 
iiO[iervifiion are the two special fnethods of 
oootrol by which the responsibility of Gov- 
ermnent and the <Ministers to Parliament is 
-MMight to be maintained. Apart from these 
two metihods, houever, there exists in the 
House of Lords a general power of challeng
ing delegated legislation by moving for 
papers (and dividing tlie House upon the 
wocion) av by asking a question. In the

House of Commons, the opportunities of 
(juestion time are also freely used for enquiry 
as to the purpose, meaning and effect of 
statutory instruments, and it is not un
common for a Member to pursue the matier 
further on a motion for adjournment, in 
case he is dissatisfied with an answer. Mm- 
bers ol both Houses l\ave in addition 
chances as Parliamentary  arrangements 
afford of pressing for the repeal of a statute 
under which obnoxious rules or orders are 
made and also of revoking those rules and 
orders by stauuê.

• May’s  ‘Ffcrlkmentary Prtctice  ’ Fifte-nth Ed. (pp.  8â 24).

Though for political and administrative purposes a nation*s will 
is expressed through the mouth of its Government, the heart oj a 
nation is the composite heart of all its people.

Lord  ethick-Lawrence in  a New Year Day 
message to India on  1st January, 1957  (The 
Hindustan Times dated 1st January, 1957;.
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President’s Rule in Travancorc-Cochin*

On the 23rd March, 1956, the President 
issued a Proclamation under Article 356

. jf the Constitution assuming to liimseU 
all the functions of the Government of the 
State of Travancore-Cochin and declaring 
that the powers of the Legislature of the 
State shall be exercisable by or under the 
authority of Parliament.f

Till the date of the issue of the Proclama
tion the State Legislature had not passed 
the Budget for 1956-57 although it had been 
presented to it on the 9th March, 1956. It 
was, therefore, essential that tlie Demands 
for Grants on Account and the relevant 
Appropriation Bill were passed before the 
31st March, 1956.

The Proclamation could not be laid on 
the Table of Lok Sabha before the  28i!\ 
March, 1956 as there were no sittings of tlic 
House during the intervening period, and 
the Travancore-Cochin Budget for 1956-57 
was presented at 5 p.m. on that day. As a 
rule papers arc circulated to Members after 
they are laid on the Table. In the peculiar 
circumstances of the case copies of the Pro 
clamation were,  however,  circulated to 
Members on the 24th  March, 1956 and 
Members were informed through tlie Bulle
tin of that date that the Proclamation would 
be laid on the Table of the House on the 
28th March, 1956 and the Resolution for 
its approval would c(mie up on the 29th 
March. As Budget papers had not been 
received by the Ministry of Finance on the 
24th March, 1956 another para, was also 
issued for the information of Members to 
the effect that the Budget of the State of 
I ravancore-Cochin for the year 1956-57 was 
proposed to be presented on the 28th March, 
1956 and the Demands for Grants on 
Account were expected to be submitted to 
the vote of the House on the 29th March,

1956, immediately after the Resolutioti 
regarding issue of the Proclamation had been 
approved by the House.

A Resolution for the approval of the Pro
clamation was moved by the Minister for 
Home Affairs in Lok Sâbha on the 29th 
March,  1956 and was approved by tĥ 
House on that date in the following

“That this House approves the Pro
clamation issued by the President 
on the 23rd March,  1956 unddr 
Article 356 of the Constitution in 
relation to the State of Travancore- 
Cochin.”

The House thereafter took up considera
tion and voting on the Demands on Ac
count.  The Budget had already been 
presented at 5 p.m. the previous day. The 
Demands for Grant on Account were voted. 
The connected Appropriation Bill was then 
introduced. According to the usual prM* 
tice, a gap of at least two days is given 
between the presentation of the Budget and 
voting of the Demands and  also between 
the passing of the Demands and considera
tion and passing of the Appropriation Bill. 
In the special circumstances of this case, this 
requirement was waived by the Speaker.

Another interesting point of procedure 
arose in connection with the Travancore- 
Cochin Appropriation  (Vote on Account) 
Bill. On the date of the issue of the Pro 
clamation, Rajya Sabha was not in session, 
having been prorogued earlier on the 17th 
March. The Bill being a Money Bill had 
to be returned by Rajya Sabha witiiin a 
period of fourteen days from the date of its 
receipt from Lok Sabha under Article 109(2) 
of the Constitution. The Rajya Sabha was 
scheduled to meet only on the 23rd April,
1956, and if the Bill had been transmitted 
to Rajya Sabha as soon as it was passed, the

♦Prepared by the Legislative Branch,’ Lok Sabha  Secretariat.

tThe Proclamation was revoked on 5th April 1957, after the second General Elections.
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>eriod of fourteen days would have expired 
jefore the Rajya Sabha met.  In order to 
meet this difficulty the transmission of the 
Message to the Rajya Sabha was delayed 
till the 16th April, 195G. On 29th March. 
1956 immediately after the Ap>propriation 
Bill was passed by the House, t le Speaker 
announced to the House that in the special 
circumstances of the case he had directed 
the Secretary not to transmit the Bill to 
Rajya Sabha till the 16th April, 1956.

The Bill, although it had been passed by 
Lok Sabha, could not have become an Act 
till it was passed  by  Rajya Sabha and 
assented to by the President. On the other 
hand it was nccessary tliat funds should be 
available to the Travancore-Cochin Govern
ment to run its administration with effect 
from the 1st April, 1956. In order to meet 
this situation, the President  pronuilgated 
an Ordinance called the Travancore-Cochin 
Appropriation  (Vote on Account)  Ordi
nance, 1956 embodying the  provisions of 
the Bill as passed by Lok Sabha, which pro
vided for the withdrawal of  the recjuisite 
sum out of the Consolidated Fund of the 
Travancore-Cochin State. This is the first 
instance where Moneys have been withdrawn 
out of the Consolidated Fund of a State

under the authority of an Ordinance issued 
by the President.

The Ordinance was laid on the Table of 
the Lok Sabha on the 14th April, 1956 and 
on the Table of the Rajya Sabha on the 
23rd April, 1956, when it met again after 
prorogation. When the Travancore-Cochin 
Appropriation (Vote on Account) Bill, as 
passed by tlie Lok Sabha came up for consi
deration by the Rajya Sabha on the 27th 
April, 1956, the Government moved an 
amendment to that Bill itself to the effect 
that the Ordinance may be repealed, as it 
would no longer be necessary when the Bill 
was passed by the Rajya Sabha. The Rajya 
Sabha accepted that amendment on the same 
day and recommended to the Lok Sabha 
that the Bill as amended may be agreed to. 
The I.ok Sabha agreed to this recommenda
tion on 3rd May, 1956 and the Ordinance 
was thus repealed by a provision in the Act 
dealing witli tlie same subject. This is an 
instance to show that an Act of Parliament 
can also provide for the repeal of an Ordi
nance, although it is not specifically stated 
in Article 12.3 of the Constitution*. It 
further shows that this type of amendments 
can be made in the Appropriation Bill as 
well.

•Article  123 of the Constitution :—

(1) If at any time, except  \̂hen  both  Houses of Parliament arc  in session, the  President is  satisfied  that
circumstances exist  which renJer it neccssary for him to take immediate action, he may  promulgate  such
Ordinances as the circumstances appear to him to require.

(2) An  Ordinance  promulgated under  this  article shall have the  same force and effect as an Act of Parliarrent
but every such Ordinance—

(a) shall be laid  before both Houses.of  Parliament  and shall cease to operate at the expiration of  sit 
weeks from the reassembly of Parliament, or, if before the expiration of that period, resolutions disapprovlDg 
it  arc passed by both Houses, upon the passing of the second of those resolutions ; and

(fc) may be withdrawn at any time by  the President.
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Some Parliamentary Activities at a Glance

DEBATES IN PARLIAMENT

Ĵk Sabha Discussion on Faridabad Deve
lopment  Cori>oration  Bill—Question  of 
Disqualification in respect of membership 

of Corporation

The Faridabad Devcloprncni Corporation 
Bill, which provides lor the ostablislvnent 
and regulation of a trading Cor|x)ration for 
carrying on trade and industi7 in ihc town 
of Faridabad and lor assisting in the rehabi
litation of displaced persons settled tlierein, 
was passed by the Lok Sabha on the 26th 
November 1956. The Rajya Sabha, which 
considered the Bill on the l‘Uh and 14th 
December 1956, made an anieiuhnent  to 
the Bill that “the office of the member of 
the Corporation  shall not disqualify  its 
holder for being chosen as, or for being a 
member of either House of Parliament.”

Moving the above amendment in the Lok 
Sabha on the 22nd December, 1956, Shri 
Anil K, Chanda, Deputy Minister of External 
Affairs, explained that the amendment would 
enable Members  of both the Houses  of 
Parliament to accept membership of  the 
Corporation  and thus  help  to associate 
responsible members of the public in  the 
affairs of the Corporation.  He, therefore, 
asked the Lok Sabha to accept the amend
ment.

Pandit Thakur Das Bhargava opposed the 
amendment on the ground that the Corpo
ration, as envisaged in the Bill, would have 
executive and financial functions, such as 
would give its members powers of patronage 
and of dispensing gifts, which do not ordi
narily fall within the purview of the 
Members of Parliament. He stated that these 
powers would come within the prohibition 
given in the Report of the Parliamentary 
Committee which  recently examined  the 
whole question of the Office of Profit and on 
which further action is to be taken by the 
Government. He wanted that the question

of tlie membership of the Faridabad Corpo
ration should also be referred to the perma
nent Committee which was proposed to be 
shortly  appointed  for  the purpose  of 
scrutinising every office of profit and it 
should be left to that Committee to decide 
whether the membership  of the Corpora
tion was particularly an office in which 
disqualification should be incurred.

Shri  Raghavachari  also opposed  the 
amendment and said that acceptance of a 
position in the Corporation was not desirable 
for Members of Parliament, as it was one 
from Avhich one could distribute favours and 
patronage and thereby affect the voter or any 
other member of the public. He added that 
it was undesirable in the public  interest 
that Members of Parliament should occupy 
sut h pf)sitions.

Shri K. K. Basu felt that the membership 
of the Corporation would stand in the way 
of a proper discharge of his duties by  a 
Member of Parliament botli In Parliament 
and in his constituency, as both were more 
or less whole time work. As the powers of 
the Corporation were such that its members 
would be able to distribute favours, a Mem
ber of Parliament who enjoyed the member
ship of the Corporation was at an advantage 
when compared to other candidates in an 
election, and this was not conducive to the 
proper functioning of Parliamentary demo
cracy, he added.

The Minister for Works, Housing  and 
Supply (Sardar Swaran Singh), replying to 
the debate, said that the association of 
Members of Parliament with an activity 
similar to that of the Corporation was good 
for a variety of reasons, the chief among 
which being that it would make available to 
Government and the Corporation the public 
and the non-official point of view in the 
running of the Corporation. He therefore 
urged Uie House to accept the amendment.
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Thereupon Pandit Thakur Das Bhargava, 
ind Shri N. C. Chatterjee wanted an assur
ance from the Government  that notwith
standing the passage of the measure the 
matter  would  again be referred to  the 
Parliamentary Committee for scrutiny, when 
such a Committee was set up and that if 
the Committee found the membership  of 
the  Corp>oration  a  disqualification  for 
Membership of Parliament, the Government 
would accept that decision. The Minister for 
Works explained that the Government would 
not stand in any way against the revision of 
the measure in question by Parliament at a 
future date. Further, the Minister of Home 
Affairs (Pandit G. B. Pant) also added that 
the Faridabad Corporation was not a com
mercial organisation meant for profit, but a 
philanthropic organisation  meant for the 
rehabilitation of displaced persons. He stated 
that the Corporation was running at a loss 
and the association of the Members of Parlia
ment with the Corporation  was desirable 
with a view to eliminating all waste and 
running the organisation  in an economic 
way, so that public funds were used in a 
prudent manner. He also gave the assurance 
that the matter would again be referred to 
the Parliamentary Committee to be set up 
and tliat its decision would be accepted.

The amendment was thereafter put before 
the House and accepted.

PARLIAMENTARY QUESTIOSS 

Lok Sahha 

Administrative Vigilance Division 

(July 18, 1956)

The Minister in the Ministry of Home 
Affairs (Shri B. N. Datar) informed the L.ok 
Sabha, in reply to a question,  that  the 
function of the Administrative Vigilance 
Division was supervision and co-ordination 
of the Special Police Establishrtietlt and the 
Vigilance Units in the individual Ministries 
and Departments who detect and irrvestlgate 
cases ot misappropriation of  Govetnmier -

money and stores. Forty-eight cases of mis
appropriation of Government money and 
stores involving an amount in the neighbour
hood of Rs. 5 lakhs were detected upto the 
30th June, 1956, the Minister added.

Zonel Councils

(March 26, 1057)

In a written reply to a question regarding 
the meetings of the Zonal Councils (which 
came into existence on 1st November, 1956) 
and the subjects to be discussed by them, the 
Minister in the Ministry of Home Affairs 
rshri B. N. Datar) informed the L.ok Sabha 
that the inaugural meetings of the Zonal 
Ĉounc i’s would be held soon after the new 
Ministries in the States assumed ofhre. The 
subjects to be discussed would include 
matters of procedural character such as the 
rules of business and items which miĵht be 
suggested by the State Governments  con
cerned.

COMMITTEES AT WORK

Public Accounts Committee (Lok Sabha): 
Submission to Parliament of a Report relat* 
ing to excesses in advance of the main 
Report  on  the  whole  Appropriation 

Accounts

In the Thirteenth  Session  of the Lok 
Sabha (July-September 1956), when  Gov
ernment approached Parliament for regular
ising excesses in accounts relating  to the 
year 1951-52, the House deemed it desirable 
to devise a procedure whereby these excesses 
could be regularised in sach a Way that the 
time lag between the detection of the excêes 
and their regularisation by Parliament was 
reduced to the inevitable minimum.

The matter was therefore discussed  on 
11th October, 1956 by the Public Accounts 
Committee, which felt that the above delaf 
could be rcduced to the minimtmi, if the 
excesses were reported to Parliament soon 
after they were discovered and if the Com
mittee considered them  and presented a 
separate report thereon  to Parliament as 
early as possible thereafter. It was therefore
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decided that as soon as excesses in accx>unts 
relating to a year which had  just closed 
came to notice, the Comptroller and Auditor- 
General •hould, in advance of his main Re
port on the Appropriation Accounts, report 
tiiese excesses to Parliament in tlie prescrib
ed manner. Such advance Reports  would 
only be a temporary expedient till the work 
of the preparation  of the  Appropriation 
Accounts relating to previous years became 
CiUrrent. The Committee would then pro
ceed to examine the circumstances leading to 
Uiese excesses with reference to the facts of 
each case and present a separate report to 
Parliament making their recommendations 
on these excesses. Thereafter Government 
might procced to take necessary action  to 
have these excesses regularised  by Parlia
ment in the same session or the following 
session.

(a) whetlier a statement made by a 
Minister constitutes an assurance;

(b) whether an assurance has been 
satisfactorily implemented; and

(c) whether the implementation has 
taken place within a reasonable 
time.

The Committee further agreed to drop 
all outstanding assurances up to the eighth 
Session (15th November to 24th December 
1952) as they had outlived their utility.

The Report of the Committee was pre
sented to  the  Lok  Sabha  on  22nd 
December 1956  by the Chairman  of the 
Committee, Shri K. S. Raghavachari.

Work of the Committee on Government 
Assurances (Lok Sabha)

During the period 1st July, 1956 to 31st 
December, 1956, the Committee on Govern
ment Assurances  (Lok Sabha)  held five 
sittings and considered the question of the 
implementation  of assurances  given  by 
Ministers on the floor of the House up to 
the thirteenth session (16th  July to 13th 
September 1956). The Committee also re
examined the procedure relating to assur
ances and arrived at the following conclu
sions:—

(i) As a Parliamentary Committee, it
is their primary responsibility on 
behalf of the Lok Sabha to watch 
the implementation of assurances 
given by Ministers from time to 
time on the floor of the House. In 
order to assist them in their work, 
the Lok Sabha Secretariat should 
exercise a test check on the lists of 
assurances furnished by the Depart
ment of Parlian̂entary Affairs with 
a view to see whether all assurances 
of a substantial character have been 
incorporated in the lists.

(ii) The Committee should be the final
authority to decide:

Sixth Report of the Public Accounts Com
mittee (U.K.); Parliamentary Control ovci
Non-recurrent Grants to Universities

The (juestion of Parliamentary  control 
over the expenditure of universities out of 
the non-recurring grants made to them by 
the Excliequer had long been the subject of 
a controversy between the Public Account! 
Committee and the Treasury in England. 
The Public Accounts Committee had, from 
time to time, pressed  the view that  this 
control should be effected by enabling the 
Comptroller and Auditor-General to inspect 
the books and accounts of the universities 
relating to their capital expenditure out of 
the non-recurring grants. The Treasury, on 
the other hand, had held the view that thb 
would impair the autonomy of the uni
versities and requested the Committee  to 
defer their decision until the results of a 
special investigating committee  appointed 
by the University  Grants  Committee 
under the Chairmanship of Sir George Gater 
to enquire into the universities’ method of 
expenditure were known.

The  Public Accounts  Committee of 
1953*54 agreed to the request of the Treasury 
but desired that in the meantime the Com
ptroller and Auditor-General  should have 
access to such papers and records of the
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University Grants Committee as related to 
non-recurring grants. The Treasury, how
ever, did not favour this suggestion for the 
following reasons:—

(a) It would involve duplication of work, 
as the Treasury  should  also have 
access to those papers of the University 
Grants Committee;

(b) While it is a part of the function of 
the University Grants Committee to 
consider the policy behind tlie appli
cations of the universities for grants, 
the Comptroller and Auditor-General 
is not conccrned with (jucstions of 
policy; and

(c) The  Comptroller  and  Auditor- 
General would not in many cases be 
able  to get sufficient  information 
from the papers  of the University 
Grants Committee and would  have 
to go further into the accounts of the 
universities themselves.

The Public Accounts Committee of 1956 
did not agree with the above reasons, as, in 
their opinion, their suggestion need not in
volve “such wholesale duplication” of work 
as was envisaged by the Treasury and the 
Comptroller and Auditor-General could be 
“trusted” to confine his investigations  to 
his own domain  and “not to delve  into 
questions of academic policy” and he would 
also only ask the University  Grants Com 
mittee to obtain for him any further infor
mation he needed  from  the universities 
instead of directly approaching the univer
sities himself.

The Public Accounts Committee, in their 
sixth Repc)rt published in 1956, therefore, 
reiterated the view of the earlier Committee 
of 1953-54 that “the Comptroller and 
Auditor-General should at least be given 
the right of access to such papers and records 
of the University Grants Committee as relate 
to non recurrent grants.” They further ex
pressed the view that the larger question of 
an effective Parliamentary control over the 
expenditure of universities did not fall with
in the scope of the Gater Committee and

had not been dealt with by them and there
fore remained to be settled.

The Treasury have, however, again  re
jected the recommendation of the Commit
tee that the Auditor-General should be 
given access to the papers of the University 
Grants Committee relating to non-recurrerlt 
grants. In a recent minute published on 12th 
February, 1957, the Treasury  have stated 
that they have complete confidence in the 
determination and ability of the University 
Grants Committee to discharge their func
tions with a lull sense of responsibility to 
the (.overnment and the universities and 
that they had received explicit  assurances 
from the University Grants (’ommittee re
garding  economy  and efliciency  in the 
matter of spending non-recnrrent grants.*

CommittCw  Absence of Members from 
sittings of  the  House  (Lok  Sabha): 
Eighteenth Report—Seat of a Member 
declared vacant

In its Eightccnih Report presented to the 
Lok Sabha cm the .Srd December 1956, the 
Committee on Absence of Members  from 
the Sittings of the House (Lok Sabha)  did 
not recommend leave of absence to  Shri 
Sibnarayan Singh Mahapatra, a Member of 
the House, who was absent from the sittings 
of the House for over 600 days continuously.

Moving the motion for the acceptance of 
the Report by the House on the 4th Decem
ber, 1956, Shri Altekar, the Chairman of the 
Committee, stated that the Member  was 
granted leave by the House from time to 
time for long periods amounting in all to 
484 days on 7th March, 1956.  On the 5th 
April 1956,  the Member  again sent an 
application asking for leave for 83 days 
from  the 8th March  1956, adding  the 
ground as “marriage in the family”.  The 
Committee in its sitting of the 3rd May, 
1956 felt that “marriage in the family” was 
too vague a reason and not sufficient ground 
for granting such a leave, and asked  the

♦The Timesy  London  dated  the 13 th February  1957.
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Member's explanation of the ground.  But 
no reply was received from the Member.

The Committee, thereupon brought  to 
the notice of the Member that il he conti
nued to remain absent for more than sixty 
days together, his seat was liable to be dec
lared vacant by the House. It also communi
cated its views to him  through the State 
Gdvernment, that no further leave could be 
recommended for him, as he had not fur
nished proper reasons. The Member there
after sent an application on 7th November,
1956, stating that leave should be given to 
him for the whole period on the grounds 
of "ill-health and some domestic troubles”. 
As no proper explanation of the ground was 
given, the Committee, at its meeting held 
on the 21st November, 1956, made the 
following recommendation in the Report:

‘ The Committee  considered that  in 
view  of the disregard  shown  by the 
Member to the House and in the absence 
of any satisfactory explanation  lor  his 
continuous absence, they would not  be 
justified in recommending leave to the 
Member. The Committee, therefore, re
commend that leave of absence may not 
be granted to the Member and a motion 
may be made under Rule 284* with a 
view to declaring the seat of the Member 
vacant.”

After a number of Members had spoken, 
some in favour and some against, the follow
ing motion was adopted by the House:

‘That this House agrees with the re
commendation  of the  Committee  on 
Absence of Members in respect of Shri 
Sibnarayan Singh Mahapatra contained in 
the Eighteenth Report  of the Commit
tee.”

On the 5th December 1956, the Chairman 
of the Committee, Shri Altekar, moved the 
following motion:

“In pursuance of clause 4 of  Article 
101 of the Constitution of Indiaf the 
seat of Shri Sibnarayan Mahapatra, Mem
ber of Lok Sabha, who has been absent 
from all meetings of the House  for a 
period of more than 60 days is hereby 
declared vacant”.

After the Deputy Speaker̂had placed the 
motion before the  House, Shri  H.  V. 
Kamath, rising on a point of order, stated 
that the motion regarding vacation of seat 
could not be moved, as adequate notice had 
not been given to Members to table amend
ments to the motion. The Deputy Speaker 
replied that the present motion had to follow 
as a matter of course, consequent upon the 
motion adopted by the House the previous 
day and that therefore, no amendment to 
the motion (oiild possibly be conceived by 
any Member. He, however, allowed Shri 
Kamath to move a motion for the postpone
ment of the discussion of the subject to a 
subsequent date, but it was negatived by 
the House. Thereupon, the original motion 
dc( hiring the seat of Sliri Mahapatra vacant 
was adopted by the House.

PROCEDURAL MATTERS

Draft States Reorganisation  Bill,  1956: 
Procedure Adopted for Discussion in 

various State Legislatures

In pursuance ol the proviso to Article 3 
of the Constitution of India, the President 
on March 16, 1956, referred the Stales Re
organisation Bill 1956, to the legislatures of 
the States concerned. Article 3 of the Cons
titution states:

“Parliament may by law—

(a) form a new State by separation of 
territory from any State or by 
uniting two or more States or by

•Rule 284 (i) of the Rules of Procedure says :

‘•The seat of a member shall be dedarcd vacam under clause (4) of Article loi of the Constitution on a motî 
by the  of the House or by such othermcmberto whom he may delegate his functions m this behalf.

tArtide 101(4) of the Constitution says

If for a pjrioi of sixty  days a member of either House  of  Parliament  is  without  permission  of  the 
House absent from all meetings thereof, the House may declare his scat vacant.

Provided th.t in computing the uid period of .ira d.y. no f  “y "Wch
the  House  is  prorogued  or  is  adjourned for more than four consecutivc days.
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uniting any territory to a part of 
any State;

(b) increase the area of any State;

(c) diminish the area of any State;

(d) alter the name of any State.

Provided that no Bill for the purpose 
shall be introduced  in  either 
House of Parliament exccpt on 
the recommendation of the Presi
dent and unless, where the pro
posal contained in the Bill affects 
the area, boundaries or name of 
any of the States specified in Part 
A or Part B of the First Schedule, 
the Bill has been referred by the 
President to the Legislature ol 
that State for expressing its views 
thereon within such period ?s 
may be specified in the reference 
or within such further peiiod as 
the President may allow and the 
period so specified or allowed has 
expired”.

The text of the reference made by the 
President under the proviso to Article  3 
of the Constitution to various States was as 
follows:

“Whereas the Government of India, 
after considering the report of 
the States Reorganisation Com 
mission and consulting the State 
Governments and the parties and 
interests concerned, propose that 
a Bill to (provide for the  re
organisation of the States of India 
and for matters connected there
with should be introduced  in 
Parliament as early  as practic
able;

And whereas the proposal contained 
in the Bill affects, inter alia, the 
area, boundaries or name  of 
cach of the following States, 
namely, Andhra, Bombay, Mad
hya Pradesh, Madras, Punjab, 
Hyderabad,  Madhya  Bharat, 
Mysore, Patiala and East Punjab 
States Union, Rajasthan, Saura 
shtra and Travancore-Cochin;

Now, therefore, in pursuance df the 
proviso to Article 3 of the Consti
tution of India, I hereby refer 
the Bill to the legislature  of 
each of the aforesaid States for ex
pressing its views thereon with
in a period of one month from 
the date of this reference.**

The procedure followed in various State 
legislatures in this connection is described 
below:

Bombay

In the State of Bombay, there was some 
procedural controversy when the S.R. Bill 
was referred to the Legislature for considera
tion. The Chief Secretary to the Govern
ment of Bombay addressed a letter to the 
Speaker, Bombay Legislative Assembly and 
the Chairman, Bombay Legislative Council 
forwarding copies of the Draft States  Re
organisation Bill 1956, and the Annexure 
thereto together with a copy of  the  re
ference made by the President, for distri
bution to the members of the Legislature. 
The Speaker objected to the procedure 
adopted on the ground that the reference 
was not addressed to him or to the Secretary 
of the Legislature Department, as it should 
have been done under Article 3 of the Con
stitution as amended by the  Constitution 
(Fifth Amendment) Act, 1955, nor was any 
direction given to the Chief Secretary in the 
letter received by him to forward the re
ference to the Speaker. In the circumstances 
the Speaker considered that no reference was 
received by the Legislature from the Presi
dent as required by Article 3 of the Consti
tution. Subsequently the Speaker received 
a letter from the Governor stating that the 
President of India had made a reference 
dated 16th March, 1956, to the legislature of 
the States including the Bombay State under 
Article 3 of the Constitution and had asked 
that necessary action may be taken for a*> 
certaining the views of the Legislature. A 
similar letter was received by the Chairman, 
Bombay Legislative Council. After the re
ceipt of this letter, the Speaker allowed the 
motion for consideration.
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Thereupon, the motion to take the Draft 
Bill into consideration was moved by  the 
Chief Minister in the Legislative Assembly 
and a general discussion took place for six 
days. The Bill was not introduced as it 
was not a Bill of that House. In the next 
three days amendments tabled by the mem
bers were considered and voted upon. Out 
of 66 amendments, all, except two, were 
either withdrawn,  rejected, or not moved 
while two were accepted. The amendments 
were conveniently grouped for the purpose 
of voting, and in this way all the amend
ments were voted upon and disposed of. It 
was open to the members to speak on  the 
clauses of the Bill and the Annexure but the 
clauses themselves were not put to  vote. 
At the end, the Chief Minister moved  a 
motion that the Bill and the Annexure there
to be approved subject to the amendments 
})assed by the House. There was not much 
discussion on the motion at this stage, nor 
were any amendments moved to the Reso
lution. The motion was put to vote and 
carried.

Xtadras

As the proviso to Article 3 of the Consti
tution had been amended by the  Consti
tution (Fifth Amendment) Act, 1955, it was 
no longer necessary for a State Legislature 
to express its views with respect to the in
troduction of such a Bill in  Parliament*. 
Therefore, in regard to S.R. Bill 1956, Shri 
G. Subramaniam, the Leader of the House 
in the Madras Legislative Assembly, moved 
the motion for taking the Bill into coî- 
dcrarion.  This motion was put and carried 
after a general discussion. Tne clauses were 
then taken into consideration one by one, 
and the members were allowed to express 
their views on each clause either in the lorm 
of amendments to the clauses or in the form 
of resolutions  containing suggestions  for 
amendments. After all the amendments and 
resolutions had been disposed of, the Leader 
of the House moved:

“That the proposed Sutes Reorganis
ation Bill, 1956, having been con

sidered fully and approved, thif 
House is of the view that  the
Bill should be amended on  the
lines indicated in the opinions 
and resolutions approved by the 
House.”

After a short discussion o» this motion, it 
was carried. No amendments were allowed 
to this motion.

Other Slates

Tlie Draft States Reorganisation Bill, 1956 
was also referred by the President to the 
following States whicli were to be affected 
by it, namely, Madhya Bharat, Madhya 
Pradesh,  Mysore,  Hyderabad,  Punjab, 
Saurashtra, Rajasthan, Andhra and PEPSU. 
The procedure followed by the legislatures 
oi these States while expressing their views 
on the Draft Bill was more or less similar. 
The Bill was not formally introduced in the 
House, but was circulated among members. 
It was taken into consideration on a motion 
or resolution moved by the Chief Minister 
of the State. A general discussion  took 
place.  Amendments to clauses relating to 
the State were allowed, discussed and dis
posed ol. Tlie clauses concerned were  in 
some cases separately voted upon and approv
ed. The final motion along with approved 
amendments was then put to vote and 
carried.

In the case of Part C States the Draft Bill 
was not referred to them by the President, 
as the Constitution does not provide for such 
a reference. In the legislatures of  Ajmer, 
Coorg and Bhopal, the Draft Bill was con
sidered in the form of a resolution,  dis
cussed and passed. In the case of Delhi, the 
Draft Bill was forwarded by the Chief Minis
ter to the Speaker who circulated copies 
thereof among the  members of the legis
lature. Notice of motion for discussing the 
Bill was given, but was subsequently with
drawn by the leader and the Bill was not 
discussed. In the Vindhya Pradesh Legis
lative Assembly, the Bill was laid on the

Xraendnent) Act, 19 5 5*
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Table of the House and was discussed for 
two days. There was neither any formal 
resolution nor voting.

The Bill was not referred to Assam, 
Bengal, Bihar, Orissa, Jammu and Kashmir 
as it did not relate to their territories. In the 
case of Travancore-Cochin, the Bill could not 
be considered as the State Legislature was 
dissolved  and  the  Administration  was 
directly under the President. The operation 
of the proviso to Article 3 of the Constitu
tion, was, therefore, suspended in this case.

In U.P., the Draft Bill was not referred 
by the President as it did not relate to the 
territories of the State.  But copies of  the 
Bill ŵere circulated to the members of the 
State Legislature. A motion for considera
tion of the proposals for reorganisation was 
moved and adopted. A resolution contain
ing the wishes of the House, requesting the 
Government of India to take certain steps 
was adopted. The resolution  expressing 
the approval to the Bill did not come up 
before the House.

but only a printed  pamphlet  which 
purported to be the English translation 
of a speech alleged to have been deli
vered by that person at a public meeting 
in Trichy on 7th December 1956, which 
appeared in a vernacular daily of Trichy on 
the 10th December. The Deputy Minister 
added that Shri Kamath had thus left a mis
leading impression on the House when he 
said that he was reading from a letter receiv
ed by him while actually he was  reading 
from a printed pamphlet and that it was a 
clear breach of privilege of the House.

Shri Kamath stated in reply that he had 
received by post the printed pamphlet refer
red to, along with a small forwarding slip, 
duly sîed by the person who made the 
speech in Trichy and asking Shri Kamath 
to “do the needful in Parliament.”  Shri 
Kamath could not send that slip  to the 
Railway Minister along with the  printed 
pamphlet, as he had mislaid it. and thought 
that the slip was not very important. He 
could not also contact the Railway Minister 
to explain to him the position.*

Lok Sabha—Precaution to be taken  by 
Members before making statement in the 

House—Speaker’s Ruling.

On the 18th December 1956, during the 
debate on the Supplementai7 Demands re
lating to the Railways, Shri H. V. Kamath, 
a  Member of  the  t.ok  Sabha stated 
that he had received a letter from  a 
responsible person from Trichy in  South 
India regarding the Ariyalur train disaster 
and read out the contents of the same. Am 
the statements made in the letter were seri
ous, the Minister for Railways and Trans
port desired that the letter might be given 
to him in original, so that he could have 
the allegations contained therein enquired 
by the Committee which was going into the 
whole matter of the railway accident.

On the next day, Shri O. V.  Alagesan, 
the Deputy Minister for Railways stated in 
the House that what Shri Kamath sent to 
the Railway Minister in response to  the 
latter's request was not actually a letter

The Speaker, after hearing the explana
tion of Shri Kamath, stated:

“Shri Kamath appreciates the position  that 
if there was no forwarding letter—even 
the  signature  is  the  most important
thing—it would not ĥ p him..............If,
as he said, a letter was received by him, 
a single line letter with a signature, that 
sets the matter at rest.  But  I  would 
request  hon. Members  that  whenever 
they make a serious statement of  this 
kind, they must thoroughljr satistar them
selves about its  GOithenticity.  Anything 
that appears in newspapers is not neces
sarily authentic; hon. Members have to 
weigh the pros and cons...............

For the future I would  request  the  hon. 
Members that whenever  they make  a 
serious statement of this kind, they must 
rely upon authentic statements, and even 
when they reed a letter,  either handed 
over to them or sent to them by post, 
they must, if they get  time, make  it 
doubly sure before they make any res
ponsible statement on the floor of  the 
House.”

*  SubtegucnUy on 2i8t December, 1956, Shri Kamath laid on the Table a telcgr̂ ̂ ved by hwi from the peray 
who was sSd to have written the letter to fiim from Trichy.  The telegram confirmed that the person
Shri Kamath tMether with the printed pamphlet. A letter confirming the telegram was also later filed by Shn Kamath 
with the Lok Sabha Secratariat.
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Lok Sabha-̂noderadon of Motor Vehicles 
(Amendment) Bill—Continental Procedure 

Adopted

On the 28th November 1956, the  Lok 
Sabha took up consideration of the Motor 
Vehicles  (Amendment)  Bill, 1956 as re
ported by the Joint Committee which was 
set up for considering the changes proposed 
in the Bill to the Motor Vehicles Act, 1939.

When the Bill as reported by the Com
mittee came up before the House, several 
Members made observations and raised points 
touching upon different aspects of the Bill. 
Shri Raghavachari, the Chairman of the 
Joint Committee, who stayed in the House 
tliroughout the debate watching the course 
of the debate, spoke at the end—before the 
Minister in-charge of the Bill had replied 
to the debate—explaining the line the joint 
C.ommittee had taken on the various matters 
connected with the Bill and clarifying the 
v̂hole position.

This procedure is a departure from the 
course usually adopted by the Indian Parlia
ment in considering Bills and marks a new 
development which is in conformity with the 
practice current in some of the Western 
European Parliaments, particularly those of 
France, Denmark, Finland and Italy. In the 
legislatures of these countries, it is the prac
tice to appoint a Rapporteur for each Bill 
received by a Committee, and it is the duty 
of the Rapporteur to maintain contact with 
I he minister or other member in charge of 
the Bill, to provide the information needed 
by the Committee, draft its Report and then 
defend it in the Housê A member of the 
Committee is usually appointed as the Rap
porteur. In the Frenoi  Parliament,  the 
general discussion on the Bill after the pul> 
lication of the Report of the Committee is 
opened by the Rapporteur, who not only

prepares the written report of the Committee 
but also defends it in the Chamber*.  In
Denmark a Rapporteur is elected by the 
Committee before a Report is made to the 
. House, and it is the Rapporteur's duty to ex
plain the Report to the Housê. In Finland, 
the Reports of the Committees are normally 
expounded to Parliament by the Chairmen 
of the Committees, but if necessary, a Com
mittee may appoint a separate Rapporteur 
and any such appointment must be mention
ed in the Committee s Rep>ort̂. In Italy also, 
during the detailed discussion of the clauses 
of the Bill in the House, after the Committee 
has given its Report, any one or more mem
bers of the Committee may speak in the capa
city of a Rapporteur̂.

Bills: Private Member’s Bill: Motion for cir
culation of a Bill requiring President's 
Recommendation for consideration under 
Article 117(»S)  held  in order although 
recommendation not obtained by the Mem- 
bet at the time of moving the motion

On the 10th August, 1956, when Shri V. P. 
Nayar, a Member of the Lok Sabha, moved 
the motion for circulation of the Unemploy
ment Relief Bill, 1953, for eliciting opinion 
thereon, the Deputy Minister for  Labour 
(Shri Abid Ali) raised a point of order that 
as the Bill required the recommendation of 
the President for consideration under Article 
l\l (3) ♦ of the Constitution which had not 
been obtained by the Member, the motion 
was not in order. Shri V. P. Nayar submit
ted that the motion for circulation was dis
tinct from the motion for consideration and 
no recommendation of the President  was 
necessary for the former motion.

The Minister of Legal Affairs (Shri H. V. 
Pataskar) contended that the Bill appeared 
to  attract  the  provisions  of Article

1 E'iroptan Parliamentary Procedure by  Campion  and Lidderdalc p. 35*

* Ibid p. 117 and 128.
* Ihid p. 69.

* Ibid p. 102.

* Ibid p. i53»

♦Articlcii? (3) of the  Constitution  says  A Bill which, if enacted and ̂ ught into  operation,  would 
i nvolve ̂KptndUwî m the Consolidated Fund of India shall  not be paŝ  by either House of ParUtment unlew the 
President has recommended to that House the contidemtion of the  Bill.
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110 (1) (d) **, and as such it should not have 
been introduced without the recommenda
tion of the President under article 117(l)t 
but as it has already been introduced, no 
turther motion in respect of the Bill should 
be moved without the recommendation of 
tlie President.

Ruling out the point of order, the Deputy 
Speaker observed:—

“The contention is that it was not a Bili 
which could have been introduced. 
But it has been introduced and Par
liament has permitted it. If there 
was some defect in that, now we 
cannot call that in question."

The Chair referred to Article 122J of the 
Constitution in support of his observation 
and further observed:—

“The second objection is that Article
117 (3) of the Constitution is a bar 
to our proceeding with this  Bill.

The article reads:—

‘A Bill which, if enacted and brought 
into operation would involve ex
penditure  from  the  Consoli
dated Fund of India, shall not be 
passed by either House of Parlia
ment unless the President has 
recommended to that House the 
consideration of the Bill.’

The wording here is ‘shall not be pass
ed’. I do not think it is the con
tention of the Minister that  this 
word ‘passed’ would include even 
this motion that it should be circu
lated for eliciting public opinion 
thereon.

It has been held that the motion for cir
culation is a distinct one, it is a 
different one, and Article  117(3)

does not stand in the way of that 
motion being made. I am also of 
that view.  Therefore, there is no 
obstacle so far as this motion is con
cerned and we can proceed with it.

Resolution:  A part-discussed Resolution
does not lapse after prorogation of a session

On the 20th July, 1956, when further dis
cussion on the resolution regarding enquiry 
into the working of the Income Tax Depart
ment moved by Shri H. V. Kamath in the 
previous session was resumed, a point of 
order was raised by Shri R. D. Misra that 
in view of Anicle 107 (3) of the Constitu
tion* the discussion on the resolution should 
not be resumed, as it had lapsed on account 
of the prorogation of the House after the 
previous Session.

Ruling out the point of "order the Speaker 
observed:

. . . .‘Article 107 (3) of the Constitu
tion refers specifically to a  Bill 
pending in Parliament. It states 
that a Bill pendtng in Parliament 
shall not lapse by reason of the pn> 
rogation of the Houses. From this 
it is sought to be inferred that reso
lution and other notices will lapse. 
A provision has been made only 
with respect to the Bill, and there
fore, the others must lapse. But it 
does not specifically say so.’.

. . . . Campion and May’s Parliamen
tary Practice have been reterred to 
for thepuq:̂se of showing that in 
Great Britain, in the House of 
Commons, as soon as a session is 
prorogued, all the pending notices 
apse, including notices of the Bills, 
even though they might have been 
part-heard and so on. That  has

Article iio(i)(d) says:—For the purposes of this Chapter, a  Bill shall be  deemed  to be a  Money Bill if it 
conuinsonly provisions dealing with....................the appropriation of moneys out of the Consolidated Fund  of India.

t Article ii7(i) says  A  Bill  or  amendment making provision for any of the matters  specified in sub-clauses
(a) to (f) of clause (i) of article no shall not be  introduced or  moved  except  on  the  recommendation of the 
President and  a Bill making such provision shall not be introduced in the Council of States.

X Article 122 states : (i) The validity of any proceedings in Parliament  shall  not be  called in  question 
on the ground of any alleged irregularity of procedure.

• Article 107 (3) of the Constitution :
•A Bill pending in Parliament shall not lapse by  reason of the prorogation of the Houses.
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been referred to for the purpose of 
showing that in this case where no 
provision has been made regarding 
resolutions that practice ought to 
be followed and, therefore, the re
solution lapses.

'As against this, it has been pointed 
out that in Article 118** provision 
is made for each House subject to 
the provisions of the Constitution 
to make rules.  Rule 319f which 
has been referred to makes a provi
sion for continuation of those reso
lutions which had been already mo
ved. That rule says that a motion or 
resolution which has been  once 
moved and pending before the 
House sliall not lapse by reason of 
prorogation. The practice embo
died in this rule 319, I understand, 
has continued to be guiding  the 
destiny of this House and also the

destinies of the previous 
Legislatures since 1921.’

Central

In this connection, article 105J which 
has been relied upon, may also be 
referred to. I think that article
118 is absolutely independent of 
article 105. Definite provision has 
been made in article 118 regarding 
the rules for guiding the procedure 
of the Houses of Parliament. Wher
ever new rules have not been fram
ed, the old rules including the prac
tice will continue. Thus  the 
general provisions in Article 105 
stating that in other resp̂ts  the 
procedure of Parliament will apply, 
will not apply to the rules of pro
cedure ..............’

I  therefore, rule that 'this motion is not 
out of order and that it has not lapsed'___"

Decisions from the Chair

Joint Committee

Where a Bill is referred to a Joint Com
mittee, the House in which the Bill originat
ed and was referred to the Joint Committee, 
is committed to the principle of the Bill, but 
not the other House.

(Lok Sahha Debates, Part II, .80th July, 
1956)

Questions

Refusal by a Minister to answer a questicm 
would not constitute breach of privilege*.

(Madras Legislative Assembly Debates, 
10th August, 1956).

*• Article Ii8(i) of the Constitution sutcs 

Each House of Parliament may make rules for regulating, subject to the provisions of this  Constitution, 
its procedure and the conduct of its business.

t Rule 319 of the Rules of Procedure reads

A Motion̂ resolution or an amendment, which  has been moved and  is pending  in the House shall  not 
lîse by reason only of the prorogation of the session.

X Article 105(3) of the Constitution reads 

In  other respects,  the  powers,  privileges  and  immunities of each  House  of  Parliament,  and  of the 
members  and  committees  of each House,  shall be  such as may  from time to time be defined by 
Parliament bv law and, until so defined, shall be those of the House of Commons of the  Parhament 
of the United Kingdom, and of its members and committees, at the conunencemcnt of this Constitution.
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Power of a State Legislature to issue Warrant
of Arrest in Ĉses of Contempt—Blitz
Case against the U.P. Speaker:!:

The scope and content of the privilege 
conferred upon a State Legislature by Arti
cle 194 (3̂ @ of the Constitution of India, 
particularly vith regard to the arrest of a 
person for contempt of the Legislature, 
formed the theme of judicial interpretation 
in a recent case in the High Court of Bom
bay, in which the Speaker of the U.P. Legis
lative Assembly was sued for damages  by 
Mr. Homi Mistry, an acting editor of Blitz, 
 ̂weekly magazine issued from Bombay. The 
facts of the case as stated by the plaintiff, 
Mr. Mistry, were as follows:—

On 10th March 1952, the plaintiff learni 
that the Speaker of the U.P. Legislative 
Assembly had issued a warrant for his arrest 
in Bombay, pursuant to a resolution passed 
by the U.P. Assembly for enforcing his pre
sence before the Assembly to answer a charge 
of contempt of the Speaker arising out of 
the publication of a certain item in  the 
issue of the Blitz on 29th September, 1951. 
On hearing this information, the plaintiff 
addi;̂ssed a letter to the Commissioner of 
Police, Bombay, stating that it was not open 
to the latter to execute or permit the exe
cution of the warrant, inasmuch as the U.P. 
Assembly had no authority or jurisdiction to

issue any warrant for execution outside the 
territorial jurisdiction of the State of U.P, 
A copy of this letter was also sent to tlie 
Chief Secretary to the Government of Bom 
bay requesting him to see that the warrant 
was not executed within the territory  of 
Bombay. The plaintiff was, however, arrest
ed at Bombay on 11th March, 1952, by an 
officer of the Bombay Police and was taken 
to Lucknow where he was detained in a 
hotel until 18th March, 1952.  On  17th 
March, 1952, a petition was moved on his 
behalf in the Supreme Court which passed 
an order for his release under Article 22 (2) * 
on tlie ground that no person who is arrest
ed could be detained in custody without the 
authority of a magistrate beyond twenty- 
four hours, excluding the time necessary for 
tlie journey from the place of arrest to the 
Court of the magistrate. He was, therefore, 
released on the 18th March, but was served 
with another notice on the same day for 
presenting himself before the Bar of the 
U.P. Assembly on the 19th March, which, 
however, he did not comply with.

The contention of the plaintiff was that 
the procedure adopted by the U.P. Assembly 
against him was in violation of Articles 21 
and 22* of the Constitution by which his 
personal liberty as a citizen had been gua
ranteed. The Speaker of the U.P. Assembly 
had also no authority to issue a warrant for

trtic Judgement in this  case was  delivered by the High Court of Bombay on i6th November, 1956.

®Article  194(3)  of the Constitution :

“................the  powers,  privileges  and  immunities of a House of the Legislature of a State and of the members
and the conunittees of a House of such Legislature, shall be such as may from time to time  be d<;fined
by the Legislature by law, and, until so defined, shall be those of the  House of Commons of the Parliament
of the  United Kingdom, and of its members and committees, at the commencement of this Coiiatitution. 

♦Articles 21 & 22 of the Constitution :

21. “No psrson shall be deprived of his life or  personal  liberty except  according to procedure  established
by law.

22. (I) “No person who is arrested shall be detained in  custody  without  being  informed,  as  soon as may be, 
of the grounds for such arrest nor shall he be denied the right to consult and to be defended  by, a legal 
practitioner of his choice.

22. (2) “Every person who is arrested and detained in custody shall be produced before the nearest magistrate 
within  a  period  of twcatyfour hours of such arrest excluding the time necessary  for  the  journey 
from the place of arrest to the Court of the magistrate and no such person shall be detained in custody 
beyond the said period without the authority of a mâstratt̂.*'
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the arrest of anyone outside the territory of 
U.P. The action was further in violation of 
Article 22 (2) of the Constitution, as the 
plaintiff was not produced before a magis
trate within twenty-four hours of his arrest 
excluding the time of his journey.

It was on the other hand stated on behalf 
of the Speaker of the U.P. Assembly that the 
action taken by him was only in pursuance 
of a resolution of the House and that the 
suit of the plaintiff, therefore, amounted to 
challenging the validity of the proceedings 
of the House itself, which, according to Arti
cle 212f cannot be called in question by any 
court of law. It was further added that ac 
cording to Article 194 (3), the powers and 
privileges of a State Legislature were the 
same as those of the British House of Com
mons, including the power to issue a warrant 
of arrest against anyone who is to be tried 
for contempt of the House, throughout the 
territory of India.

Power to issue Warrant oj Arrest and 
commit for contempt

The learned judge, who heard the peti
tion, agreed with this point and stated thar 
me powers of the British House of Com
mons in this respect have been defined as 
roilows by Dicey in his “Law of the Consti- 
rution”J :

“Each House of  Parliament  has  complete 
control over its own proceedings, and also has 
the right to protect itself by committing  for 
contempt any person who commits any mjury 
against or offers any affront to the House, and 
no court of law will enquire into  the mode 
in which either House exercises  the powers 
which it by law possesses.”

He added that the effect of the privilege 
of the House of Commons to regulate its 
own proceedings practically invested it with * 
a judicial character, and as far as adjudica
tion of the contempt of the House was con
cerned, it was a court of record, against 
whose decision, even if erroneous, there lies 
no appeal whatever. It had been laid down 
that the privilege of adjudging any cen-

tcmpt of the House without being ques
tioned by any court of law and the power 
of committing by a ̂ neral warrant was a 
peculiar right appertaining to the House of 
Commons. The House, therefore,  enjoyed 
the right to commit for contempt and to ad
judge thereon, without any appeal or re
course to a court of law by the aggrieved 
party.

The privileges of the State Legislature in 
India under Article 194(3) of the Consti
tution being equivalent to those of the 
House of Commons in  the U.K.,  the 
power to punish for contempt had been ex
pressly conferred on the State Legislature 
in clear and unequivocal terms. The war
rant issued by the Speaker of U.P. Assembly 
being a general warrant indicating that the 
party was required in connection with a 
contempt proceeding, no court would  be 
entitled to scrutinise such a warrant and 
aecide whether it was a proper and valid 
warrant or not.

As to tlie point whether this privilege of 
the Legislature violated Articles 21 and 22 
q the Constitution, the learned judge ob
served that every fundamental right was a 
justiciable one and therefore subject to the 
scrutiny of the court, whereas the privileges 
of the Legislature were not so. He added 
that the construction of Articles set out in 
the Ĉon'̂titution with reference to funda 
menial rights must be made to reconcilc 
with Article 194, namely, leaving the privi
leges of the House inviolate and not make 
the privileges nugatory by other Articles. 
Further, Article 22(1) and (C) was amend
ed to apply to a warrant issued by the Jtxe- 
cutî•e and not to a judicial warrant wherein 
“the judicial mind had already been applied 
to the case when the warrant was issued” 
and there was therefore less reason  for 
making the production of the arrested per
son before a magistrate a matter of a sub
stantive fundamental right.  The warrant 
issued by the Speaker of the U.P. Assemb
ly being in the nature of a judicial war
rant, indicating on the face of it that it was

tArticle 212(1) of the Constitution ;

**The validity of any proceedings in the Legislature of a State shall not be called in question in any court of law 
on  the ground of any alleged irregularity of procedure.”

l9Xh Edition, p. 55.
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issued in connection with contempt of the 
House, could not draw the  protection 
afforded by Article 22 of the Constitution. 
The Speaker acted as an officer of  the 
House and signed the warrant in perfor
mance of the duty arising in  connection 
with the internal affairs of the House. He 
did nothing except  in  his  capacity  as 
Speaker.  The immunity was an absolute 
one and officers were protected even if the 
warrant was wrongly executed by others 
and this was a clear bar under the Consti
tution and stood on a different and a high
er footing to a bar under a statute. In the 
opinion of the learned Judge, in so far as 
the Speaker was concerned, the immunity 
provided by the Constitution was avail
able and complete.

Extra territorial jurisdiction of the Warrant

The other question which was raised by 
the plaintifi was whether the warrant for 
arrest issued by the U.P. Speaker could be 
executed beyond the territory of U.P. He 
contended that just as under Article 245* 
of the Cx)nstitution State Legislatures can 
make laws only for the whole or part of the 
respective States and the State  laws  aie 
thus limited to the territory of the State, 
the privileges of the State Legislature can
not also travel beyond the State boundaries. 
The powers and privileges conferred on 
a State Legislature under Article  194 (3), 
he argued, were co-extensive with the terri
torial limits of the State.

The learned judge, on the other hand, 
held that no territorial limitation  had 
been placed on the power conferred on a 
State Legislature by Article  194(3).  He 
stated that while express limitations  had 
been placed on the Executive by Articles

73 and 162 and on the Judiciary by Artt- 
cles 225 and 226, no such limitation on the 
State Legislature was to be found in the 
Constitution. The limitation, if it were to 
be imposed on the Legislature in connec
tion with the exercise of its  privileges, 
must be either imposed as an express one 
in the Constitution or by the concept of 
each of the States being an independent 
State. The Union of India, he added, was 
not formed of independent States  retain
ing part of the jurisdiction at the time of 
the union, and there was also only  one 
citizenship, every person being only a citi
zen of India and not a citizen of any parti
cular State. It was therefore inconceivable 
that although the privilege of the Legisla
ture could be exercised âinst every citi
zen within the territory of U.P. it could 
not be s(3 exercised against anyone outside 
the border of that State, who could there
fore assail the dignity of that House with 
impunity. Further, Article 194 (3) was in 
identical terms with Article 105 (3) f which 
provided for the privileges of the Houses 
of the  Union Parliament, and there was 
no indication whatever in the Constitution 
to show that any limitation was expressly 
or impliedly imposed, whereby the writ of 
a State Legislature could not run outside 
the territory of the State. In the absence of 
any provision as regards territorial limita
tion either express or implied, it would be 
tantamount to affecting the content of the 
privilege itself if the Legislature was denied 
execution thereof  outside  the range of 
the boundaries of the State.  The judge 
therefore held that the warrant issued by 
the Speaker of the U.P. Assembly could be 
executed beyond the territories of U.P. and 
that the U. P. Assembly was fully entitled to 
protect its dignity by the exercise of the pri
vilege expressly conferred on it by Article 
194.

•Article 245(1) of the Constitution : ^

“Subject  to  the  provisions  0/ this  Constitution, Parliament may  make laws for  the whole or  any part 
of the territory of India and the Legislature of a Sttte may make laws for the whole or any part of the State.”

fArticle 105(3) of the Constitution :

“In other respects, the powers, privileges and immimities of each House of Parliament, and of the Members 
and the committees of each House, snail be such as may from time to time be defined by Parliament by law, and 
until so defined, shall be those of the House of Commons of the Parliament of the  United Kingdom, 
and of iti members and committees, at the commencement of this Constitution.**
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Effect of prorogation on pending Business

Another point raised by the  petitioner 
was that the charge of contempt brought 
against him had lapsed, as the report of the 
Privileges Committee  which  investigated 
this issue was signed on 18th January, 1952 
and the Assembly was prorogued on 20th 
February, until 7th March, 1952, when the 
issue was taken up again and a resolution 
was passed by the Assembly for the arrest of
• the plaintiff. It was contended by him that 
all business except pending Bills lapsed on 
20th February, 1952, when the Assembly 
was prorogued and could not be continued 
in the new session which met on 7th March. 
The charge of contempt made against him 
during the previous session could not there
fore be taken cognizance of in the next ses
sion and a resolution for his arrest passed by 
the Assembly as was done on 7th March.

The learned judge, however, held that 
this contention of the Plaintiff was not sus
tainable, as, after a prorogation, the same 
House usually Reassembled and met again, 
and further it was only a matter of proce
dure whether the business lapsed or not. 
There was notliing in the Constitution to 
show that all pending business except Bills, 
should lapse at the time of prorogation. He 
held that the House or the constitution of 
the House did not come to an end with pro
rogation and this being so, the power to 
Dunish could not come to an end just 
because the House ceased to do business for 
a particular period of time. He added that if 
the contention of the plaintiff were sustain
able, the result would be that any contempt 
committed just at the end of a session and 
before prorogation  would have to go un
punished. It was therefore not possible to 
accept the argument that apart from Bills, 
all pending matters whatever they be, should 
lapse with the prorogation of the Kouse. 
Lastly, the judge held that this was a matter 
of procedure, and even if it was wrong pro* 
cedure, the validity of its proceedings could 
not be called in question by any court of 
law on the ground of any alleged irregulari
ty of procedure, under Article 212(1)  of 
the Constitution.

Rajasthan Vidhan Sabha: Arrest of M.L.A.
on civil claim.

Is it a breach of privilege to arrest a 
member of a legislature, within 40 days of 
its session, for non-payment of land revenue? 
The issue was raised in the Rajasthan 
Vidhan Sabha on the 28th July, 1954, in 
connection with the arrest and detention of 
Shri Gurdayal Singh Sandhu, M.L.A. Shri 
Sandhu was arrested on the 9th April, 1954, 
by the Tehsildar of Padampur and detained 
in a jail till the 15th May, 1954, for 
his refusal to pay land revenue.

The matter was referred to the Committee 
of Privileges for consideration on a motion 
moved by the Chief Minister.

On the 27th September, 1956, the Com
mittee reported that in their opinion the 
arrest of Shri Sandhu was in connection with 
a civil claim and consequently it constituted 
a breach of privilege. The contention that 
members of the Vidhan Sabha did not enjoy 
the privilege of freedom from arrest in 
revenue proceedings as distinct from civil 
proceedings was not found to be tenable.

The Committee also held that arrest or 
detention under an executive order on 
account of revenue proceedings should not 
be equated to arrest or detention under Pre
ventive Detention Act as the latter partook 
more of a criminal than of a civil character.

The Committee, however, recommended 
that since the Tehsildar of Padampur and 
the Commissioner of Bikaner Division, who 
were guilty of a breach of privilege, had 
ordered the arrest and detention of Shri 
Sandhu under z. bona fide belief that no 
question of privilege was involved in their 
action and had also offered their genuine 
apologies, the matter might be dropped.

After some discussion, the Vidhan Sabha 
unanimously adopted the Report of the 
Committee on the 27th September, 1956.

♦ • ♦

Rajasthan Vidhan Sabha—Oath-taking by a 
Member—Substitution b£ wrong words 
in the Oath—a Question of Breach of 
Privilege

On the 13th December, 1956, Shri Bhairon 
Singh, a metnber of the Rajasthan Vidhan
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Sftbha gave notice of the following privilege 
motion in the Assembly:

“Shri Harlal Singh, an existing Member of 
the House, has committed a breach of privilege 
of the House, by attending the House as  a 
stranger after 3rd December,  1956, without 
tâ hg oath in accordance with the provision 
of Article 188* in the prescribed form as is 
SdU**̂  Schedule III  of the Constitution of

The Speaker asked Shri Bhairon  Singh 
to explain the subject of his motion before 
the House, for deciding  the admissibility 
of the motion. Shri Bhairon Singh said that 
when the Rajasthan Vidhan Sabha was re
constituted  after  the  reorganisation  of 
States it was decided that the members of 
the new Vidhan Sabha should take a fresh 
oath on the 3rd December, 1956. All  the 
members took the oath on that day before 
the provisional Speaker nominated by the 
Governor, on being called one by one by 
the Secretary of the House.  Shri  Harlal 
Singh also came forward to take the oath, 
but since he did not know English,  the 
Speaker offered to read out the words of the 
oath, so that the Member might repeat them. 
But the Member declined the help and pro
ceeded to read the oath from the oath-card, 
in the course of which he  uttered a few 
wordî wrongly. Another Member,  Shri 
Vedpal Tyagi raised an objection  to it, 
whereupon the provisional Speaker said that 
some of the words in the oath had  been 
changed by Shri Harlal Singh, but all the 
same the Member accepted the text given in 
the oath-card.

It was argued by Shri Bhairon Singh that 
Shri Harlal Singh had not taken the oath 
in the proper manner in which it should 
have been taken, and therefore he should 
be treated as a stranger to the House. It was 
further contended that Shri Harlal Singh, 
having attended the House from the 3rd to 
12th December and taken part in its pro
ceedings, had committed a contempt and 
breach of privilege of the House and that 
the matter should, therefore, be referred to 
a Privileges Committee for consideration.- 
Shri Bhairon Singh concluded by saying 
that Shri Harlal Singh had also incurred the 
liability for penalty under Article 193 of 
the Constitution!, and that he should be 
administered the oath again, before he could 
be allowed to attend the sittings.

Shri Mathuradas Mathur, another Mem 
ber, opposed the admissibility of the motion 
on the ground that the Speaker on that day 
was satisfied that the oath had been taken 
correctly by the Member and did not feel 
it necessary to administer  the oath again. 
Since the final authority in the matter was 
the Speaker, no question of privilege could 
arise, he added.

Shri Vedpal Tyagi felt it essential that 
tlie oath should be taken in the proper form 
and if the form was not observed, it should 
be treated as a contempt of the House and 
a breach of privilege. A few more Members 
supported this view and desired that  the 
matter should be referred to the Privileges

♦Articlc 188 of the Constitution :

“Every mtmber of the  Legislative  Assembly or the Legislative Council of a State shall, before taking his seat, 
make and subscribe  befor; the Gjvcrnor, or some  person  appointed in that  behalf by him,  an oath or 
a!firmation according to the form set out for the purpose in the Third  Schedule.**

••Third Schedule to the Constitution :

Form of oath or affirmation to be made by a member of the Legislature of a State :

“I, A. B. having been elected (or noTiinated) a member  of the  Legislative Assembly (or Legislative Council),

8̂emnl̂ ~l̂ rm^̂  — that I will bear true faith and  allegiance to the Constitution of India as by lav 

established and that I will faithfully discharge the duty  upon which  I am about to enter.”

tArticlc 193 of the Constitution :

•‘If a pjrson sits or votes as a member of the Legislative Assembly or the  Legislative  Council of a State before 
he has complied with the requirements of article i88, or when he knows that he is not qualified or that 
he is disqual̂ed  for membership thereof, or that he is prohibited from so doing by the provisions of any 
law made by Parliament or the  Legislature of  the State,  he  shall be  liable in respect of  each  day on 
which  he so sits or votes to a penalty of five hundred rupees to  be recovered  as  a  dtbt due to the 
St«te»\ -
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Committee while some others opposed  it. 
Shri Gopilal Yadav said that as the Speaker 
had already ruled the oath taken by Shri 
Harlal Singh to be in order,  only  that 
ruling of the Speaker and not the form of 
the oath could then be called in question. 
Shri Arjan Das contended that the provision
al Speaker had no authority to decide any 
question of law or point of order.

After hearing both sides the Speaker gave 
the following ruling:

So far as the question of privilege is con
cerned, according  to the Constitution,  this 
House has the same privileges as are enjoyed 
by the Parliament of U.K. We can neither in
crease them nor curtail them. I believe  the 
questions of a member not taking  the oath 
and attending the House without taking oath 
are not questions of privilege. Therefore, this 
motion of privilege has no force. Now I would 
like to clarify the point whether the oath was 
taken in the prescribed words or not.  This 
has caused  much misunderstanding  among 
the Hon’ble Members. Basically, the right of 
administering the oath belongs to the Governor. 
The Governor authorises a person to adminis
ter the  oath.  That day  the members  took 
the oath before the person so authorized and 
it is upto him to decide whether any member 
has taken the oath to his satisfaction or not. It 
is of course true that the Constitution pres
cribes the text of the oath, but it is for the 
person authorised by the Governor to adminis
ter the oath to decide whether  the text has 
been fully adhered to or not.  One way  of 
taking the oath is for all members to gather 
here and take the oath o»e by one and  the 
other is for the Speaker to administer the oath 
in his Chamber or his house.  I  have been 
authorised to administer the oath to Members 
who were absent on that day and accordingly 
I administered the oath  to many Members 
during  the  Session.  To  those members who 
are still left out, I shall administer the oath 
in my Chamber.  Therefore  it is entirely a 
matter of my satisfaction to ensure that the 
oath is taken properly.  The Members present 
here are just  like spectators  and they have 
no right to raise any objection in this matter. 
This matter concerns tho person authorized to 
administer the oath and the person who takes 
the  oath.  If he believed that the oath was 
not properly taken,  he could administer  it 
again.  The authorized person at that time con
sidered the oath to be proper and there is no 
need to revise that decision now.

Another point  raised  was  that  the  provi
sional Speaker was not competent  to decide 
any point of order.  Of course, he could not 
decide any constitutional  objection at  that 
time, but the point of order related  to the 
question of oath and so he gave his decision 
on that.  In my view that decision was final. 
The oath taken will be considered as perfectly 
in order.  I do not find any force in the motion 
tabled and I consider it right to rule it out.

John Junor’s Case (U.K.)

On the 17th December 1956, Sir Charles 
Taylor, a  Member of the  House of 
Commons, complained of a breach of privi
lege of the House by Mr. John Junor, the 
editor of the Sunday Express in respect of 
a leading article written by him in its issue 
of the 16th December, entitled “Privilege’'. 
The article stated that while the system of 
petrol rationing in Britain was putting ordi
nary members of the public to great in
convenience, it would not affect “politicians” 
as “they are to get prodigious supplementary 
allowances.” Adding that “everywhere, the 
tanks of the politicians will be brimming 
overit continued:

“What are M.Ps. doing about this monstrous 
injustice?  Are they  clamouring  for  Fuel 
Minister, Mr. Aubrey Jones to treat politicians
like the rest of the community?___There is
not a squeak of protest.  If  politicians  are 
more interested in privileges  for themselves 
than in fair shares for all, let it swiftly be 
made  plain  to  them that  the public do not 
propose to tolerate it.”

Sir Charles Taylor alleged that the arti
cle was “not only untrue” but also “a dis- 
, graceful libel against the High Court of 
Parliament” and requested the Speaker for 
a ruling that “a prima facie case has been 
made out for the article to be referred to 
the Committee of Privileges.”*

After hearing the opinions of a few more 
Members, the Speaker observed:

“I always take the view that the Privilege 
of this House is a very serious matter, not to 
be hghtly invoked.  For that reason, I do not 
feel that every attack  of this silly  nature 
should be regarded by the House as a breach
of privilege___If it be the general  sense of
the House that the matter should go to the 
Committee of Privileges and  the House so 
decides, I shall not dissent in any way.”*

Thereupon, the Leader  of the  House 
moved the motion that the matter be refer
red to the Committee of Privileges, which 
was agreed to by the House.

•
On 18th December, Mr. John Junor, the 

Editor of the Sunday Express sent a letter 
to the Speaker saying that his article had 
been “misread and misunderstood by some 
Members of Parliament” and that “it was 
not in any way intended to show discourtesy

*Houte of Commons Official Report—Vol. 562, No. 30, dated 17th Deccirbcr 1956. Cols. 938-941*
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towards the House of Commons.”  The 
comment, he said, "was not aimed at Mem
bers ol Parliament in particular but at politi
cians in general”. The  purpose  of the 
article, he added, was to comment on the 
system of petrol rationing, which,  while 
being stringent upon ordinary members of 
the public, allowed  petrol  “for political 
party use in Parliamentary constituencies” 
for “motoring upto 8700 miles a month.”

The Committee of Privileges, which en
quired into the matter, heard the evidence 
of both Mr. Junor and the officer responsi. 
ble  for the allocation  of supplementary 
petrol allowances to Members of Parliament. 
The latter stated that the maximum suDpl® 
mentary allowance given to a Member of 
Parliament for political and Parliamentary 
purposes was for 200 miles a month.  Mr. 
Junor asserted that his article did not suggest 
that Members of Parliament were getting an 
unfair allocation  of petrol, although  he 
admitted that the term "politicians”  used 
in his article covered the Members of 
Parliament. He further stated  that while 
the article contained criticism of Members 
of Parliament for their failure to make a 
protest and comment aimed at Members of 
Parliament, the attack was not aimed  at 
them. He added that he did not mean to 
be discourteous to tlie House of Com
mons or to bring it into disrepute, and that 
if it had been interpreted as discourtesy, he 
was then sorry.

The Committee, however, did not accept 
his contention and observed that, in their 
opinion, the article intended to hold  the 
Members of Parliament "to public obloquy 
as a result of their alleged failure to protest 
against unfair discrimination of which they 
were the beneficiaries.” They, therefore, held 
Mr. Junor "guilty of a serious contempt in 
reflecting upon all Members of the House 
and so upon the House itself, by alleging 
that Members of the House had been guilty 
of contemptible conduct in failing, owing to 
self-interest, to protest at an unfair discrimi

nation in their favour.” “Such an attack on 
Members” the Committee added “is calcu
lated to diminish the respect due to  the 
House and so to lessen its authority”. They 
recommended that Mr. Junor shcfuld  be 
severely reprimanded.

On 23rd January 1957, the House took 
up  the Report  of the Committee  and 
decided that Mr. Junor should be called to 
attend the Bar of the House the next day, 
so that the House might hear what he had 
to say and then decide what further action 
should be taken on the matter.f

Mr. Junor was accordingly brought  to 
the Bar on the 24th January, 1957 and the 
Speaker asked him if he had anything  to 
say in extenuation, in view of the fact that 
the Committee had regarded  his previous 
apology as "entirely inadequate”. Mr. Junor 
then êtpressed his "sincere and unreserved 
apologies for any imputations or reflections 
which I may have cast upon the honour and 
integrity of the Members of this House” and 
added:

“At no time did I intend to be discourteous 
to  Parliament.  My  only aim was to focus 
attention on what I considered to be an in
justice in the allocation of petrol, namely, the 
petrol allowances given to political parties  in 
the constituencies.  In my judgement  these 
allowances were a proper and, indeed, an ines
capable subject of comment  in a free Press. 
That was a view which I held then and hold 
now, Sir, but I do regret, deeply and sincerely, 
that the manner in which I expressed myself 
should have been such as to be a contempt of 
this House.”

After he had withdrawn, the Leader of 
the House moved  the following  motion, 
which was agreed to by the House:

“That this House doth agree with the Com
mittee of Privileges in their opinion that Mr. 
John Junor has been guilty of a serious con
tempt of this House, but, in view of the apolô  
made to this House by him, this House wlD 
proceed no further in tne matter.”t

tHjusc of C0im.ii30» OSjial Report—Vol. 563, No. 36, Cm\%. 203—17*

XHw 9c of Commons  OflBcial  Report—Vol.  563-  No. 37. Cols. 407—09
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Conferences
CONFERENCE OF SECRETARIES OF 
LEGISLATIVE BODIES IN INDIA

Madras

(September 16, 1956)

The fifth Conference of the Secretaries of 
Legislative Bodies in India was held at Mad
ras on the 16th September, 1956 under the 
Chairmanship of Shri M. N. Kaul, Secretary, 
Lok Sabha. Thirty-six Secretaries and other 
officers were present.

The Chairman in his opening speech re
ferred to the sad demise of Shri G. V. Mava- 
lankar and a resolution on his death  was 
passed.

The Chairman tlien gave a brief resume 
ul the activities of the Secretaries’  Com
mittee for the last five years. He referred to 
the many problems discussed by the Secre
taries’  Committee e.g., (privilege issues, 
Indian Parliamentary Service, matters aris
ing out of the re-organisation of States etc.

The Chairman also made a menjtion of the 
Research and Reference Branch of tlie Lok 
Sabha Secretariat and the valuable and infor
mative publications issued by it for reference 
by Members.

He then dealt with the procedure adopted 
by Parliament for the study of the Planning 
Commission’s Report on the Second Five- 
Year Plan. He said that before the Report 
was discussed in the House, it was refeiTed 
to a number of Committees drawn from both 
Houses which functioned as Joint Commit
tees. The informal deliberations of these 
Committees were found very helpful at the 
time of the discussion of the Report by the 
House.

A resume of some of the important points 
discussed at the Conference is given below:—

(i) On a point raised by the Secretary, 
Madras Legislature, whether it was

open to the Speaker to furnish on 
his own authority without consult
ing the State Government, informa
tion to an outsider as to whetlier a 
particular paper was placed on the 
Table or not, tlie Chairman observ
ed that the Parliamentary proceed
ings being published documents 
could be examined by anyone to 
see wliether a particular paper was 
placed on the Table or not but if 
information had to be  produced 
before a Court, it should be left to 
the Secretary or Speaker to deter
mine whedier information should 
be given or not. The information, 
he continued, might be supplied to 
any member of the public without 
consulting the Government, though 
it may be had confirmed by the 
Government, if necessary.

(ii) Delegated Legislation,—The Chair
man said that the Committee on 
Subordinate  Legislation  had 
powers to examine and report to 
the House on all rules which the 
Government had made under dele
gated authority, irrespective of whe
ther they were required to be laid 
on the ra4>le or not. He added 
that if the House was empowered 
by the terms of the relevant statute 
to amend the rules which had been 
placed on the Table within the 
statutory period, then the rules, if 
they were amended by the House, 
came into effect after the House had 
passed those amendments and the 
amended rules were concurred in 
by the other House also. In other 
cases where the period had expired 
or where there was no provision in 
the statute that the House could 
amend the rules, a proper motion 
had to be brought before the House 
stating cl&rly  ̂the  amendments 
which the House desired. These
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amendments could be carried only 
by the support of the Government, 
as the legal power vested in them. 
Government were then bound to 
issue the necessary notification.

(iii) Subjudice.—On a question whether 
a  Department of  the  Govern
ment could decline to furnish in
formation to a Committee of the 
House on a matter pending before 
a Court of law, it was felt that it 
was within the right of Government 
to say that it would not be in the 
interest of the State to produce a 
certain document. Where such an 
objection is  taken,  the  matter 
should not be taken up in the Com
mittee. The representative of the 
Government should show to the 
Chairman the document which had 
been refused to the Committee. If 
the Chairman was satisfied that it 
would not be in the interest of the 
State to produce the document, the 
matter should rest there and the 
Chairman might explain the posi
tion to tlie Committee. In the case 
of an unresolved dead lock between 
the Government and the Chairman 
of a Committee the matter should 
be referred to the Speaker for guid- 
aiice and  the Speaker’s decision 
should be treated as conclusive both 
by the Government and the Com
mittee.

îv) On a (point raised by the Secretary, 
Punjab Vidhan Sabha, as to what 
should be dyne when a Bill passed 
by the Assembly and laid before 
the other House in the State could 
not be passed by it owing to its pro
rogation within the period of three 
months, it was felt that the position 
would be that when proceeding* 
were initiated in the Lower House 
any time after three months, the 
jurisdiction of the other  House 
terminated.

(v) The Secretary, Mysore Legislature, 
raised a point as to whether it was 
necessary for the Legislature Secre
tariat to get back and retain one

(opy of the Bill as passed by  the 
Legislature and sent by the Secre
tariat to  the President for his 

 ̂ assent through the Government or 
whether it would be sufficient if it 
merely received a communication 
from the Government that the 
President had assented to the Bill. 
The Chairman replied that it was 
necessary for the Legislature Secre
tariat to obtain and retain a copy 
of the assented Bill and for  this 
purpose, if necessary,  one  more 
copy of the Bill might be sent to 
the President for his assent.  He 
added that where a State had two 
Houses of Legislature one of the 
two Houses should get a copy of 
the Bill with the assent  of  the 
President in which case it would be 
sufficient for the other House to get 
a communication from the former 
that the President had given  his 
consent to the Bill.

CONFERENCE OF PRESIDING 
OFFICERS OF LEGISLATIVE BODIES 

IN INDIA

Madras

(September 17-19, 1956)

The twenty-second  Conference of the 
Presiding Officers of Legislative Bodies in 
India was held in Madras from 17th to 19th 
September, 1956, under the Chairmanship 
of Shri  M. Ananthasayanam A>7angar, 
Speaker of the Lok Sabha.

The Conference opened with a welcome 
speech by the Speaker, Madras Legislative 
Assembly. Thereafter the Chairman deliv
ered his inaugural address.

Before taking up the agenda, the Con
ference passed condolence resolutions  on 
the death of Shri G. V. Mavalankar, former 
Speaker of the Lok Sabha and Chairman 
of the Conference and Shri K. T. Bhashyani, 
late Chairman of the Mysore  Legislative 
Council.
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A resume of the discussion on some of the 
important points considered by the Con
ference is given below:

(1) Indian Parliamentary  Service.̂Thc 
Conference decided to appoint a Commit
tee consisting of the Presiding Officers to 
be nominated by the Chairman, to consider 
the Report of the Committee of Secretaries 
on the proposed Indian Parliamentary Ser
vice that was placed before the last Con
ference of Presiding Officers held at Shillong
, in 1955, and to consider the question of the 
constitution of an All-India Parliamentary 
Service in all its aspects, and make a Report 
thereon to the Chairman of the Conference, 
as early as possible.

(2) InterLegislature  Association.—The 
Chairman informed the Conference that a 
draft constitution of the proposed  Intcr- 
Legislature Association had been drawn up 
and approved by the Executive Committee 
of the Indian Parliamentary Group. It was 
decided that a Committee of Presiding 
Officers might be ajppointed to consider the 
draft constitution and suggest further steps 
for the formation of an Inter-Legislature 
Association.

(8) Integration of Services.—Tht  Con
ference emphasized that no member of the 
staff of any State  Legislature  Secretariat 
affected by the Re-organisation of  States 
should be retrenched. The Conference felt 
that attempts should be made to absorb the 
surplus staif in any of the following Offices:

(i) Legislature Secretariats of the States 
in which the States they are serving 
in, will merge;

(li) Legislature Secretariats of neigh
bouring Sutes;

(iii) Zonal Councils; and

(iv) Executive Departments of Sutes.

So far as Class III and Class IV employees 
were concerned, efforts should be made  to 
absorb them, as far as possible, in some 
offices located in the town or city in which 
they are now working.

(4) Privileges.—(i) The Conference felt 
that a revenue case was really a civil case 
and as there was no specific statutory pro
vision curtailing the privilege of members 
in respect of freedom from arrest in civil 
cases, they were entitled to the same 
immunity in quasi-civil or revenue cases.

(ii)  The Conference considered the Re
port of the Committee of Speakers appomted 
to examine the question of breach of pri
vilege committed by a member of Parlia
ment or a State Legislature in respect of the 
other House or another Legislature.  The 
Speaker of the Bombay Legislature present
ed the Report to the Conference. It was 
agreed that the Report might be adopted and 
the' Conference might leave the matter to 
the Chairman for further action.

(5) Legislation.—The Conference con
sidered the question of the authority to whom 
a reference made by the President  under 
the proviso to Article 3 of the Constitution 
of India*, should be addressed. The Con
ference was of the view that after the amend
ment of the above Article, it was clear that 
the reference should be made by the Presi
dent to the State Legislatures concerned and 
not to the concerned Governments.

•Article 3 of the Constitution 

Parliament may by law :

(a) form a new State by separation of territory from any State or by uniting two or mor«  States or 
parts of States or by uniting any territory to a part of any State;

(b) increase the areâof  any State ;

(c) diminish the area of any State;

(d) alter the boundaries of any Sute ;

(e) alter the name of any State :

Provided that no  Bill for  the purpose shall be introduced in either House of Parliament  except on the re
commendation of the President and unless, where the proposal contained in  the Bill affects the area, boundaries or 
name of any of the States, the  Bill  has been referred by the President to the Legislature of that  State  for 
expressing its views thereon within  such period as may be specified in the reference or with such flirthcr period as 
the President may allow and the period so specified or allowed hat expired.

3 LS-.il.
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(6) Debate.—The Conference considered 
the question as to Arhcther the conduct of a 
Government Officer who was praised or com
plimented in the House by a Minister was 
open to criticism by other members of the 
House who disagree with the remarks made 
by the Minister.

Tlie Conference was of the view that it 
was not in accordance with Parliamentary 
practice either to praise or attack the con
duct ot Government Officers in the House. 
It was âeed that the general  procedure 
adopted in the Lok Sabha should be follow
ed in such cases.

(7) Political  With regard to the
(|uestion regarding the relation of Presiding 
Officers with political parties, the Conference 
was of the view that the Presiding Officers 
should not associate themselves with  any 
kind of political propaganda or other con
troversial political activities conducted by 
any Party but they could take part in nation- 
building activities. •

(8) Legislature Secretariats.—At the end, 
the Conference considered the question 
whether the placing of the Secretariats of ihe 
Stale Legislatures under an administrative 
department of the Government, for  pur
poses of communication with departments 
of Government on important matters,  is 
consistent with the independent status of the 
SecreUriats. The Conference felt that the 
Presiding Officers of different State Legis
latures should take up the matter with their 
Chief Ministers and evolve a procedure 
whereby they could directly communicate 
with the Ministries through the Legislature 
Secretariats.

It was also decided that the next Con
ference should be held in Rajasthan.

COMMONWEALTH PARLIAMENTARY 
ASSOCIATION:  MEETING  OF THF
CON FEREN CE  ARRAN GE MEN TS

COMMITTEE

A three-day meeting of the Conference 
Arrangements Committee uf the Common

wealth Parliamentary Association was held 
at Colombo from the 7th to 9th January,
1957, to decide the dates and arrangements 
for the next Conference of the Association to 
be held at New Delhi.

J. W. Higgerty Esq., M.P. (Union  of 
South Africa) was the Chairman. Shri M. 
Ananthasayanam Ayyangar, Speaker,  Lok 
Sabha and Shri S. K. Mukerjee, Speaker, 
West Bengal Legislative Assembly represent' 
ed India. Hon. Stanley de Zoysa, M.P. and 
Senator, the Hon. A. P. Jayasuriya, Financc 
and Home Ministers of the Government of 
Ceylon represented Ceylon.

Others who attended the meeting are:
Sir Howard d’ Egville, K.B.E., Secretary-
General, General Council of the Association, 
Shri M. N. Kaul, Secretary, Indian Branch, 
Shri S. I.. Shakdher, Joint Secretary, Indian 
Branch, Shri A. R. Mukerjee,  Secretary, 
West Bengal Branch, Mr. B. Coswatee, Act
ing Secretary, Ceylon Branch, Mr. M. R. H. 
de Fonseka, Assistant Secretary, Ceylon
Branch, and Mr. A. R. Fowler, Chief Clerk, 
General Council.

It was decided that the Conference should 
be held in New Delhi from the 2nd to 10th 
December, 1957, both days inclusive.

It was also agreed that  pre-Conference 
tours starting from about the 20th Novem
ber and continuing for about 10 days and 
post-Conference tours lasting for about 10 
days and ending by about the 20th Decem
ber should be arranged in India and Ceylon.

The number of delegates to be invited 
from various Branches of the Association was 
fixed at approximately 86.  Seven Branch 
Secretaries and the Secretary-General with 
two of his Assistants are also to be invited.

The subjects for discussion at the Con
ference would be (i) International Affairs 
and Defence; (ii) Enonomic Relations in the 
Commonwealth; (iii) the problem of Under
developed Territories  of the Common
wealth; (iv) the future of the smaller States 
in the Commonwealth; (v) the role of the 
English Language in the  Commonwealth; 
and (vi) the working of Party System in 
Parliaments.



Constitutional Developments
CONSTITUTION  OF INDIA:  SCOPE
OF  ARTICLE  3:  REFERENCE
OF BILLS TO STATE LEGISLATURES 
FOR  THEIR  OPINION-JUDGMENT 
. OF THE BOMBAY HIGH COURT.

What is the scope of Article 3* o£ the 
Constitution of India? Should the amend
ments proposed by Parliament to a  Bill 
once referred to the States in terms of that 
Article be further referred to the States?

These questions  formed  the  subject- 
matter of a judgment delivered by the High 
Court of Bombay on 14th September, 1956, 
in the case of Shri Babulal Parate vs. the 
State of Bombay and another, in which the 
lormer had filed a petition "praying that a 
tlirection be issued to the opponents that 
the provisions contained in Section 8 and all 
the other consequential provisions of  the 
States Reorganisation Act, 1956, are  null 
and void.” Section 8 of the States Reorga
nisation Act proposed the creation of a bigger 
(omposite State of Bombay instead of the 
original three units (the State of Gujrat, the 
State of Maharashtra and the Union Terri
tory of the city of Bombay) proposed to be 
formed by virtue of a Bill which was re
ferred to the Bombay State Legislature for 
its opinion. The proposal for the creation of 
a composite Bombay State was moved  in 
Parliament and passed as an amendment to

the original prof)osal for the creation  of 
three separate units. The contention of the 
petitioner was that whereas  the original 
proposal was referred to the Bombay Legis
lature for its opinion, the amendment con
taining the subsequent  proposal was not 
referred to it, and that the provision in the 
Act v̂as therefore a violation of Article 3 
of the Constitution and could not be given 
effect to. The suggestion of the petitioner 
thus was tiiat under Article 3 of the Consti
tution, the State Legislature must be given 
an opportunity to express  its opinion on 
exfery amendment which may be moved to 
the Bill when it is before Parliament.

Disagreeing with this 
judge observed:

view the learned

“There will be justification for this view and 
this contention (of the  petitioner) if Article 
3 made it incumbent upon Parliament to con
sider only such matters or such proposals as 
have been submitted to the State  Legislature 
for its opinion.  But the only condition that 
the proviso to Article 3 requires is  that the 
Bill which contains  a  particular  proposal 
should be referred to the State Legislature for 
its opinion.  Once the Bill has been  referred 
to the Legislature and the Legislature has ex
pressed its views,  then  there  is  no  limita
tion  upon  the  power  and  the  authority 
of  Parliament  to  deal  with  that  Bill 
in the  ordinary  way.  Now,  this  particular 
proposal  setting  up  a  composite  State 
of  Bombay  was  moved  as  an  amendment 
to the original proposal of Bombay State being 
divided into three units and that amendment

•Article 3 of the Constitution ; - 

Parliament may by law :

(a) form a new State by separation of  territory from any Stare or by  uniting  two or more States or
parts of States or by uniting any  territory to a  part of any State ;

(b) increase the area of any State ;

(c) diminish the area of any State ;

(d) alter the boundaries of any State ;

(e) alter the name of any State :

Provided that no Bill for the  purpose shall  be  introduced in either House of  Parliament except on  the
recommendation of the President and unless, where the proposal contained in the Bill affects the area, boundaries  >r
name of any of the Sutes, the Bill has been referred by th; President to the LegiBlature of that  State for exoresiing 
its views thereon  within such  period aa may be specift d  in  the reference or within  such further period  as the 
^̂resident may allow and the period so spcciflcd or allowed has expired.
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accepted by Parliament.  If the  amend- 
it was within the ambit of the Bill and if

was
ment ___ ____________________  - ___
the amendment was germane to the question 
which was raised by the Bill and the matter 
contained in the Bill then it is difficult to un
derstand how under the proviso to Article 3 
there was anv obligation upon Parliament to 

hands before the State  Legislaturehold its
was  consulted with  regard  to 
ment...”

this  amend-

“Now, whether the amendment was germane 
to the Bill or not, whether the  amendment 
related to the sû ect matter and fell within 
the ambit of the Bill or not, was  a question 
for the Si>eaker of the Lok  Sabha and the 
Chairman of the Rajya Sabha to consider.  As 
a matter of fact, in the Lok Sabha a point of 
order was raised and the Speaker ruled that 
the amendment was in order*.  That ruling of 
the  Speaker has not been challenged before 
us.  Tlierefore that ruling stands and if that 
ruling stands, the effect of that ruling is that 
the amendment with regard  to a  composite 
Bombay State which was ultimately embodied 
in the Bill was germane to the proTOsal which 
was originally contained in the Bill and which 
Bill was referred to the State Legislature for 
its opinion............

“When the Bill was referred  to  the  State 
Legislature it was open to the State Legislature 
to express its opinion on every aspect  of the 
matter which was  contained in the Bill.  It 
would be futile to suggest that the State Legis
lature’s views had to be confined to the question 
whether the State of Bombay should be split up
into three units..,............In our opinion, that is
not the scope or object of the proviso to Article 
3 of the Constitution.  Once the Bill containing 
the proposal that there should be three imits in 
place of the State of Bombay was before the 
State Legislature, it was open  to the State 
Legislature to consider that question and that
proposal in all its aspects.................As a matter
of fact, if one were to look at the debate in the 
State Legislature, the various points  of view 
were actually canvassed.  Therefore, what the 
proviso to Article 3 of the Constitution requires 
is that the views of State  Legislature on  all 
aspects of the proposal contained  in the Bill 
should be before Parliament and  Parliament 
should bear in mind what the State Legislature

considers about the proposal and after bewmg 
that in mind should proceed to decide what it 
thinks proper.  Therefore, it would be errone
ous to suggest either that the views of the State 
Legislature with regard to the composite State 
of̂ mbay could not be before Parliament or 
that in fact they were not before Parliament..”

“Therefore, in our opinion the condition laid 
down in the proviso to Article 3 that the Bill 
should be referred to the Legislature  of toe 
State concerned for expressing its views havmg 
been saUsfled, Parliament  was competent  to 
alter or amend that Bill as it thought proper 
and what has  now ultimately  reached  the 
statute book is nothing else tban the Bill which 
was referred to the State Lê lature under the 
proviso to Article 3 and which in its subsequent 
legislative stage has been altered and amended 
by Parliament.”

The petition was therefore dismissed.

THE ASSEMBLY OF THE PEOPLE’S 
REPRESENTATIVES OF THE  KING

DOM OF THAILAND.

[Thailand became a Constitutional Monarchy 
following the coup de’etat of 24th June, 1932. 
There have since been a number of Constitu
tional changes.  The Constitution promulgated 
on 23rd March, 1948, provided for a bicameral 
lemslature.  But, consequent to a further coup 
dêetat in November, 19ol, the country reverted 
to the 1932 Constitution (subsequently amend
ed in 1952) under which  there is a  single 
chamber.

Under the Thai Constitution, the King exer
cises the legislative power by and with the 
advice and consent of the legislature of the 
land—known as the Assembly of the People’s 
Representatives, which is composed of mem
bers elected for five years.

The Assembly meets in one or more ordinary 
sessions each year—the duration of one session

•On  7th August  1956, during the  discussion  on the Stttcs Reorganisation  Bill,  Shri H. N.  Mukhcrjce, a
Member  of the Lok Sabha,  raised a point of  order that the amendment to clause 8  of the Bill proposing  the
creation of  a bigger  bilingual State of Bombay  instead of the  original proposal to form three separate units was 
ultra  vires of the  Constitution and  should  be referred back to the State Legislatures concerned for ascertaining 
their  views.  The  Speaker,  however,  disagreed  with this  view  and ruled as follows

“Article 3 does not apply  to  this amendment at  all.  Arucle 3 refers to the introduction of  a Bil
for which two conditions are necessary i firstly, the recommendation  of  the  President  and  secondly 
the sending of the  Bill to the various Legislatures for getting  their  views  on  the  proposals.
Further, the  decisions  of  the  various  Legislaturres  are  not  asked,  but only  their  views or
opinions.  So far as the  Bill  is concerned l̂th the conditions are satisfied.

“When once the Bill comes  before the House, the House, is in possession of every  amendment that  is 
sought to be moved for amending anv provisions of the Bill. It is open to the Sutes to  give their view« 
or opinions on  the Bill, but the ulumaie authority is given to this House to pass or rtject the Bill, lliis 
Parliament  is  the  ultimatr  authority.  It  is not as if we  can say  only what  those  legislatures 
have  said  or  expressed  about  the  lUll.  It is not a question of dittoing what they have said....

**It is not necessary to have the  President’s recommendadoD and  it  is  not necetsaiy  to send the Bill 
again to the State Legislatures.  The amendment is not beyond the scope of  the  Bill.**  [Lok Sabha 
Debates, dated 7th August, 1956].
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being normally  of  ninety  days.  An  extra
ordinary session may, however, be called either 
by the King of his  own accord  or at the 
request of at least one-third of the  members. 
Dissolution of the Assembly is a Crown pre
rogative but the Roval Decree must provide for 
a new election within ninety days.

The President and the Vice-Presidents of the 
Assembly are members thereof and appointed 
by the King “in accordance with the resolutions 
of the Assembly”.

Quorum is one-third of the number of mem
bers and decisions are taken  generally  ̂ a 
majority unless otherwise provided in the Con
stitution.  In the case of a tie, the presiding 
officer has one additional vote as  a casting 
vote.

Excerpts from the Constitution relating to the 
Powers and Privileges of the AssembW and its 
Members, Lfegislative and  Financial  Procedure, 
and Constitutional Amendment are  reproduced 
below.—Ed.]

Powers and Privileges of the Assembly and 
its Members

Section 56.—At meetings of the Assembly, 
whatever words may be uttered by any mem
ber in the way of setting forth matters or 
expressing opinions or casting a vote  are 
absolutely privileged.  No one may put 
them forward as a ground for action or 
charge against such member in any way 
whatsoever.

Such privilege covers in its protection the 
printer and publisher of the reports of the 
meetings, acting by order of the Assembly, 
and also covers in its protection the persons 
invited by the Assembly to set forth matters 
or express opinions at its meeting.

Section 62.—During a session it is forbid
den to place under arrest or detention or 
by warrant to summon a member of  the 
Assembly for investigation on the ground 
that such member is charged in a  criminal 
case, except in a case where permission has 
been obtained from the Assembly or a case 
of arrest in flagrante delicto.

In a case where a member is arrested in 
flagrante delicto, urgent report shall be made 
to the President of the Assembly and the

President of the Assembly may order  the 
release from detention of the person arrest
ed.

Section 63.—No criminal action brought 
against a member of the Assembly of rhe 
People’s Representatives, whether out of 
or during a session, may be tried by the 
Court during a session, unless permission has 
been obtained from the Assembly,  but 
even in that case, the proceedings of the 
Court must not obstruct such member com
ing to take part  in  meetings  of  the 
Assembly.

The proceedings of the  Court prior to 
the invocation of the plea of membership 
are valid.

Section 64.—If a member of the Assembly 
was placed under detention pending a 
criminal investigation or trial before a ses
sion, the investigating officer or the Court, 
as the case may be, shall, when the rime 
comes for the session order his instant release 
if requested to do so by the Assembly.

The order of release under the preceding 
paragraph shall take effect from the date of 
the order of release until the last day of the 
session.

Section 74.—The Assembly of the People’s 
Representatives has power of control over 
State affairs.

At a meeting, every member has the right 
to put questions to a Minister of State on 
any matter relating to the work within his 
duties. But the Minister of State holds the 
right not to reply, when he considers that 
such matter should not yet be made public, 
because it concerns the safety or imporunt 
interest of the State.

Section 75.— . . . .Not less than one-fifth of 
the total number of members have the right 
to subscribe to and present a motion for open
ing a general delate in the Assembly, so 
that the Council of Ministers'* may make 
statement of facts or express views on ques-

•The executive functions of the Government are carried by a Council of Ministers, appointed by  the King and 
composed of  one  President  and  “not  less than fourteen and not more than twenty-eight other Ministers of State*’ 
In carrying out the affairs of State, the Council of Ministers  must perform its duties with the confidence  of the 
Assembly of the People's Rq>resentadves.
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tioiis rcladng to the carrying out oi: State 
affairs.

TIic motion..........shall be handed in to
the President ot the Assembly (who) shall 
give notice thereof to the President of the 
Council of Ministers, in order that the time 
for opening the general debate may be fix
ed, which must not be later than thirty days 
as from the date on which the President of 
the Council of Ministers has received the 
notice. However, the Council of Ministers 
has the right to request that the opening of 
such general debate be not proceeded with, 
when it considers that it is a matter which* 
should not yet be made public, becausc  it 
concerns the safety or important interest of 
the State.

The privilege, as provided in Section 56, 
also covers in its protection persons  who 
perform duties under this Section.

Section 112.— . . . .If there is a question of 
interpretation of the Constitution which 
lies within the sphere of work of the 
.\ssembly of the People’s RepresenUtives, 
the Assembly shall have the power of inter
pretation and the interpretation  by the 
Assembly shall be deemed to be final.

For interpretation of  the  Constitution 
under the preceding paragraph, the  pres
ence of not less than one half of the total 
number of members is required to form a 
quorum.

In opening a general debate under this 
Section, the Assembly may not pass any re
solution on the question under debate.

Section 76.—..........Not less than one third
of the total number of members have the 
right to subscribe to and present a motion 
lor opening a general debate, in order to 
l>ass a resolution of non-confidence in the 
Ministers of State, individually or as a body.

When the opening of the general debate 
in the Assembly comes to an end, without 
a resolution to pass on from the agenda item 
on the opening of the debate, the Assembly 
shall pass a resolution of confidence or non
confidence.  But the passing of a resolution 
in such a case shall not take place on the 
same day as that on which the debate comes 
to an end.

Section 78.—The Assembly has the power 
to select its members to form Ordinary 
Commissions, and has the power to select 
persons who are members or non-men\bers 
to form Extraordinary Commissions, for 
undertaking any activity or enquiring into 
any matter within the scope  of the work 
of the Assembly and then reporting to the 
Assembly. Such Commissions have the power 
to summon any person, to appear and 
furnish explanations or express opinions on 
the activity undertaken or the matter under 
consideration.

Relations between the Executive and the
As.<iembly.

Section 81.—....In appointing the Presi
dent of the Council of Ministers, the Royal 
Command is to be countersigned by the 
President of the Assembly of the People’s 
Representatives. .. .

Section 91.—The King holds the  Royal 
prerogative to declare war, when it has been 
approved by the Assembly of the People’s 
Repiesentatives and is not contrary to the 
Charter of the United Nations  Organisa
tion.  The resolution  of  the  Assembly 
giving its consent must have the votes of not 
less than two-thirds of the total number of 
members.

Section 92.— The King holds the Royal 
prerogative to make treaties of peace and 
armistice and make other treaties with 
different countries.

Any treaty which provides for a change 
in the Thai territory or requires the issu
ance of an Act to implement it, must receive 
the approval of the Assembly of the People’s 
Representatives.

Legislative Procedure

Section 66.—Acts may be enacted as law 
only by and with the advice and consent of 
the Assembly.
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Section 67.—No act can be enacted as law 
with retro-active effect, to inflict criminal 
punishment upon persons or to inflict upon 
persons heavier penalties than those deter
mined by the law in force at the time the 
offence was committed.

Section 71.—When the Assembly has com
pleted a Bill, the President of the Council 
of Ministers shall submit it to the King for 
signature, and after its formal publication 
•in the Government Gazette,  it shall  be 
enforceable as law.

Section 72.—Any Bill which the King does 
not approve and returns to the Assembly 
or does not return within sixty days, must 
he reconsidered by the Assembly.  If the 
Assembly passes a resolution reaffirming it 
in its original form by a vote of more than 
one-half of the total number of members 
of the Assembly, the President of the Coun
cil of Ministers shall resubmit the Bill to 
die King once again.  In the event of the 
King not signing and returning it within 
thirty days, the Act shall be given formal 
ublication in the Government Gazette to 
be enforceable as law, as if the King had 
appended His signature.

Section 7.S.—Bills can be presented only 
by the Council of Ministers or by members 
of the People’s  Representatives.  Money 
Bills, however, may be presented by mem 
bers only upon endorsement by the Presi
dent of the Council of Ministers.

Money Bills mean Bills dealing with all 
or any of the following matters, namely, the 
imposition, repeal, reduction, alteration or 
modification, remission, or regulation of 
obligations relating to taxes or duties; the 
appropriation, receipt, custody or expendi
ture of State funds; or the raising, guaran
teeing or redemption of loans;  or Bilh 
dealing with currency.

In case of doubt, the President of the 
Assembly shall have the power to decide 
whether a Bill is a money Bill or not.

Budgetary Provifiions

Section 68.—The annual budget of thr 
State must be enacted as an Act.  If the»

Act is not issued in time for the new year, 
the Budget Act of the preceding year shâl 
remain in force for the time being.

Section 69.—Expenditure of State funds 
may be made only as sanctioned by the 
budget  law.  However, in case of urgent 
necessity, expenditure may be made  in 
advance, provided that it complies with the 
rules and manner prescribed by law. In 
such case approbation from the Assembly 
must be sought at the first possible oppor
tunity.

The approbation of the Assembly shall be 
made in the form of a specific Act or includ
ed in an Act for the transfer of budgetary 
funds or a Supplementary Budget Act or in 
the Annual Budget Act for the following 
year.

SecUmi 70.~In a special case where it is 
expedient to have a continuous plan for a 
State s'̂Tvice relating to public utilities, 
requiring expenditure of State funds for a 
longer period than one vear, an Act may be 
enacted with  binding effect on annual 
budgets, but such period must not exceed 
five years.

Amendment of Constitution

Section 111.—This (x)nstitution may be 
amended only under the following condi
tions:

(1) A motion for amendment must 
come from the Council of Minis
ters or from members of tlie 
Assembly not less than one-fourth 
of the total number of members.

(2) Such motion for amendment of the 
Constitution shall  be considered 
in three readings.

(•̂) The voting at the  first reading 
involving acceptance in principle 
shall be by roll call and a vote 
approving the amendment by not 
less than two-thirds of the total 
number of members is required.

(4) In the voting at the second read
ing involving consideration section
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by section, a  majority 
deemed to prevail.

vote  IS

(5) At the conclusion of the second 
reading there shall be a delay of 
fifteen  days,  after  which  the 
Assembly of the People’s  Repre
sentatives shall proceed witli  its 
third reading.

(6) The voting at the third and last 
reading shall be by roll call and a 
vote approving issuance as a Con
stitution enactment by  not  less 
than two-thirds of the total num
ber of members is required.

(7) When the resolution has been 
voted upon as mentioned above, 
submission shall be made to  the 
King and the provisions of Section 
71 and Section 72 shall apply 
mutatis mutandis.

THE GHANA (CONSTITUTION) 
ORDER IN COUNCIL 1957.

[On the 6th March 1957. the British terri
tory  of  Gold  Coast  in  North-West  Africa 
became independent and  a  member  of  the 
Commonwealth, with the new name of Ghana, 
under  the  Ghana  (Constitution)  Order  in 
Council  1957.  Some important provisions of 
the Order in Council are reproduced below.— 
Ed.]

The Goyemor-General

4. (1) The Governor-General shall be 
appointed by Her Majesty and shall have 
and may exercise in Ghana during Her 
Majesty’s pleasure such powers, authorities 
and functions as Her Majesty may be pleas
ed to assign to him or as may be vested in 
him under the provisions of this Order or 
by any other law for the time being in force.

The Executive

6. The executive power of Ghana is 
vested in the Queen and may be exercised by 
the Queen or by the Governor-General as 
Her representative.

The Cabinet,—1, (I)  There shall be a 
Cabinet of Ministers of not less than eight 
persons, being Members of Carliament, who 
shall be charged with the general direction 
and control of the Government of Ghana 
and who shall be collectively responsible to 
Parliament.

(2) The Ministers  (one of whom shall 
be styled "the Prime Minister”) shall  be 
appointed by die Governor-General by 
Instrument under the Public Seal.

(8)  Any Minister (other than the Prime 
Minister) may be removed from office by 
the Governor-General acting on the advice 
of the Prime Minister, by Instrument under 
the Public Seal.

(4) If at any time the  Assembly shall 
pass a motion in express words of no con
fidence in the Government, the Governor- 
General shall, unless he is advised by the 
Prime Minister within three days of the 
passing of such motion  to dissolve the 
Assembly, terminate the appointment of the 
Prime Minister.

Vacation of Office.—S. (1) Whenever the 
office of Prime Minister has become vacant 
and a person has been appointed  to be 
Prime Minister in accordance with the pro
visions of section 7 of this Order, the offices 
r>f all the other Ministers shall become 
vacant.

Parliament

20. (1)  There shall be a Parliament in 
and for Ghana which shall consist of Her 
Majesty the Queen and the National Assem
bly.

(2)  The National Assembly shall consist of 
a Speaker and not less than one hundred 
and four members to be known as Members 
of Parliament; but the number of Members 
may be increased from time to time by the 
creation of further electoral districts, but in 
any event the total number of Members 
shall not exceed one hundred and thirty.

Speaker.—21. (1) The Speaker shall be a 
person, not being either the holder of any 
public office or a Minister or Parliamentary
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(1) The Assembly

Secretary, elected by the Members of Parlia
ment.

(2) The election of the Speaker shall 
take place before the despatch of any other 
business at the first sitting of the Assembly 
after every dissolution of the Assembly.

(3) A person holding office as Speaker 
may, by writing under liis hand addressed 
to the Governor-General resign the office of 
Speaker; and upon receipt of such resigna
tion by the Governor-General the office of 
Speaker shall become vacant.

(4) A person holding office as Speaker 
snail, unless he earlier resigns his office, 
vacate his office on the dissolution of the 
Assembly.

Deputy Speaker.—22. 
shall—

(a) at its first sitting in every session, 
and

(b) at its first sitting after the ocriir- 
rence of a vacancy in the officc ol 
Deputy Speaker,

or as soon thereafter as may be convenient, 
elect as Deputy Speaker of the Assembly one 
of its own Members, who shall not be a 
Minister or Parliamentary Secretary.

The Deputy Speaker may by writing 
under his hand addressed to the Speaker or, 
in the absence of the Speaker or if there 
shall be no Speaker to the Clerk of the 
Assembly, resign his office; and upon receipt 
of such resignation by the Speaker or by the 
Clerk of the Assembly, as the case may be, 
the office of Deputy Speaker shall become 
vacant.

Qualifications for Membership.—24. Sub
ject to the provisions of section 25 of this 
Order, any person who—

(a) is a citizen of Ghana; and

(b) is of the age of twenty-five years
or upwards; and

(c) is able to speak and, unless in
capacitated by blindness or  other
physical cause, to read the English 
language with a degree of profi
ciency sufficient to enable him to

take an active i>art in the proceed
ings of the Assembly;

shall be qualified to be elected as a Member 
of Parliament, and no other person shall be 
qualified to be so elected or, having been 
so elected, shall sit or vote in the Assembly.

Decision of questions as to Membership.  
27. All questions which may arise as to 
the right of any person to be or remain a 
Member of Parliament shall be referred to 
and determined by the Supreme Court of 
Ghana in accordance with the provisions of 
any law in force in Ghana.

Legislation and Procedure in the Assembly

Poxver to make Laxos.—̂\. (1) Subject to 
the provisions of this Order, it shall be law
ful for Parliament, to make laws for the 
peace,  order and good government of 
Ghana.

(2)  No law shall make persons of any 
racial community liable to disabilities to 
which persons of other such  communities 
are not made liable.

{̂) Subject to such restrictions as may 
he imposed for the purposes of preserving 
public order, moraliry or licalth,  no law 
shall deprive any person of his freedom of 
ronsciencc or the rîJu freely to profess, 
practise or propagate any religion.

32. (1) No Hill for the amendment, 
modification, repeal or re enactment of the
constitutional  provisions of Ghana..........
shall be presented for the Royal Assent 
unless it has endorsed on it a certificate 
under the hand of the Speaker that the 
number of votes cast in favour thereof at 
the third reading in the Assembly amounted 
to not less than two-thirds of the whole 
number of Members of Parliament. For 
the purposes of this sub-section, the expres
sion “constitutional provisions” means this 
Order.

Qworiim.—39. No business except that of 
adjournment shall be transacted  in  the 
Assembly if objection is taken by any Mem
ber present that there are less than twenty- 
five Members present besides the Speaker or 
Member presiding.  ,

3 LS—12.
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Voting.—40. (1) Save as otherwise provid
ed in this Order, all questions proposed for 
decision in the Assembly shall be determined 
by a majority of the votes of the Members 
present and voting; and if, upon any ques
tion before the Assembly, the votes of the 
Members shall be equally divided the 
motion shall be lost.

(2)  (a) The Speaker shall have neither an 
original nor a casting vote; and

(b)  any other person, including the 
Deputy Speaker, shall when presiding in the 
Assembly, have an original vote but no cast 
ing vote.

Money Bills.—4\.  (2) Except with the
recommendation or consent of the Gover
nor-General signified thereto, the Assembly 
shall not proceed upon any Bill, motion or 
petition which,  in the  opinion  of the 
Speaker or Member presiding, would dis
pose of or charge the Consolidated Fund or 
other public funds of Ghana, or revoke or 
alter any disp>osition  thereof or charge 
thereon, or impose, alter or repeal any rate, 
tax or duty.

Assent to Bills.42.  (1) No Bill shall 
become a law until Her Majesty has given 
Her assent thereto.

(2)  When a Bill has been passed by the 
Assembly it shall be presented to the 
Governor-General who may assent  thereto 
in Her Majesty’s name or refuse such assent.

Privileges of the Assembly and Members.— 
45. It shall be lawful, by laws enacted 
under this Order, to determine and regulate 
the privileges, immunities  and powers of 
the Assembly and its Members; but no such 
privileges, immunities or powers shall exceed 
those of the Commons’ House of Parliament 
of the United Kingdom or of the Members 
thereof.

Sessions vf the Assembly.—46. (1) There 
shall be a session of the Assembly once at 
least in every year, so that a period of 
twelve months shall not intervene between 
the last sitting of the Assembly in one session

and the first sitting thereof in the next 
session.

Dissolution of the Assembly.—41,  (3)
The Governor-General  shall dissolve  the 
Assembly at the expiration of five years 
from the date of the first sitting of the 
Assembly after the last preceding general 
election, if it shall not have been sooner 
dissolved.

(4) If at any time after the dissolution of 
the Assembly,  the Governor-General is 
satisfied that an emergency has arisen of such 
a nature that an early meeting of the 
Assembly is necessary, the Governor-General 
may by Proclamation summon the Assem
bly which has been dissolved. Notwith
standing any other provisions of this Order, 
such Assembly shall, for all  purposes, be 
deemed to be the National Assembly for 
the time being and may meet and be kept 
in session until the meeting of the new 
Assembly.

General Elections.—4H. There shall be a 
general election at such time within two 
months after  every dissolution of the 
Assembly as the Governor-General shall by 
Proclamation published in  the Gazette 
appomt.

The Judicature

Judges of the Supreme Court.—54.  (1)
The Chief Justice of the Supreme Court of 
Ghana shall be appointed by the Governor- 
General, acting on the advice of the Prime 
Minister: Puisne Judges of the Supreme 
Court shall be appointed by the Governor- 
General, acting on the advice of the Judicial 
Service Commission.

(3) A Judge of the Supreme Court shall 
not be removable except by the Governor- 
General on an address of  the Assembly 
carried by not less than two thirds of the 
Members thereof, praying for his removal 
from office on the ̂ ound of stated misbe
haviour or of infirmity of body or mind.

(4) The Chief Justice or a Justice of 
Appeal shall retire when he attains the age 
of sixty-five years:
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Provided that—

(i) the Governor-General may permit 
the Chief Justice or a Justice of 
Appeal who has reached  the age 
of sixty-five years to continue in 
office for a further specified period, 
subject to continued mental  and 
physical fitness;

(5) A Puisne Judge of the Supreme Court 
sliall retire when he attains the age of sixty- 
two years:

Provided that—

(i) the Governor-General may permit 
a Judge of the Supreme Court who 
has reached the age of sixty-two 
years to continue in office for a 
further specified period, subject to 
continued mental and physical fit
ness;

(6) Any Judge of the Supreme Court may 
resign his office by writing under his hand 
addressed to the Governor-General.

(7) The salaries of Judges of the Supreme, 
Court shall be determined by the Assembly 
and shall be charged on the Consolidated 
Fund and shall not be diminished during 
their terms of office.

Finance

The Consolidated Fund.—bS. The funds
i f Ghana not allocated by law  to specific 
purposes shall form one Consolidated Fund 
into which shall be paid the produce of all 
taxes, imposts, rates and duties and all other 
revenues of Ghana not allocated to specific 
purposes.

59. (1) The  Minister  responsible  for 
finance shall cause to be prepared annually 
estimates of revenue and expenditure for 
public services during the succeeding finan

cial year which, when approved by the 
Cabinet, shall be laid before the Assembly.

Audit of Accounts.—̂2. (1) The accounts 
of all departments and offices of Govern
ment, including the offices of the Clerk to 
the Assembly, the Secretary to the Cabinet, 
the Public Service Commission and the 
Judicial Service Commission, and of the 
Supreme Court, shall be audited by  the 
Auditor-General who, with his deputies, 
shall at all times be entitled to have access 
to all books, records, or returns relating to 
such accounts.

(2)  The Auditor-General shall report 
annually to the Assembly on the exercise of 
his functions under this Order.

Elections

69. (1) Voting for the election of Mem
bers of Parliament shall be by secret ballot 
on tlie basis of adult suffrage.

(2)  Every citizen of Ghana, without dis
tinction of religion, racc or sex, who—

(a) is not less than twenty-one years of 
age; and

(b) is subject to no legal incapacity as 
defined by Act of Parliament on 
the grounds of non-residence, un
soundness of mind, crime, or cor
rupt or illegal practices or non
payment of rates or taxes; and

(c) either owns immovable  property 
within, or has, for a period of not 
less than six months out of the 
twelve months preceding the date 
of an application to be registered, 
resided within, the electoral dis
trict in respect of which applica
tion is made,

shall be entitled to be registered as an elec
tor for the election of Members of Parlia
ment.



Answers to Enquiries on Parliamentary 

Practice and Procedure

OATH-TAKIN(i BY MEMBERS OF 
LEGISLATURES

Question.—Who is the competent authori
ty to determine the validity of an oath taken 
by a Member? Can a Member take the oath 
outside the House?

Answer.—The only condition specified in 
this respc( t in the notification issued under 
the Constitution is that the oath should be 
taken before the person authorised by the 
President or Governor, as the case may be. 
It is for the person so authorised to adminis
ter ihe oath, to determine whetlier the oath 
was properly administered and whether the 
Meni!)er took the oath as provided in the 
Constitution. Although the oath is taken in 
the House, it is done lor the sake of deconmi 
and diĵniiy attaching to such a ceremony. 
It is not obli<̂aU)ry that the oath should be 
taken at a meeting of the House, and in fact 
the oath-taking can be arranged anywhere 
by the Speaker.  In the latter case, the 
Speaker would of course report the fact to 
the House.  If any question is raised, the 
decision of the person before whom the oath 
was taken is final, subject only to any judi
cial determinaticm in the matter if the 
question is taken to a court of law.

As regards the point whether the oath can 
be taken outside the House, it may be stated 
that as a Member makes the oath or affir
mation so that he may sit and vote in the 
House, he ordinarily makes the oath in the 
House itself when it is in session, which 
lends dignity and solemnity to the occasion. 
If a Member on account of illness is unable 
to move from his seat and come before the 
Speaker, he may, with the permission of the 
latter, make the oath while sitting in the 
House. There has been no occasion in the 
Lok Sabha when a Member has been ad
ministered the oath outside Delhi.

PUBLIC ACCOUNTS COMMITTEE

Question.—(a) Can the Public Accounts 
Committee question a policy of the Govern
ment?

(b) Can the Committee suggest alternate 
policies?

(c) What is the action taken if the head 
of a department fails to appear before the 
Committee when  items relating  to his 
department in the Appropriation Accounts 
are taken up for consideration?

Answer.—According to the U.K. practice 
the Public Accounts Committee is not 
concerned with (juestions of policy in the 
broader sense.  In all  matters which are 
more definitely defined by the settled policy 
of the Government,  the Public Accounts 
Committee does not attempt any enquiry. 
What it scrutinises  is the application  of 
policy—its form and its results.

In view of what has been stated above, 
the question of the Public Accounts Com
mittee suggesting alternate policies does not 
arise.

Normally a head of the department should 
appear before the Committee when iten̂s 
relating to his department in the Appro
priation Accounts are taken up for consi
deration. In case a head of the department 
is unable to appear before the Committee 
owing to some unavoidable reasons he should 
intimate to the Secreuriat in advance for 
the information of the Chairman the reasons 
for his absence and also the names of the 
Officers to be deputed by him to appear 
before the Committee on his behalf. If the 
Chairman desires the attendance of the head 
of the department in a particular matter, he 
may consider the question of postponement 
of examination of the matter to a later date.
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Answers to Enquiries on Parliamentary Practice and Procedure

PRIVILEGES

Queetion.—Can a member or any other 
person involved in a complaint of breach of 
privilege, as a matter of right, demand the 
documents which have not been included in 
the Report of the Committee of Privileges, 
although they were before the Committee?

Answer.—In accordance with sub-rule (3) 
of rule 253* of the Rules of Procedure of 
the Lok Sabha, it is within the discretion of 
. tlie Committee of Privileges to treat any 
evidence tendered before it as secret or con
fidential. In that case it will not form part 
of the Report and shall not be laid on the 
Table of the House.  Documents tendered 
or evidence produced before the Committee 
wliich is not laid on the Table is not open 
to inspection by a member or any other 
person except with the permission of the 
Speaker in accordance with rule 374 (2)f.

ESTIMATES COMMITTEE

Question.~(a) Is any action taken by the 
Committee on Estimates of Lok Sabha for 
implementation by the Government of the 
recommendation made in its reports present
ed to the House? If so, what is the proce
dure adopted and steps taken in this regard?

(b)  Is any  discussion  raised on the 
Reports of the Estimates Committee and the 
Public Accounts Committee after they have 
been presented to the House?

Answer.—(a) The practice evolved at the 
Centre is that Government submit periodi
cal reports to Parliament showing the action 
taken by them on the various recommenda
tions of the Estimates Committee. In cases 
where Government have reasons to differ 
from the recommendations of the Com
mittee, they are required to lay their case 
before the Committee for further considera
tion in the first instance.

On reference back, such cases are general
ly referred to a sub-Committec of the Esti
mates Committee. The sub-Committee sub
mit a report to the main Committee who, 
after carefully considering Government’s 
views in the light of the comments made by 
the sub-Committee, record their findings on 
each case and apprise Government of the 
same.

This process of pursuing the action taken 
by the Ciovcrnment on the recommendations 
of the Committee is a continuous one.

(b)  The Reports of tlie Estimates Com
mittee and the Public Accounts Committee 
are not at present discussed on the floor of 
the House nor is there any provision in the 
Rules of Procedure of the Lok Sabha for 
moving a motion for consideration thereof. 
It is, however, open to members to draw the 
attention of the Government to the recom
mendations made in the Reports of the 
Committees either through Questions or 
during consideration of the Demands ftir 
Grants.

•  Rule 253 (3)-“ It shall be in the  discretion of the 
secret or confidential.

Committee to treat  any evidence tendered before it as

t Rule 374 (2).- No part of the evidence, oral or  written, report  or proceedings  of the Committee which 
has not been laid on the Table shall be open to inspection by anyone except under the authority of the Speaker.
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Editorial Note

With this issue, we begin the third year of 
our Journal. It is a matter of satisfaction to 
us that during these two years, we have been 
able not only to effect gradually several im
provements in the contents and get-up of our 
Journal, but also to give to our readers much 
useful information on Parliamentary matters, 
with the co-operation of the State Legisla
tures, for which we are grateful to them.

The States Reorganisation Scheme, which 
was put into effect last November, has 
reduced the number of the State Legislatures 
from twenty-seven to fourteen, and in view 
of the many far reaching effects of this mea
sure on the Constitutional set-up in the 
country, we have published in this issue an 
article explaining the whole process of Re- 
or̂nisation. We have also reproduced in 
this  issue  an  article  entitled Chair
men* s Panel by Mr. Graham M. Higgins 
of the Department of Government and 
Administration,  Manchester  University, 
which we hope will  be found inter
esting and informative by our readers. Our 
thanks are due to the author as well as to the 
Editor of Parliamentary Affairs for their 
kind permission to reproduce it in our Jour
nal. The second part of Shri Chowdhuri’s 
article on Development of Parliamentary 
Procedure in India which gives a bird’s eyc- 
vicw of the growth of Parliamentary institu

tions and procedure in this country also 
appears in this issue. We thank the author 
for his learned article.

In this issue we reproduce extracts from 
the constitution of Ghana which  recently 
became an independent member of the 
Commonwealth.  Ghana, previously known 
as Gold Coast, is the first West African terri
tory to attain independent status in the 
Commonwealth.  We also include in  this 
issue extracts from the speech of Shri V. K. 
Krishna Menon, Minister without portfolio, 
relating to the history of Ghana which he 
made in the Lok Sabha on 26th March, 1957. 
The Prime Minister also spoke on the oc
casion of the independence of Ghana at a 
largely-alteiidcJ meeting organised  by the 
African Students’ Association (India) on the 
6th March, 1957 at Delhi to celebrate the 
Ghana Independence Day. Extracts from his 
speech on the occasion have been reproduc
ed here.

It is our constant endeavour to introduce 
new features in our Journal and to improve 
it so as to make it more informative and 
useful to our readers. Suggestions from our 
readers in this respect are, therefore, always 
welcome.

— Editor
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Laski Institute Review, Vol. I, No. 1, De
cember, 1956, Edited by Purushottam G. 
Mavalankar. (Published by the Harold 
.Laski  Institute of Political  Science, 
Ahmedabad, Price Rs. 2).

into his philosophy and ideas, his faith in 
democracy and freedom, his simplicity and 
devotion to his family and, last but not the 
least, his way of moulding the  children’s 
minds.

This is the first and inaugural issue of the 
half-yearly journal published by the Harold 
laski Institute of Political Science, Ahme- 
dabad, an “educational  and non-partisan” 
institution started in August 1954 by Shri 
P. G. Mavalankar, son of the late Shri G. V. 
Mavalankar, former Speaker  of  the Lok 
Sabha.  Tlie aim of the Institute is “to 
encourage and facilitate the scientific study 
of political questions and problems, by 
holding monthly seminars and discussions, 
by arranging talks and bringing out publi
cations,  one of which  is  the  present 
R̂eview.”

Both the Institute and the “Review**, 
bearing as they do the name of the late Pro
fessor Harold J. Laski, are dedicated to his 
memory, and the first number, therefore, 
rightly devotes the first few pages to articles 
on the great professor, his versatility and 
great qualities as a teacher, a few reminis
cences of his life and an article written by 
the professor himself in 1943. A warm and 
grateful appreciation of the man and his 
original contribution to political thought 
are contained in the article A Great Tea
cher written by Shri V.K. Krishna Menon, 
one of his numerous pupils in London and 
presently a Minister in the Indian Union 
Cabinet.  The article was written as a 
message on the occasion of the inauguration 
ceremony of the Institute in 1954. This is 
followed by an article by Professor Laski 
In Praise of Booksellers  giving a realistic 
picture of publisher’s trade in Britain dur
ing war-time and its role in improving 
people’s minds towards building up a free 
and better society. A letter by Frida Laski, 
his wife, and a sketch by Diana Mathewson, 
his daughter, give respectively an insight

The next article on the Development 
of Parliamentary  Conventions in India 
and the great role played by the late Spea
ker, Shri G. V. Mavalankar, in this respect 
is traced from a speech delivered by the 
Prime Minister, Shri Jawaharlal Nehru, 
sometime back on the occasion of the un
veiling of tlie portrait of Shri Mavalankar 
in the Parliament House at New Delhi. 
This is followed by a few “stray thoughts’' 
of the late Speaker on Parliamentary matters 
and procedure, as gleaned from his unpub' 
lished correspondence.

The other articles in the issue are equally 
interesting and informative. The one by 
Shri M. C. Setalvad, the Attorney-General 
of India, gives a learned exposition of the 
Indian Supreme Court and its power of 
judicial review, while Shri Kodanda Rao’s 
article speaks of certain shortcomings in the 
Indian Constitution and suggests remedies 
for them. Shri Jagadishan’s article on the 
political philosophy of the late V. S. 
Srinivasa Sastri and Shri Shankar’s speech 
on Sardar Patel’s place in history can also 
be read with both pleasure and profit.

The issue as a whole thus covers a wide 
range of themes dealing with the subject to 
which the Journal is devoted and eminently 
serves the purpose for which it has been 
started.  The Journal will be particularly 
welcome and found useful by universities 
and collies and other learned societies and 
organisations both in India and abroad.
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A Parliamentary  Dictionary by L. A. 
Abraham and S. C. Hawtrey (Published 
by Butterworth 8c Co. Ltd., London, 1956. 
pp. 224.)

This is a reference book, the purpose ol 
which is to provide precise information on 
tlie several aspects of Parliamentary prcKe 
dure and to define the various Parliamentary 
terms and idioms tliat are in use in the 
British Houses of Parliament. The authors,
L. A. Abraham and S. C. Hawtrey, arc 
resp>ectively the Principal Clerk of Com
mittees and the Senior Clerk in the Journal 
Office of the House of Commons, and have 
brought to bear on this work their intimate 
knowledge and long experience of Parlia 
mentary affairs.  Several other  important 
officers of both the Houses of Parliament 
including Sir Edward  Fellowes, Clerk of 
the House of Commons, have assisted in the 
preparation of this work.

The subjects discussed in the book range 
from the colloquial to the technical and are 
alphabetically arranged, so that the reader 
may get the information he requires on 
Parliamentary practice and machinery,  in 
the form most convenient for easy reference.
the common Parliamentary expressions 

used familiarly by the layman as well as the 
idioms of procedural language used by the 
expert find a place in the book. Thus, ex
pressions like Act of Parliament, adjourn
ment, back-bencher,  ballot,  Bar of the 
House, blue book, closure, divi*̂’ n, exemp
ted business, journals, etc. have been defined 
and explained with clarity and  precision, 
while articles at greater length have been 
written on the main branches of the subject 
such as breach of privilege, Select Com
mittee, Standing Committee, Speaker, public 
and private bills, etc. The book will be 
found particularly useful  by Members of 
Parliament and others interested in the 
subject as a handbook of reference.

* • •

Voting.—A Study of Opinion Formation 
in a Presidential Campaign by B. R. Barel- 
ion, P. F. Lazarsfeld and W.N.  Mcphee 
(Published by the University of Chicago 
Press, 1954, pp. 395, J7 50).

This is the report of a study made by a 
team of social scientists in the constituency

of Elmira, a medium-sized urban community 
in the New York State, during the Presiden
tial election of 1948.  It forms part of a 
series of similar investigations carried on 
during different elections in the United 
States from 1940 to 1952, all of which were 
aimed at a better understanding of the pro 
cesses of democratic elections and of the 
formation of public opinion during that 
time.  The method adopted for the study 
was to analyse the complex relationships 
existing between the voter, the candidate and 
the many intermediary interests well before, 
the elections and then to interview a large 
number of people four or five times succes 
sively and to analyse all the campaign litera 
ture alter the polling was over, so as to 
gauge public opinion and the process of its 
formation.

The study is based on a single election 
when about a thousand citizens of the con 
stituency of Elmira exercised their franchise 
in the 1948 elections to choose between Pre
sident Truman and Governor Dewey. The 
information was obtained directly from 
selected voters in detailed interviews. The 
resultant report is therefore a study of the 
democratic process in action and deals with 
questions like the voters’ reaction to the 
various political issues, their attention to 
mass media, their influence on one another’s 
political preferences, the role of class and 
. religious affiliations etc.

The book has been divided into two main 
themes—the “sfx:iar’ and the “political”. The 
first two chapters give a description of the 
lo 'al community of Elmira and the political, 
economic and other circumstances obtaining 
in 1948 (the period of the election), so as 
to give background data on the political 
interest and trends in the sample of voters 
chosen for the interviews. The section 
devoted to the “social” theme contains a 
social and psychological analysis of the ways 
individuals and groups make a choice of the 
candidates. It deals with the social, econo
mic and other community organisations and 
institutions, particularly  labour unions, 
which influence or are involved in political 
campaigns and their effects on the voting of 
the people. In the section dealing with the 
“political” theme are to be found the role 
of the local political parties, the differentia
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tion in the political beliefs of the commu
nity, the voters’ perception of the ideological 
stands taken by the various candidates on 
current issues and the effect of party camp
aigns and of mass media.

The authors admit that this study, having 
been confined to only one place and one 
point of time, should be considered as only 
tentative and contributory and that the 
validity of their findings should be further 
determined by other independent studies by 
different observers under various circum
stances. Nevertheless, it is a highly valuable 
study of the behaviour of the electorate in 
a democratic society, conducted under scien
tific norms. As a report on the actual 
behaviour of a sample of democratic citizens 
in a major election and as a comparison of 
democratic theory with democratic practice, 
it is a commendable work worth emulation 
in India and other countries as well.

National Politics and 1957 Elections in 
India, Edited by S. L. Poplai. (Published 
by Metropolitan Book Co. Ltd., Delhi,
1957, pp. 172, Rs. 4).

This book which is the result of a joint 
endeavour by the Indian Council of World 
Affairs and the Dewan Chand Indian Infor
mation Centre, Delhi, gives the history of the 
four main political parties of India—the 
Confess, the Praja Socialist Party, the Com
munist Party and the Jan Sangh—since the 
last general elections held in 1951-52, and 
their present programmes in the form of 
manifestoes issued by them on the eve of the 
second general elections. These manifestoes 
are further supplemented by an article each 
on the four parties by a leading exponent of 
the parties themselves.

The introductory chapter entitled “Parties 
between the Elections” makes a brief survey 
of the developments in  the organisa
tion and programmes of the parties between 
the years 1952 and 1957. Beginning with 
statistics regarding the seats won by the par
ties in the last elections both at the Centre 
and the States, it first describes the changes 
that have taken place in the policy and

organisation of the Congress Party. 'The 
achievements of the party which was res
ponsible for the government of the country 
during the last five years are mentioned here, 
such as the formulation and execution of the 
Five Year Plan, the Reorganisation of Sutes, 
the nationalisation of insurance, social and 
land reforms etc. The adoption of a socialist 
pattern of society as its ideal, the resolutions 
passed to that effect by the different Congress 
sessions and the measures taken by the orga
nisation to consolidate its strength are also 
briefly touched upon.

The section dealing with the Praja Socia
list Party gives an account of the events 
leading to the merger of the Socialists with 
the Kisan Mazdoor Praja Party (K.M.P.P.) 
and the subsequent differences among its 
leaders which resulted in the crisis and split 
of 1955. The changes that have occurred in 
the outlook and programme of the Com- 
numist Party as a result of the economic 
reforms effected during this period and the 
formulation of the Second Five Year Plan 
are then described. This is followed by a 
short description of the growth of the jan 
Sangh and the efforts for its collaboration 
and merger with the Hindu Mahasabha, the 
Ram Rajya Parishad and the  Gantantra 
Parishad. The chapter concludes with an 
account of the various electoral alliances 
that were tried between the different parties 
on the eve of the present elections.

The policy statements of the four main 
parties, which follow the introductory chap
ter, are written by an important member of 
the party and explain their present pro
grammes and activities. The reproduction 
of the texts of the election manifestoes issued 
by them on the eve of the 1957 elections 
completes the picture.

As a comparative study of the Indian 
political parties, the work is a useful one, 
particularly because it has been done with 
a purely academic and objective interest. A 
systematic and detailed study of the Indian 
Party system has not so far been made, as the 
system of dem(x:ratic Government based on 
parties is itself of recent origin in this 
country.

8 LS-1».
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tatement showing the activities of the omes of Par amentltate egislatures in ndia 
during the period istuly   to the ist ecember

The t ement does not include the erala tate which was under President’s ule

egislation uestions Committees Pdnts of

Name of the
ouse
egislature

essions 
duri the

No. of ills 
passed.

tarred nstarred  hort Noticc
Names

No. of 
eui- 
bers

ntenat.

1-7-5 to 
1-1-5.

o-  Pri- 
vem- vate 
ment  em

bers

No-  d- 
tices mitted 
 reed.

No-  d- 
tices mitted 
reed.

No
tices
rec.
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   4 5     7   9 1 11 1 1

o abha  Thir
teenth 
ession

    ,47 ,11 549  1,4 1 5  Conmiittce 
bsence of 
embers.

on   15

from 
1-75 to 1.9.5  
45 sittings

n our
teenth 
ession 
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14-11-5 to 
-1-5. 
9 sittings'

9  4.77 7  57  1, 9  15   14

aiyaabha  our
teenth 
ession 
from 
-7-5 to

, -9-5. 
5 sittings

5  Nil  1,95 1,4

 usiness d
visory Committee  15

'tw stimates   
Commiaee.

iv eneral  Pur-    
poses Committee.

v Committee on   15
overnment 
ssurances.

v ouse 1
Committee.

vi ibrary  1
Committee.

viii Committee   15
on Petitions  .

ic Committee on   15
Private embers 
ls and esolu
tions.
 Committee of   15
Privileges.

x Public  c-   15
counts Commit
tee.

xii ules  Com-   15
mittee.   . 

ixiii Committee   15
on alaries and 
llowances  of 
embers.

w Committee on   15
ubordinate 
egislation.

 usiness   d-   1
visory Committee.

m Committee on
Petitions.  5

m Committee on 
Privileges.

1

nformation in Cols. 5 and  indudes tarred, nstarred and hort Notice uestions.
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Appendix

5 6 7 8 9 10 13

(lO Fifteenth  39 
Session.
(from
io-h-56 to 
22-12-56 
(27 sittings)

Nil   1,070  6 (w) Rules Com-   15
mittec.

(t) House  Com-   7
mittec.

(w) General  Pur-  16 
poses Committee.

Andhra
Pradesh

Assembly

Two Sessions' 
(0 From 
8-8-56 to 
20-10-56 
(2 sittings) 
(tt) From 
3-12-56 to 
5-12-56 
(3 sittings)

25  Nil  1,062*  870*  .. (t) Business  Ad
visory Committee. 
(it) House  Com
mittee.
(tit) Public   Ac
counts   Com
mittee.
(iv)  Committee 
of Privileges.
(r) Estimates 
Committee.
(w) Committee on 
Subordinate 
Legislation.

16

15

15

Assam
Legislative
Assembly.

Two Sessions

(0 From 
30-8-56 to 
7-9-56.
(6 sittings)

(it) From 
19-12-56 to 
21-12-56 
(3 sittings)

16 16 89 Nil

15 1 12  NU   Nil

(t) Public   Ac
counts Committee. 
(it) Privileges 
Committee.

(tit) Committee on 
Petitions relat
ing to Bills.
(iv) Estimates 
Committee

Bihar
Legislative
Assembly.

Two Sessions 
(t) From 
5-7-56 to 
-7-56 
 sittings) 
From

3-9-56 to 
10-10-56 
(25 sittings)

ii
II 2,28 1.21  515  93  559  33 (i) Business Ad

visory Committee. 
(iV) Public   Ac
counts Committee. 
(iit) Committee on 
Estimates.
(iv) Committee on 
Privileges.
(v) Library 
0)mmittee.
(m) House  Com
mittee.
(m'  Committee 
on Petitions.
(wii) Committee on 
Subordinate 
Legislation.
(1*) Committee on 
v̂emment 
Assurances.

10

16

25

15

10

15

•These figures include both Starred and Unstarred uestions.

• This is a Joint Committee of the two Houses of the Legislature 20 members being from the Assembly and 12 from 
the Council Speaker of the Assembly is the Chairman of the Committee,
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Bihar
Legislative
Coundl.

Two Sesn(ms 
() -- to 
--  
( sildngs)

(jit) --  
to
- -  

(  sittings)

See under         
Assembly.

() Library 
mittee. 
(lO House 
mittee.

Com-

Com-

Oombay  Second 
Legislative  sion. 
Assembly.  (Old Bom

bay State) 
From rd 
Oct.,  to 
th Oct., . 
(  sittings) 
Fvst Sessicm. 
(New Bom
bay State) 
From th 
Nov., to 
rd Dec.  
(  sittings).

Bombay  Second Session 
gislative (Old Bombay 
CounciL   State)

From rd Oct. 
to th Oct., 
(  sittings)

First Session. 
(New Bombay 
State)
From th 
Nov. to rd 
Dec., .
 sittings)

(m) Privileges 
Committee.
(iv) Rules Making 
Committee.

    I   I   (a) stimates Com
mittee.
(fr) Public Accounts ( ) 
Committee.

  The   fol
lowing  two 

  official  and 
  two   non
official 
resolutions 
were   dis
cussed and 
adopted 

Official 

(i)Re.̂ 
raticauon 
of the  Con
stitution (th 
Amend
ment)  Bill
.

(n) Re I 
Ratification 
of the Con
stitution (th 
Amendment)
Bill, .

Non-Official 
( Re amend
ment of  the 
legal   Prâ  
tioner   Act.
(fi) Re Pur
chase   of
Khadi  cloth 
for  overn
ment use. 

( ) t

   Nil  Nil.        (c) Privileges Com
mittee.

(J) Committee on 
Petitions.

     Nil.  Nil.   

   Nil.  Nil  

 (a) Privileges
Committee.

(b) Committee on 
petitions.

This is a Joint Committee of the two Houses of the Legislature ,  members being from the   Assembr
and  frcm the Council, Speaker of the Assembly is the Chairman of the Committee.

This figure inchides the Short Notice ( uestions admitted as Starred uestions.
tThe figures in brackets indicate the  increased number of the members of these  oomisitiees afitsc  reoisBDiti n

Cbe total membership of the Assembly having increased from  to .
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lo 1

ammu and ne Sssiom, 
Kashmir   Prom -1-5  
onttttiient  to  1-1 .
Assamblir  8 sitting  
Legislative

Madhya   rom 17 th 
Pradesh  to 27th Dec., 
idhan   195. 
Sabha.
  9 sitting*

  il.  84**  445 See   8 See   i o fresh committees 
ol. 5   ol. 5 were  constitwed

except the Select 
ommittecB   
Bills.

4   487   no  152   5   7   2 Information not
rumished.

The  follow 
ing two re
solutions — 
one overn
ment   and 
the   other 
Private Mem
bers   were 
adopted — 
overnment— 
That   the 
membership 
of the  Le
gislative 
ouncrl  to 
be   consti
tuted   for 
Madhya Pra
desh in  ac
cordance 
with the pro
visions  of 
the S.. Act 
195, be in
creased  to 
9  from 72 
and  State 
overnment 
should move 
the  entral 
overnment 
for necessary 
action.

Madras
Legislative
Assembly

inth Session 
 rom 9-8
5 to 18-8-5 
7 sittiniBS
if rom 21
9-5 to 19 
5 8 SitliBsi

2   51  54      28  9*  57

11 otnniittee  .on 
Public Accotiits. 
l ommittee on 
stimates.

iii ommittee  on 
Subordinate 
Legislation.

Private
Members.
**  That  a 
measure 
should be 
enacted  for 
preventing 
marriages 
of   ldren 
of   toadw 
ages and the 
same should 
be  enforced 
strictly.

n the  17th 
December, 5 
the Assembly 
passed  a re- 
aolutio plac
ing on nnad 
its

*These figures include  questions received and admitted as Private otice uestions.

• This figure includes Storred, Unstarred and Short bsice uestions.

tThe strengih .of theseeommktees has been brought dow as a result of the   States eocganisatien kom 1, 7,
15, 1 nd 1 to , , 12, 15 and 15 respectively.
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II

Cm rom 
-  to 
- .

 sittings

iv rom 
-  to 
- .   

sitting
 sittings in  
all

Madras    --  to
egislative   -- . 
Council.    sittings

 --  to 
-- .
 sittings 
r  --  
to -- . 
 sittings  - 
t> - -  
to - -  
 sittings
v - -  
to - - .
 sittings

 sittings 
in all

Two Sessions. 
Mysore   rom --  
egislative  to - -  
Assembly.   sittings

m rom 
-   to 
- - .

 sittings

Mysore  Itvo Sessions.
egislative  rom - 
Coundl   - .  to 

- - . 
 sittings

n rom 
-  to 

- - .
 sittings

One Session, 
Orissa    --  to
egislative   - . 
Assembly.   sittings

   

   

 

   

   

   

r; Committee  on 
overnment, As
surances.
v Business  Ad- 
vitory Committee, 
w Committee on 
Privileges.
 House Com
mittee.

t  of sorrow for 
the great loes 
of   human 
lives  as a re- 

It ult  ot  the 
if  accident 

Tutioorin 
Expreu near 

if Arfyalur   on 
the   rd 
October,  
and  convey
ing its  sym
pathies to the 
injured and to 
the  members 
of  bereaved 
families.

  Business Advisory 
Committee.

IO Committee  on 
ovt. Assurances.

iii House Committee

iv Committee  of 
Privileges.

  j  Public Accoants  la 
Committee.

IO House Com-   i
mittee.

iw Privileges   
Committee.

iv ules  Com-   
mittee.

  Public Accounts    
Committee.
 House Committee   

.. Hi Privileges Com-    
mittee.

iv ules Committee   

 Conmiittee  on 
Estimates.

it Committee  on 
Public Accounts

fThe strength of these committees has been brought down as a result of the States eorganisation from lÔ 
,  and  to , ,  and  respectively.

These were the adjourned meetings of the Budget Session, . ^

cols.  and , only the total number of questions received and admitted have been indicated.
Cols  to .  Classified information was not received.
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Jourmt of Pariimeflpty tnionnaiioH

4  5   « 8 9   Id lit 12 *3

(vnt) Estimatei Com-  15 (including thoie 
mittec. of Aimer Le

gislative  A- 
embly) made 
and  subscri
bed an  oath 
or affirmation 
prescribed  in 
Article   188 
of  the Cons
titution.

ttar 
Pradesh 
Legislative (•) From 
Assembly  16--56 to 

31-10-56. 
(fl)From 
1-12-56 to 
20̂12-56.
(49 sittings 
in all)

Two Sessions  24  IW  3323  233*  io5   85  150   181 (i) Privileges Com-   10 A notice of a
mittce. no-confidence

(11) Business Advi-   lO motion agninst
sory Committee.   the Council of

n(0 Petitions Com-   5 Ministers  Nas
mittee. given by Shri

(iv) Committee on Gov- 15 Sharda  Bu
ernment Assurances.  Singh, on the

(v) Committee  on 
Delegated Legis
lation.

(f 1) Estimates Com
mittee.

15 subject of re
moval of Pre
sidents   of 

25 Local  bodies 
belonging  to 
opposite poli
tical  parties, 
and  the  su
persession  of 
those  bodies 
by   Govern
ment.

The  motion 
was held  in 
order, but  it 
fell  through 
for  want  cf 
reuisite sup
port  of  the 
members  of 
the  House.

ttar
Pradesh
Legislative
Council.

yd Sesssion 
From 6th 
Aug. to 14th 
Aug., 56*

4th Session.
From 24th S«pt. 
to 25th Oct., 56.

5/A Session, 
tProm 20th 
Dec. to 3i«r 
Dec., 1956.

(40 sittings in 
all)

3**   I** 43R  345  163   III 6 (o) Rules  Revision 
Committee*

(b) Committee  of 
Privileges.

(c) Business Advisor 
Committee.

(d) Committed  oh 
Petitions.

10

10

() House Committee, ro

•This includes 684 Short Notice uestions admitted as Starred uestions.

These Bilb were introduced in the Council, 

t he ScBiion had not ended on Dec. 31st, 1956 but was continuing.



AppnuBx

5   1 II  la 1

est Bengal On Session, 
Lcgistadve  From --5 
Aisembly.   1 --5 

 sittings

II Nil   12  115   1   55   

est Bengal One Session.
Legislative  From --5 11  Nil   11
Council.   to 5--5.

11 sittings

 See foot-note.

 a  Committee on   
Petitions.

b  Committee on   
Public Accounts.

c Committee   of   la
Privileges.

   Committee  on   
Petitions.

u Committee  on   
Privileges.

N.fi.: Cols.  and . A11 uestions are orally answered on the floor of the ouse.



APP NDI n

List qf Bits pstd ky th Homes of PaarHament and assented to by the President during the period t

July, I9S to ist December, 1956

Serial
No.

Title of the Bi
Date of 
assent  by 
the  Pre
sident

Serial
No.

Title of the Bill

1 The  Hindu Minority and  uardian
ship, Bill, 195  . . . . 5 56

1

The InterSute Water Disputes   Bill,
1955........................................................ 56

Tile Multi nit ooperative Societies
Amendment Bill, 1955      56

The  Indian  Lac  ess Amendment
Bill. 1955  .................................................. 56

5
5 The Industrial Disputes  Amendment 

and Miscellaneous Provisions Bill,

1955........................................................ 56 6

6 The Stais  Reorganisation Bill,  1956 1 56

The Reserve Bank of India Amend
ment Bill, 1956  . . . . 1956

ITie ode of riminal Procedure Am
endment Bill, 195         1956

9
9 The Bihar and West Bengal Transfer 

of Territories Bill, 1956   .   . 1956

1 The Industrial Disputes Amendment
Bill, 1956............................................. 956

1II The  Securities ontracts Regulation
Bill, 195 ............................................. .956

1 The Appropriation No.  Bill, 1956 .  956  

1 The Appropriation No.  Bill, 1956  . 956

1 The Newspaper Price and Page Bill,
9561956........................................................

15 The Travancore ochin Appropriation
No.  Bill, 1956 . . . . 9956

16. The Indian conut ommittee Am
endment Bill, 1955   .   .   . 11956

5
1 The National Highways Bill, 1956   .  11956

1 The River Boards Bill, 1955   .   . 1 956
6

19 The Indian otton ess Amendment
1 956Bill, 1955              

The Indian Institute of Technology 
haragpur Bill, 1956  .   .   . 15956

Date  of 
assent  by 
the Pre
sident

The overnment Premises viction
Amendment Bill, 195  .   .   .   i5S55

The  Lok Sahayak Sena  Bill, 1956 .   15956

The Indian Post ffice Amendment
Bill, 1956  .   .   .   .   .   15956

The Supreme ourt Number of Judges'
Bill, 1956...........................................16956

The State Financial orporations Am
endment Bill, 1956   .         16956

The Public Debt Amendment   Bill,
1956........................................................’  16956

The entral xcises and  Salt Am
endment Bill, 1956   .   .   .   16956

The  Indian  Railways  Amendment
Bill, 195 .....................................16956

The Representation of the People Third
Amendment Bill, 1956   .   .   5956

 Thc hadiand illage Industries om
mission Bill, 1956 . . . .    5956

The Jammu and ashmir xtension of
Laws Bill, 1956  . . . .    5956

The Scheduled astes and Scheduled 
Tribes rders  Amendment  Bill,
1956.........................................................5956

The onstitution Seventh Amendment
Bill, 1956.............................................191 56

The Indian Tariff Amendment  Bill,
1956........................................................ 1156

The Abducted Persons Recovery and
Restoration ontinuance Bill, 1956   1156

The ode of ivil Procedure Amend
ment Bill, 1955  . . . .    1 56

The States Reorganisation Amendment
Bill, 1956.............................................91 5

Private Member’s Bill.

The Bill was introduced in Lok Sabha as  The National olunteer Force Bill, 1955.   The Short  Title
of the BI was changed when passed by  Lok Sabha.

The BI wu introduced in Lok S.bh u The A  Ind hdi and illwe Indu.tries  ommiMion   Bi
I9JS  The Short Tii'e of the Bill  wa chMged when P ed by the  Lok Sabha.

The BI waa introduced in Lok Sabha a The   onstitution  Ninth  Amendment  BI,  I95   The
Shoii Title of the Bdll was changed when passed by Lok  Sabha,

1



Appendix

erial
No.

Title of the ill Ehrte  of 
atsent   
the  Pi  
sident

erial
No.

Title of the ill ate   of 
assent f 
the  Pre
sident

  The Union Territories Las A
end ent ill, 195   .   .   .   91 5

9  The Terinal Tax on Rail a Pas
seners ill, 195   .   .   .  1 1 5

  The Ancient and Historical Monu 
.   ents and Archaeoloical ites and

Re ains ecliiiation  of National 
I prtince A end ent ill 195 .   i5t 5

Tie  lalastries  eelop ent  and
Reulation Aneniinent ill, 195  .  151 5

  The Representation of the Peaplc F urthJ
A eii ent ill, 195   .   .   151 5

  fThe  Hindu Marriae A end ent
ill, 195 ............................................. 1 5

  Tne entral ales Tax ill, 195 .   .   11 5

5  The erala tate Leislature elea
tion of Poers ill, 195   .   .   11 5

  The Finance No.  ill, 195  .   .   11 5

7  TacFinaticcN. ill, 195  .   11 5

  The Hindu Aiptins and Maintenance
ill, 195 .............................................ii 5'l

9  The Manipur Villae Authorities in
Hill Areas ill, 195  .   .   .  1 5

5  The  tate an of Hderaad ill.
195   ............................................. 1 5

51  The entral Excises and alt econd
A end ent ill, 195   .   .  1 5

5  The Union uties of Excise fistri
utin A end ent iil, 195   .   1 5

5  The  Appropriation  Rail as  No. 
ill, 195     .   .   .   .  1 5

5  The  Appropriation  Rail as  No. 7
ill, 195  . . . .    1 5

55  The Appropriation No. 5 iil, 195   1 5

5  The isplaced Persons o pensation
and  Rehailitation   A end ent
ill, I95  .............................................71 5

57  The Road Transport orporations A
end ent ill, 195   .  .   .

7

7

7

75

Th Reptsentation of tlie People Afis 
cellaneous Proisions ill, 195   .

The tandards of eihts and Measures 
ill, 195  .  .  . .

  The Faridaad eelop ent orporation
ill, 1955.............................................

1  The Adinistration of Eacuee Propert
A end ent ill, 195   .   .

..' itorial  A a  A end ent
t ........................

The Youn Pefs s ffer ftil Pu i 
cations ill, 1955 . . . .

The E ploees Proident Funds A
end ent ill, 195   .   .   .

The anin o panies A end ent 
ill, 195 .............................................

The  lu Areas I proe ent and 
learance ill, 195  .   .   .

Tile elhi Tenants Te porar  Pro
tection ill, 195      .

The elhi ontrol of uildin Opera
tions' ontinuance ill, 195 .   .

9  I'he elier of oos Pulic Liraries'
A end ent ill, 195  .   .   .

7  The Motor Vehicles A end ent ill,
955...............................

71  The Electricit uppl' A end ent
ill, 1955 ........................................

The Indian Medical oil 111,195

The Territorial oUAclls ill, 195   .

The uppression of I oral Traffic  ir 
en and irls ill, it5   

tThe o ens and hildrctis Insti

aitfcsLiifisitt ili, t     

59

7

1 5

1 5

1 5

1 5

1 5

15

a9t5

1 5

1 5

91 5 

9ri

91 5

1A1

1115

,  The ill as introduced in Lo aha as The  Part  tates Las A endtnetit ln, t555. The
hort Tltlt of the il as chaned hen passed  Lo  aha.

Priate   Me ers ill.  The ill as introduced in Ra a aha as Th Anlciiit and' Hlstntioal Monu
naents   and   Archaeoloical' ites and Re ains eclaration of National I portance econd A ad  ill,
95  , and the title as  chaned  hen passed  Ra a aha.

tPHile Me er  ill.

c



APPENDI m .

ist of Bills passed by the State egislative  Assemblies during the period 1st uly, 1066

to the 3lst  December, 1956

AD INISTRATION

Andhra Pradesh

1. The adras District Boards  (Amendment) 

(Andhra Amendment)  Bill, 1996.

2. The  adras  illage  Panchayats   (Andhra 

Amendment) Bill, 1956.

Assam

1. The Assam unicipal Bill, 1956.

Bihar

1. The Bihar Panchayat Ra  ( alidating)  Bill, 

1956. .

Bombay

1. The Bombay Public   Trusts  (Amendment) 

Bill, 1956.

2. The Bombay illage  Panchayats  (Second 

Amendment) Bi, 1956.

8. The Bombay unicipal Corporation (Second 

Amendment) Bill, 1956.

4. The Bombay unicipal Corporation (Eten

sion of Term)  (Amendment)  Bill, 1956.

5. The Royal Family  (Baroda)   Trust  Fund

(Repealing) BI, 1956.

6. The  unicipal  Corporation  of  the City of 

Ahmedabad (Postponement of Bye-elections) 

Bill, 1956.

7. The Bombay ocal Authorities  Administra

tion  (Amendment) Bill, 1956.

8. The Baronetcy Acts (Repealing) Bill, 1956.

9. The Bombay ocal Authorities (Amendment) 

Bill, 1956.

10. The Bombay illage  Panchayats  (Second 

Amendment) Bill, 1956.

11. The Bombay unicipal  (Further Etension 

of imits and Schedule BBA) (Amendment) 
Bill, 1956.

12. The Royal Family  (Baroda)  Trust   Fund

(R êaling) Bi, 1956.

13. The unicipal Corporation of the City  of 

Ahmedabad  (Postponement  of  Bye-elec- 

tions), Bi, 1956.

14. The Bombay  illage   Panchayats   (Third 

Amendment) Bi, 1956.

15. The Bombay unicipal Corporation (Second 

Amendment) Bill, 1956.

16. The Bombay. ocal Authorities Administra

tion (Amendment) BI, 1956.

17. The Bombay  ocal  Authorities  (Amend

ment) BI, 1956.

18. The Bombay unicipal  (Further Etension 

of imits and Schedule  BBA)   (Amend

ment) Bi, 1956.

19. The Sir Chinubhai adhavlal  Ranchhodlal 

Baronetcy (Repealing) Bi, 1956.

ammu and Kashmir

1. A Bi to remove certain doubts and difficul

ties  regarding Civ  Servants of the State 
and to declare their status, rights and obli

gations.

2. A Bill to make certain provisions respecting 

Government Servants detained  for  certain 

periods of time.

3. A Bi to provide temporarily for the control 

of entry into ammu and Kashmir  State 

of persons from any place in India outside 

the State.

4. A Bill further to  amend the  ammu and 

Kashmir Public Security Act, 2003  in cer

tain respects.

5. A Bi further to  amend the  ammu and 

Kashmir unicipal Act, 2008.

adras

1. The  adras  District  Collectors  Powers

(Delegation) BI, 1956.

2. The adras Official anguage Bill, 1086.

Orissa

1.  The Orissa Town Planning and Improvement 

Trust BI, 1956.

io6



Appendix

. TIm  Orissa  Grama  Panchayats  (Second 

Amendment Bill, .

Punjab

. The Punjab Gram Panchayat (Amendment 

BUI, .

2. The Punjab ew Townships  (Street ight

ing Water Supply Fees (Amendment Bill, 

.

. The Punjab District Boards  (Amendment 

Bill, .

. The Punjab Municipal  (Amendment   Bill, 

.

. The Punjab Special  Powers  (Press  Bill, 

.

Rajasthan

. The Rajasthan Municipal  Boards alidation 

Bill, .

2. The Rajasthan   Gaette  (Rajpatra   Bill, 

.

. The  City  of otah  Improvement  (Amend

ing and alidating Bill, .

. The Rajasthan Official anguage Bill, .

Uttar Pradesh

. The Tehri-Garhwal Revenue Official (Special 

Powers  Bill, .

2. The U.P.  Electricity  (Temporary   Powers 

of Control  (Amendment and Miscellaneous 

Provisions Bill, .

West Bengal

. The West Bengal Bargadars Bill, .

2. The West Bengal Development Corporation

(Amendment Bill, .

. The West Bengal  Panchayat Bill, .

AGRICU TURE 

Jammu and ashmir

. A Bill to amend the Jammu and  ashmir 

ahcharai Act, 2 .

Madras 

. The Madras Plantations Agricultural Income- 

Tax (Amendment Bill, .

2. The Madras Agriculturists  Relief  (Amend

ment Bill.  .

Orissa

. The Orissa Agricultural  Produce  Markets 

Bill, .

2. The  Orissa  Agriculture  (Amendment  Bill, 

.

. The Orissa Agricultural Income-tax (Amend

ment Bill, .

Punjab

. The Punjab improved Seeds and  Seedlings 

(Amendment  Bill,  .

Rajasthan

. The Rajasthan Molasses Control Bill, .

2. The Rajasthan Relief of Agricultural Indeb

tedness Bill, .

. The Rajasthan Agricultural oans Bill, .

CO STITUTIO A

Andhra Pradesh

. The Andhra  Payment of Salaries and Re

moval of  Dis ualifications  (Amendment  

Bill, .

Bihar

. Draft of Bihar and West Bengal (Transfer of

Territories  Bill, .

2. The Bihar egislature Removal of Dis uali

fications  (Amendment  Bill,  .

Bombay

. The Bombay egislature Members (Removal 

of Dis ualifications (Amendment Bill .

2. The Bombay egislative Council  (Chairman 

and Deputy Chairman  and the  Bombay 

egislative Assembly (Speaker and  Deputy 

Speaker Salaries and Allowances Bill, .

. The Bombay egislature Members’ Salaries 

and Allowances Bill, .

. The Bombay egislature Members (Removal 

of Dis uaUflcations Bill, .

. The Bombay Ministers’ Salaries and Allow
ances Bill, .

Jammu and ashmir

. A Bill to provide for the Salary and Allow

ances of the Deputy Speaker of the Jammu 

and ashmir egislative Assembly.

7
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Madhya Pradesh

1. The  Madhya  Pradesh  Salaries  and llow* 

ances of Ministers Bill, 1956.

2. The Madhya Pradesh  Speaker and  eputy 

Speaker  (Salaries  and  llowancei)  Bill, 
1956.

3. The Madhya Pradesh  egislative ssembly

(Prevention of isqualification)  Bill, 1956.

4. The Madhya Pradesh  egislative ssembly 

Members  (Salaries  and llowances)   Bill, 

1956.

Mysore

1. The Mysore egislature  Salaries  ( mend

ment) Bill, 1956.

2. The Mysore egislature Salaries Bill, 1956.

3. The Mysore Ministers’ Salaries and llow

ances Bill, 1956.

4. The Mysore egislature (Prevention of is

qualifications) Bill, 1956.

Orissa

1. The Orissa Offices of Profit ( emoval of is

qualifications)  ( mendment) Bill, 1956.

2. The   ajasthan   egislative   ssembly

(Officers and Members  moluments)   Bill,

1956.

3. The  ajasthan  egislative  ssembly  Mem

bers  ( emoval of  isqualifications)   Bill,

1956.

4. The  ajasthan   Ministers’  Salaries   Bill,

1956.

Uttar Pradesh

1. The Uttar Pradesh  State egislature  Mem

bers  (ife  Insurance)  (Prevention of is

qualification)  Bill, 1956.

2. The U.P. State egislature Members  (Pre

vention  of  isqualification)   (Supplement, 

ary)  Bill, 1956.

West Bengal

1. The West Bengal  ocal  Bodies  (lectoral 

Offences  and   Miscellaneous  Provisions) 

( mendment) Bill, 1956.

CO OMIC

Punjab

1. The Punjab State egislature  (Prevention of

isqualification)  ( mendment) Bill, 1956.

2. The Punjab egislative ssembly (llowances

of Members)  ( mendment)  Bill, 1956.

3. The Punjab egislative Council  ( llowances

of Members)  ( mendment) Bill,. 1956.

4. The Salaries and llowances of eputy Minis

ters,  (Punjab)  Bill, 1956.

5. The Punjab State egislature  (Prevention of

isqualification)  (Second mendment)  Bill, 

1956.

6. The Punjab egislative ssembly ( llowances

of Members)  (Second  mendment)  Bill, 

1956.

7. The Punjab egislative Council  (llowances

of Members)  (Second  mendment)  Bill, 

1956.

ajasthan

I. The ajasthan egislative ssembly Members 
( emoval  of  isqualifications)  ( mend

ment) Bill, 1156.

ndhra Pradesh

1. The ndhra Silkworm  Seed (Control) Bill, 

1956.

2. The agarjunasagar  Project   ( cquisition

of and)  Bill,  1956.

3. The  Madras  eneral  Sales  Tax   ( ndhra 

mendment)  Bill, 1956.

4. The ndhra ssential  rticles Control and 

equisitioning  (Temporary Powers mend

ment) Bill, 1956.

5. The Madras states  ( bolition and Conver

sion into yotwarl)  ( ndhra mendment) 

Bill, 1956.

6. The  ndhra  and   evenue  ( dditional

Wet ssessment) Bill, 1956.

7. The  ndhra  and   evenue  ssessments

(Standardiation)  Bill, 1956.

8. The  Madras eneral Sales  Tax  ( ndhra

Second mendment) Bill, 1956.

9. The  Madras  State   id  to   Induatrief

( ndhra mendment)  Bill, 156.

io8
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Aaswm

1. The Assam  (Sales of Petroleum  and Pt-

roleum Products,  including   motor  spirit

and Lubricants)   Taxation   (Amendment)

BUI, 1956.

2. The Assam hadi and  illage  Industries 

Board (Amendment) Bill, 1956.

3. The  Assam   Motor   ehicles  Taxation

(Amendment) Bill, 1956.

4. The Assam Sales Tax  (Amendment)   Bill,

.  1956.

Bihar

1. The  Bihar  State Aid to  Infu9tries   Bill, 

1956.

2. The  Bihar  Co-operative Societies  (Amend

ment) Bill, 1956.

3. The   Bihar   Motor   ehicles   Taxation

(Amendment)  Bill, 1956.

Bombay

1. The Bombay ntertainments Duty  (Amend

ment)  Bill,  1956.

2. The Bombay ntertainments Duty  (Amend

ment) Bill, 1956.

3. The Mysore hadi and 

Bill. 1966.

Orissa

illage InduBtrtof

1. The Bihar and Orissa State Aid to  Indus

tries  (Orissa Amendment)  Bill, 1956.

2. The Orissa ssential Articles Control  and 

Requisitioning   (Temporary   Powers) 

(Amendment)  Bill, 1956.

Punjab

1. The Scheduled Areas  Traders  (Facilities 

For Loans) Bill, 1956.

2. The  Pimjab  Urban   Immovable   Property 

Tax  (Amendment)  Bill, 1956.

Rajasthan

1. The Rajasthan  Sales   Tax   (Amendment) 

Bill, 1956.

2. The Rajasthan Public Debt Bill, 1956.

3. The Rajasthan Co-operative Land Mortgage

Bank Bill, 1956.   *

4. The  Rajasthan   Mining  Settlement  Bill, 

1956.

5. The Cotton Ginning and Pressing Factories 

Bill, 1956.

Jammu and ashmir

1. A Bill to amend the Rules regarding recov

ery  of fees for  preparation of  building 

materials in Jammu and ashmir.

2. A Bill further to amend the Jammu  and 

ashmir Motor Spirit  (Taxation  of Sales) 

BiU, 2005.

Madras

1. The   Madras General   Sales  Tax  (Third

Amendment)  Bill,  1955.

2. The   Madras Silkworm  Seed   (Production,

Supply and  >istribution) Bill, 1056.

3. The Madras Co-operative  Societies (Amend

ment) Bill, 1956.

4. The   Madras General   Sales Tax   (Fourth

Amendment) Bill, 1̂56.

Utiar Pradeth

1. The Uttar Pradesh  Cotton   Ginning   and 

Pressing Factories  (Amending)  Bill,  1956.

2. The Uttar Pradesh Sales Tax (Second Amend

ment) Bill, 1956.

3. The   Uttar Pradesh   Sales   Tax   (Third 

Amendment)  Bill,  1956.

4. The  Co-operative  Societies  (Uttar  Pradesh 

Amendment)  Bill,  1956.

West Bengl ^

1. The West Bengal Taxes on ntry of Goods 

in Local Areas  (Amendment)  Bill, 1956.

2. The West Bengal Cement Control  (Amend
ment) Bill, 1956.

Mysore

1. The   Mysore  State   Aid  to  Industries

(Amendment) Blil, M6.

2. The olar Gold Mining Undertakings  (Ac

quisition)  Bill, 1999.

DUCATIONAL

Andhra Pradesh

1. The Andhra University 

1956.
(Amendment)  Bill,
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2. The   Andhra   ducational   Institutions 

(liequisitioning  and   Acquisition)   ill, 

195.

ombay

1. The Gujarat University  (Amendment) ill, 

195.

Jammu and ashmir

1. A ill further to amend  the  Jammu   

ashmir University Act, 2 5.

. The Assam  Appropriation  (No. I)  ill, 

195.

5. The Assam Appropriation (No.  II) ill, 

195.

. The Assam Appropriation  (No.  III) ill, 

195.

ihar

1. The ihar  Appropriation  (No.  )  ill, 

195.

Orissa

1. The Orissa Secondary ducation   (Amend

ment) ill, 195.

Rajasthan

1. The University of Rajputana  (Change  of 

Name) ill, 195. *

Uttar Pradesh

1. The aranaseya  Sanskrit ishva idyalaya 

UI, 195.

2. The U.P.  Hindi  Sahitya  Sammelan  ill, 

195.

. The Agra University   (Amendment)   ill,

195. ..

. The U.P.  Ancient and   Historical   Monu

ments  Abolition  and   Archaeological  Sites 

and Remains Preservation ill, 1955.

5. The Uttar Pradesh Anatomy ill, 195.

West engal

1. The   Calcutta 

ill, 195.

University   (Amendment)

INANCIAL

Andhra Pradesh

1. The Andhra Appropriation   (No. )   ill, 

195. 

Assam 

1. The  Assam  Appropriation  (No.  Ill)   ill, 

195.

2. The Assam Appropriation   (No. I )  ill,

195.

. The Assam  Appropriation  (No.  )  ill,

195. r r.rfl.iii

ombay

1. The   ombay   (Second   Supplementary) 

Appropriation ill, 195.

2. The ombay Appropriation  (Second xcess 
xpenditure)  ill, 195.

. The ombay Contingency  und  ill, 195.

Jammu  ashmir

1. A ill further to amend  the  Jammu  li 

ashmir xcise Act, 195.

Madras

1. The  Madras  Appropriation  (No.  )  ill, 

195.

2. The Madras  Appropriation  (No. ) ill, 

195.

. The  Madras  Appropriation  (No.  5) ill, 

195.

. The Madras Tobacco   (Taxation of  Sales 

and Registration)  (Amendment)  ill, 195.

5. The Madras Appropriation ( ote on Account)

ill, 195.

. The Madras  Appropriation  (No.  )  ill, 

195.

Mysore

1. The  Mysore  Stamp   (Amendment)   ill, 

195.

2. The  Mysore  Appropriation (No. ) ill, 

195.

. The Mysore Appropriation   (No. ) ill,

195. .

. The Mysore   Appropriation   (No. 5) ill,

195.

5. The  Mysore   Appropriation  (No.  )  ill, 

195.

. The Mysore Appropriation ill, 19 .

no
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Oriaa

1. The Bihar and Oklssir litotor Vêhiclrtl •faka- 
tm> (OHtea Ainttidmetit) Bill; 1908.

2. The   Madras   Motor   Vehiclê   Taxation

(Orissa Amendment)  Bill, 1956.

S. The  Orissa  Appropriation  (No.   4)   Bill, 

1988.

1. The Ambala District Board Tax Validatin  

Bill, 1956.

' 2. The Municipal Tax  Va dating Bill, 1956.

8. The Punjab   Appropriation   (No. 3)  Bfll̂ 

19M;

4. The Punjab- Appropriation   (No. 4)   Bill,

1956.

5. The Punjab Excise (Amendment) Bill, 1956; 

ajaMhim

1. lli'e ajasthan Appropriation  (No. 3)  Bill, 

1956.

2. T e  Itajasthan   Ajppropriiition   (No.  4) 

Bill, 1956.

3. Tiie Itajasthan  E dse   (Amendment)  Bill, 

1956.

4. The ajasthan   Excise  (Second  Amend

ment) Bill, 1956.

5. The ajasthan Contingency Fund Bffi, 19S6

ttar PkidM

1. The  ttar Pradesh   Appvopriitlon   (First 

Supplementary  1956-57)  BI,  1956.

Wfrt Bengal

1. THfe Beflgtil FinahW (Stiles Tax)  (Axtiend- 

ment) Bi, 1956.

HEALTH

Am a pm m *

1. The Andhra  Ayurvedic and  Homoeopathic 

llledical  ̂ actitioher  eglstration  Bill, 1966.

Bihar

li Tĥ Jhaftê M Ms HeiiCh  (Inipo-

■ition of latrincT̂tltt)̂ 1956.

1. The Bombay HombfiOpathlc   (Ahl̂tbttiftt) 

Bill, im .

Jammu  ashmir

1. A Bill to provide for thr mm

better training of Nurses, Midwives, Health 

VisaiWMr in JanmiQ̂ and* tthmir StiW.

1. the Madras egistration of Practitiohen of 

Integrated lîedicme Bi; 1956.

Orissa

1. The OriM Holmo«OiMithl« BIH; 190T

Punjab

1. iftfe IndttCn Lunaty (Punjab   Atettidiiiehty 

Bill; 1956.

2. Thfe  Pilhjab Medical etflitrattttfî CAmehd̂  

ment) Bill, 195HI:

ttar Pradesh

1. The .P. Indian Medicine  (Second Amend
ment) Bill, 1956.

LAND

Andhra Pradesh

1. The Andhra Inams  (AbolitlDn aad Conver

sion into yotwari)  Bill, 1956.

2. The Andhra  Slum  Improvment  (Aoqvisi- 

tion of Land) Bill, 1956.

3. The Andhr» Tenancy Bill; 1966:

Assam

1. A Bill to provid  ̂fdr coĤifftldn of rentii 

person «in' ooeap«tioii* of (Soteientolf 

mises and for eviction from such PWElaes 

of ̂ persona continuing  in  them̂  withovt 

authority.

(BihaIr  Sttond

Bihar

1. The   Land  Aidsitlon*

AMendmmt)  Bill,  19Mr

Bombay

L Tfâ BdmbiQF  SketSI Wktlhi- ttfktr (ItttnlP

giri)  Ab6lltio« Bill. 19».

Ill

8 LS-15.
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2. The Bombay Land evenue   Code  (Third 

Amendment  Bill,  1956.

3. The Bombay  Shetgi atan  ( ights  ( at- 

nagiri  Abolition BUI, 1966.

Jammu and ashmir

1. A Bill to amend the ules  regarding  the 

Construction of brick kilns and  prepara

tion of Surkhi, lime and plaster of Paris.

2. A Bill to amend consolidation and declare 

the Law relating to the appointment  and 

maintenance of Chowkidari in Towns  and 

illages of Jammu and ashmir State.

8. A Bill further to amend the Jammu  and 

ashmir Land evenue Act,  1936.

4. The Jammu and   ashmir   Utilization  of 

Lands  (Amendment  Bi,  1956.

5. The Jammu  and   ashmir   Big   Landed 

Estates  Abolition  (Amendment  Bill, 2007.

6. The Jammu and ashmir  Common  Lands

( egulation of ights  Bill.

7. A Bill further to amend the ashmir al

ley Embankment Act, 1992.

Madras

1. The Madras Cultivating Tenants Protection

(Amendment Bill, 1956.

2. The  Madras Land  evenue   (Surcharge

Amendment Bill, 1956.

3. The Madras  Land  evenue  (Additional 

Surcharge  (Amendment Bill, 1956.

4. The Tanjore Tenants and Pannaiyal  Pro

tection (Amendment Bill, 1956.'

6. The Madras Estates Land   ( eduction  of 

ent  (Amendment  Bill, 1956.

6. The Madras Estates  (Abolition and Conver

sion into yotwari  Bill, 1956.

7. The  Madras Estates (Supplementary   Bill,

1956.

8. The Madras Land evenue  (Surcharge and 

Additional Surcharge  (Amendment   Bill, 

1956.

9. The Madras  Cultivating Tenants  (Payment 

of Fair ent Bill, 1956.

10. The Madras equisitioning and Acquisition 

of Immovable Property Bill, 1956.

11. The  Madras Inams (Assessment   Bill, 1956.

12. The Puddukkottai  (Settlement  of  Inams

(Second Amendment  Bill,  1956.

13. The Madras Land   evwue   (Surcharge

(Second Amendment  Bill,  1956.

14. The  Malabar   Tenancy   (Amendment

Bill, 1956.

Orissa

1. The  Orissa   Estates   Abolition   (Second

Amendment  Bill,  1956.

2. The Orissa Bhoodan agna   (Amendment 

Bill, 1956.

3. The Orissa Tenants elief  (Second Amend

ment  BiU, 1956.

Punjab

1. The Punjab Bhoodan agna Bill, 1955.

2. The  East  Punjab   Utilization   of   Lands

(Amendment  Bill,  1956.

3. The Land   Acquisition   (Punjab   Second

Amendment  Bill, 1956.

4. The East Punjab  Holdings   (Consolidation 

and   Prevention   of   Fragmentation 

(Amendment BiU, 1956.

5. The East Punjab Urban  ent  estriction

(Amendment BUI, 1956.

6. The Punjab  Land   evenue   (Surcharge

(Amendment BUI, 1956.

7. The Pimjab illage Common Lands  ( egu

lation  (Amendment  Bill,  1956.

ajasthan

1. The ajasthan Land eforms  esumption 

of Jagirs (Fourth Amendment Bill, 1956.

2. The ajasthan  Land   evenue   (Amend

ment BUI, 1956.

3. The ajasthan Land eforms and esump

tion of Jagirs  (Fifth   Amendment   Bill, 

1956.

4. The ajasthan  Tenancy  (Third  Amend

ment  BUI, 1956.

5. The ajasthan Jagirdars   ebt  eduction 

BiU, 1956.

Uttar Pradesh

1. The U.P.  Urban  Areas  amindari  Aboli

tion and Land eforms BiU, 1955.

2. The U.P.  Land evenue   (Tehri Garhwal 

Amendment BiU, 1956.

est Bengal

1. The  est   Bengal   Premises 

(Amendment  BUI,  1956.
Tenancy

zia



Appendi

1 The West Bengal Land  (Re uisition  and 

Ac uisition)  (Amendment)  Bill,  1956.

LEGAL

Andhra Pradesh

1. The   Madras   District   Municipalities 

(Andhra Amendment)  Bill, 1056.

2. The Andhra Tribunal for Disciplinary Pro- 

  ceedings (Summoning  and  Elamination  of

Witnesses and Documents)  Bill,  1956.

Assam

1. The Assam  Cinemas (Regulation)  (Amend

ment)  BUI, 1956.

Bombay

1. The   Bombay Town  Planning  Schemes

(Bombay City Nos. II, III and I )  (Mahim 

Area) alidation Bill, 1956.  •

2. The Greater Bombay Laws and the Bombay 

High Court (Declaration of Limits) (Amend

ment)  Bill, 1956.

3. The  Bombay  Town   Planning   Schemes 

(Bombay City Nos. II, III and I )  (Mahim 

Area) alidation Bill, 1956.

4. The Greater Bombay Laws and the Bombay

High   Court (Declaration   of   Limits)

(Amendment) Bill, 1956.

ammu and Kashmir

1. A Bill to amend the Code of Criminal Pro

cedure, 1989.

2. A Bill further to amend the Code of Civil 

Procedure, 1977.

3. The   ammu &   Kashmir   Registration

(Amendment) Bill, 1956.

4. A Bill to validate Registration and Authen
tication of certain documents,  1956.

5. The Registration of Contractors Bill, 1956.

Madras

1. The Presidency Small Cause  Courts (Mad

ras Amendment)  Bill, 1956.

2. The Madras Cinemas  (Regulation)  Amend

ment Bill, 1956.

3. The Madras Civil Courts (Amendment) Bill, 

1956.

4. The  Code  of  Criminal  Procedure  (Madras 
Amendment) Bill, 1956.

Mysore

1. The Mysore  Registrar-General  of 

Deaths and Marriages Bill, 1956.

Orissa

Birthf.

1. The Prisons (Orissa Amendment) Bill, 1956.

2. The  Orissa  Merged   Territories  Petition 

Writers’ Continuance of Licences Bill, 1956.

Rajasthan

1. The Dungarpur Qanun Lekh  (Repeal)  Bill, 
1956.

2. The Rajasthan agir Decisions & Proceedings

( alidation)  (Amendment) Bill, 1956.

3. The Rajasthan Civil Courts  Laws  (Eten

sion) Bill, 1956.

4. The Rajasthan Premises  (Control of Rent 

& Eviction)  (Amendment)  Bill, 1956.

Uttar Pradesh

1. The U.P. Repealing and Amending Bill 1956.

1̂. The Criminal Law (Composition of offences) 

(U.P. Amendment)  BiU, 1956.

3. The U.P. Repealing and Amending  (Second 

Amendment) Bill, 1956.

West Bengal

I. The West Bengal Criminal 

ment)  Bill, 1956.

Law  (Amend-

LABOUR

Assam

1. The Industrial Disputes  (Appellate Tribu

nal)  (Assam Amendment) Bill, 1956.

ammu and Kashmir

1. A Bill to repeal the ammu & Kashmir Fac

tories Act, 1899 and introduction of a New 

Act.

2. A Bill to regulate payment of wages to cer

tain classes of persons employed in Indus

try. ,

3. A Bill to amend the Workmen’s Compensa

tion Act, 2000.

4. A Bill to amend the Trade Union Act, 2006.

5. A Bill further to amend the ammu & Kash

mir Industrial Disputes Act, 2006.

“3
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Oriua

Oriaaa fih  and Oommerclttl stab ah  

ments l.

. The Payment of Wages Orissa Amoidment 
ill, .

ar Pradesh

. The ;P. La ur Wallare Jhmd ill, .

. The  ttar  Pradesh  Industrial  isputes

Amendment and Miscellaneous Sramioas 

m  P.

SOIAL

Andhf,a Pradfh

. he Jtfadras evadasis iPKmmiiOa oi udi 

cation Andhra Amendmoit ill, JM.

. The Andhra Special  Marriages  Validation 

I, .

. The Madras Hindu Religious and iaritable 

ndowments  Andhra   Amendment   ill,

urn

Assam

quor  Prohibition  Second 

Amendment   .

. The Assam ood onduct Prisoners  Proba 

tional Release Amendment ill, .

. The ihar Hindu  Religious; Trust  Second 

Amendment ill, .

. The Payment of Wages ihar Amendment 

i, .

. The ihar Supervision of Orphanages  and

Widows Homes ill, .

Jummu md Kaahmir

. A ill to amend and codify the Law relat

ing to Intestate Succession among Hindus.

 A i ier the ok
and for adviceamongv 

hristian religion.

miriagei
jlfMfcng the

Orissa

. The Orissa Prohibition  ill, .

Punjab

. ljie , ood ;onduct  Prisoners  Probational 

RAt e Amendment l, .

. The Prisons Punjab Amendment ill, .

. The Punjab Abo tion of Whipping I, i .

. She Pjuxdib fp tru mts ootirol .of Vaiata 

ill, .

ttar Pradesh

. The P. r mple  . Stry  ;e ratiioii  of 

«ghts i, .

. The .P. Womens and  hildrens Institu

tions ontrol ill, .

TRASPORT

cuiid Kqhrnir

. A ill further to aijMnd the Jammu   and 

Kashmir Motor Vehicles Act, .

Mysore

. The angalore Road Transport  Service ill. 
« .

Orissa 

. The Orissa Warehouse I, 



Statistical Analysis of Bitlt passed by Ltgislativ AsstnMks in InMa

Marne of the States   Admi  Agn  Cons Eco  Bdu  Fin Health Land Legal Labour Social Trans Total
nlnua culture  ,tituj mic  ca  aocial port
tion  tional tiooal

Andhra Pradesh . 2 I 9 2 I I 3 2  3 2

Asiam . I . I  I I   2 1

Bihar . I 3  I  I 1 3 12

Bombay .   . 19 5 2 I 3 I 3  .. 3»

Jammu and ashmir 5 I  I 2 I  I  I 7 5  5   2 I   3

Madhya Pradesh .   

Madras 2 2   I 1  .. 33

Mysore 3 I I   15

Orissa 2 3 I 2 I 3 I 3 2 2   I I   22

Punjab 5 I 7 2 2 7 33

Rajasthan . 3 5 5 5 3

Uttar Pradesh 2 2 5 I .. 2 3 2   .. ..   21

est Bengal 3 I 2 I I  I 2 I ..   2  M

Grand Total 29

This does not include the erala 5tatewhich was under President’s Rule.
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